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LOK SABHA
Friday, 23rd August, 1957

The Lok Sabha met at Eleven of the
Clock

[MR. Speager in the Chair]
ORAL ANSWERS TO QUESTIONS

Jwalamukhi Qil

+

Shri Bhakt Darshan:
*
1085. { Shri D, C. Sharma:

Will the Minister of Steel, Mines
and Fuel be pleascd to refer to the
reply given to Starred Question No.
80 on the 16th May, 1957 and state:

(a) whether a report on the pro-
gress of drilling for oil in Jwalamukhi
has been received; and

(b) if so, the nature thereof?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). Daily
Reports are obtained regarding the
progress of the drilling operation at
Jwalamukhi. At present the depth
reached is about 2841 ft. It is pro-
posed to go down {o 10,500 ft., if neces-
sary. It is too ecarly to come to any
conclusion.

N WA TN AT H A AFAE
fe @ &1 § 30 1 29 F9 a% aforw
frFmR Yo Fran vH 7

o fow d¢: A9 faged
¥ fafeem ofcomm & &1 @ ar 29
oft &g & qE FFY | T T FLAFAT
é_ﬁ%‘f?ﬁﬂ'fa!oo‘ﬁ?ﬁ R S
g 7 55 1 oo A A@w g
N @igRmm i

9478

N A gl & ged w3
TR T dw A fawer @ gad wg
fgfrrr foar s

9 ey qfa . w e ¥
o § g3 a@ Ay & fF e ag
ffam faar om <@y & So% AW @
SAAHE @Y FT AT "R g, W)
At 7 77 wrwia & fF #r sarerre
AT R FATAT HT AYS GHTS T ZT A 7
T ga fag #15 syaedqr #Y 91 @
27

I o o WIAFA . ﬁﬂﬁm
A AN WA RN FE aog G g |

Shri Basappa: May 1 know whether
the allotment made in the Second
Five Year Plan for drilling operations
has been cut down? If so, to what
extent, and whether 1t will affect
these drilling operations?

Shri K, D. Malaviya: We have not
cut down expenses in the programme
of drilling operations because of any
financial difficulty. But on a revision
of the programme, our estimates of
work have shown us that 'perhaps
there may be some delay in the first
drillings, and unless the first ones
are completed, the third may not be
taken up. So we have taken
everything into consideration and re-
commended that we might have to
reduce our expenditure because of
not taking up further drilling pro-
gramme this year.

Shri Basappa: To what extent has
it been revised?

Shri K. D. Malaviya: No definite
idea can just now been given. We
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have to wait till the result of the
first dnlling, and also perhaps of the
second drilling, 1s obtained

Wi owET IR ¢ 0 qAATE WA SAY
A A 39 v w7 IAT A feay fx ged
feT awg TR &Y uTAT A AT @
: ?

-~

( ®o Fs WEAW : TI AT
N ag fefomr & w1 § SEAY TR
iy  wfE g aga ae W
TEEAT FET I @ | OHW AR
9T Yo 7 Yo HIT fSfew ot smrEy
@ @ s w ¢ 3 wwr wgE
wgd %1 § | IR 9ga 9
2! WK guEt fiY qEEw a8 a4
FAET A TR FH Y S FAT
a9 B WEH AT qFA g |

Shri Ranga: May we have the as-
surance that the hon Minmster feels
confident that all the money that they
would need for driling operations

would be sanctioned by the Planning
Commission®

Shn K. D. Malaviya: Yes, So far
as o1l exploration 1is concerned, we
are finding no diufficulty from the
Planning Commussion or the Finance
Ministry

Multipurpose Courses

*1087 Shri M. R Krishna: Will the
Minister of Education and Scientific
Research be pleased to state

(a) the names of the States where
centres of Guide and Counselling for
Multipurpose  Courses have been
started,

(b) whether Government 1s fully
or partly financing such Centres, and

(c) the number of States where
Multipurpose Schools are functioning
without Guide and Counselhing Cen-
tres?

The Minister of State in the Minis-
try of Education and Sclentific Re-
gearch (Dr. K L Shrimall): (a) UP
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only, however, information from Weast
Bengal and Madhya Pradesh 1s stil
awaited

(b) Subject to their inclusion in the
approved  educational development
plan of a State the centres are assist-
ed by Government of India at the rate
of 50 per cent of the total cost

(c) 10, except West Bengal and
Madhya Pradesh which have yet to
reply

Shri M R Krishna: Is 1t a fact that
the courses introduced in the multi-
purpose schools do not help students
who are not academically-minded, all
of whom will certainly not go for
University education?

Dr. K. L Shrimah: I have not been
ablc to follow the question Is the
hon Mdcmber referring to the Central
Educational Guidance Bureau?

Shri M R Krishna: Yes

Dr. K. L Shrimali That 1y, a pilot
scheme which the Ministry has set up
recently It has started field surveys
and 1+ worang in a sclected number
of «ducational nstitutions

Shri M R Krnshna- I 1t a fact that
the Gorvernment of Andhra Pradesh
has asked ful some assistance for set-
ting up such a centre i Andhra
Pradesh?

Shrr Ranga And what 1s the res-
ponse?

Dr K. L. Shrimali: I do not have
any nformation about individual
States But there will be no difficulty
as far as assistance is concerned be-
cause we are ourselves keen to start
these centres

Dr K B, Menon: May I know whe-
there Government will expedite im-
plementation of this pilot scheme 1n
those States where educated unem-
ployment 1s more acute®

Dr. K L Shrimali: This is slightly
different The main purpose of these
centres 15 to give educational and
vocational guidance to students. The
problem of unemployment 13 a8 wader
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problem related to various economic
factors in soclety

Shri Hem Barua: Has Government
so far attained 1¥s target of convert-
ing 178 schools nto multi-purpose
schoolg with 277 diversified courses?

Dr. K L. Shrimali: As far as I am
aware, there has been no change We
are sticking to the plan target

Shri B S Murthy: *May I know
whether there 1, any bar on students
who undergo education here entering
a college?

Dr. K L. Shrimali. No, the question
of ban does not arise This 1s a
question which relates to the centres
which give educational guidance and
counsclling to students  The students
come to the centres for <eeking advice
and guidance as to what type of course
they should take either a University
course or other types of trades and
vacations  The question of ban does
not arise

Shri M. R Krishna Is 1t a fact that
since the Andhra Government insists
that more period <hould be devoted
to tcchnical education in multi-purpose
schools wherca, the Central Govern-
ment wants that mor¢ time should be
devoted to academic studies, the grant
asked by the Andhra Government has
not been considcred for sanction?

Dr. K L Shrimali I submit that
thi, questicn has no relationship with
the original question

Shri Damani May 1 know whether
the Rajasthan Government 1s working
on this scheme? If so, how many
centres are there in Rajasthan?

Dr K L Shrimali: I have already

gwven the nformation in answer to
the main question

British Officers in Army

*1088 Shri S, C Samanta Will the
Minister of Defence be pleased to
state

(a) the number of British Officers
at present serving 1n the Indian Arfy,

(b) whether they have been retain-
ed as bemmg specialists working as
adwvisers, and
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(c) the number of Bntish Officers
whose services in the Army have
been dispensed with since 1947 for
the sake of Indiamsation of India's
Armed Forces?

The Deputy Minister of Defence
(Sardar Majithia). (a) No British
Officcr 1s at present serving 1n the
Indian Army

(b) Does not arise

(¢c) Complete information 18 not
available with regard to British offi-
cers who were serving with the
Indian Army during the period 15th
August 1947 to 3ist December 1947.
After 1st January 1948 the services
of 425 British officers have been ter-
minated to achieve complete Indiani-
sation

Shri § C Samanta May I know
whether during the current year there
1s any proposal for Indianisation of
any posts in any department?

Mr Speaker. What 1s ‘Indianisa-
tion ? He says that there 1 no
Britisher 1n the Army today

Shr1 S C Samanta I am asking
about departments, 1n the Army

Mr Speaker The question relates
to the Army

Shri Yajymk Are there any British
officers 1n the ordnance factories or
other factories or institutions that are
run bv the Defence Ministry?

Sardar Majithia I require notice.
The original question pertains to the
Army

Shr1 S C Samanta May I «nqw if
any complaint has been received by
the Mimstry about retaining officers
not 1n the Army but in other depart-
ments of the Defence Minstry? It
so what action has been taken?

Mr Speaker: The hon Minister has
Just now said that he requres notice
This question 18 only with respect to
the Army, not even about ordnance
tactories For that he may put a
separate question

Shri Supakar: Is ordnance outside
the Army?
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Mr Speaker: If the question 1s put
for clarification that 1s all right But
my point i1s can we put a central
question and then roam about?

Shri Supakar. I wanted to know
whether Ordnance was within the
Defence or outside 1t

Sardar Majithia: Ordnance 1s a
separate service

Mr Speaker. These details are not
known to hon Members Evidently,
the hon Minister knows more about
these things than Members There-
fore, the hon Minister will kindly ap-
preciate the spirit of the question and
answer It 1s open to the hon Minis-
ter to say and I may also agrée with
him that 1t 15 <traying away from the
question But here the object of the
question 1s how many people are be-
ing retained, even after 10 years of
independence That 1s the subject-
matter of the question There 1s no
good entrenching oneself by saying
this 1s a different branch

Sardar Majithia: So far as that
question 1s concerned, 1 can make a
categorical statement that 1t has been
the endeavour of the Defence Ministry
to substitute the British officers
wherever we find that we can get
Indians who are suitable to fill up
those posts.

Reini x K

*Pog8 W WWE ISA 1
sfran g 73 A Q) FTO FE
f&

(%) =g av 2 fF @R gray
1 @I ¥Y A IATG W@H H9AT S99
70 Arafadt & &% § frem 27 v
g wTHr faAr ¥ fasrode @

(=) zfs 1, @t whaw fom 7@
¥ fama & #91 wOT §

(1) =wfFm favg a9 a% &1 o
® s @, WX

23 AUGUST 1857

Oral Answers 9484

(%) 7@ & &t wrE ®
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(9) =@ T &1 @ "I
w@-w@E R s s &y
e 3 ¢ AR @ 9T ewo TWH
G RE
An Hon. Member. In English also.
Sardar Majithia, (a) Yes, Sir

(b) The delay has been caused
primarily on account of Government’s
anxlety to utilise or otherwise dis-
pose of a large number of military
buildings 1n the area to the best ad-
vantage of the Government

(c) Final decision regarding denoti-
fication will be taken as soon as the
question of utihisation or disposal of
the properties 1s settled

(d) The number of staff employed
1s 28 and Rs 2,750 are being spent
on the upkeep and maintenance of
thc buildings

st Wy 7w nEgAEeE F
s & ag & wré § f afs ag amEr
g fen & wwr oqur }, wfAd
gAY ® 7 A wwT 9 wORd A
1 @ & AR T gEw §7 ga "ol
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g ot wr MR W vy § aof
|14 W FYT & gy 7

s afiisar @ ag @ A=
t M agt ) O @ =& @ T g,
AN fefad @ & ford 31 ¥
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a dF g g

Defence Production

*1091 Shrimati Tarkeshwari Sinha:
Wil the Minister of Defence be pleas-
ed {o state

(a) whether a Committee has been
appoimnted to prepare a plan for step-
ping up defence production 1n the
countrv; and

(b) if s0, the terms of reference of
the Committee”

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, a Defence
Production Planning Committee has
bcen constituted under the Chairman-
ship of Deputy Defence Minister.

(b) The terms of rcference of the
Commuttee are.—

(1) to study the whole fleld of
defence production, repair,
maintenance and research ac-
tivities, and

tit) to preparc a considered plan,
initially covering a period of

23 AUGUST 1957
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3 or 4 years and thereafter
for successive similar or
shorter or longer periods,
which will enable the defence
organisation, sustained by in-
digenous resources, skills and
industry—defence or other~
wise— to attain as near self-
sufficiency as possible

Shrimati Tarkeshwari Sinha: In the
Defence Ministry there was already a
Defence Production Board and that
wag doing the work of production pro-
gramme for the Defence Ministry.
May I «now what was the necessity
for-the appomtment of thus commit-
tee and whether that commuttee is
gomng to be superscded by thig com-
mittec or whether both of them will
exist simultaneously?

Sardar Majithia: They are two
diffcrent Boards, one 1s the Plannming
Board and the other 1s the Production
Board This wjll plan for production
whercas the other will look after pro-
duction 1tself

Shrimati Tarkeshwari Sinha: May I
know whether this  committee will
also have 1ts jurisdiction over the
Hindustan Electronics aq well as the
Hindustan Aircratt Ltd, and how far
will thig jurisdiction go?

Sardar Majithia: These two com-
panics are himited companies and,
therefore, thcy will not come under
this

Shrimati Tarkeshwari Sinha: In
view of the fact that nearly 90 per
cent of the Navy requirements come
from outside mostly UK, what speci-
fic schemes has this Mmistry  under
contcmplation to step up production of
Navy mplements, tools etc?

Sardar Majithia: As I said, so far
as this Planning Board 1s concerned
they have been given the task of sub-
mitting a report and I believe they
are gowmng to do 1t within about 2
months’ time to tell ug, how best to
co-ordinate the pruduction capacity in
this country in the civil and the pro-
duction capacity 1in the Defence
Ordnance factories This work will
cease so far ag the Board is concern-
ed with the report.
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Shri Hem Barua: May I know if the
work of the German aeronautical ex-
perts working under Dr. Krut Tank
engaged for designing modern air-
crafts in this country is within the
Jurisdiction of this committee”

Sardar Majithia: So far as Dr Tank
18 concerned, he has been given a
definite assigument and he ig carrying
on that assignment and, so far ag [
remember, he has to produce two
aircraft within three years which have
to pass the specifications laid down
by the Ministry of Defence

Shri S M Banerjee: May I kpow
whether a representative of the All
India Defence Purchase Division 1s

also being associated with the Com-
mittee?

Sardar Majithia: No, Sir

Shri Achar: May I know who are
the members of thig Commuittee?

Sardar Mafithia: The members of
this committee are The Deputy De-
fence Minister, the three Chiefs of
Staff, the Additional Secretary, the
Scientific Adviser and the Financer
Adviser

Shri Kasliwal: ] am told that some
civilian goods are also produced May
I know whether this committee will
give any thought to this question?

Sardar Majithia- I could not follow
the question

Mr. Speaker: It 1s whether any
civilian goods also which are being
produced now will be considered by
this committee

Sardar Majithia: They will look
after 1t and report

“After-care” Programmes

*1092. Pandit D N Tiwary: Will
the Minister of Home Affairs be pleas-
ed to state

(a) the amount sanctioned to
various States under ‘After-care”
and ‘“Moral Hygiene” programmes

during 1856-57,
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(b) the number of schemes sanc-
tioned 1n each State during the same
period, and

(c) whether there 1s any Govern-
mental check over these institutions?

The Deputy Minister of Home
Affairg (Shrimati Alva): (a) and (b).
A statement containing the requisite
information 18 laid on the Table of the
Lok Sabha [See Appendix III,
annexure No 78]

(c) Yes

Pandit D N. Tiwary: May 1 &now
the nature of the after-care schemes?

Shrimati Alva: The nature of the
scheme 1s that those who have receiv-
ed adequate correctional treatment,
whether they be juveniles or adults,
after leaving those homes where they
have received such treatment will go
into the after-care homeg for re-
habilitation

Pandit D, N Tiwary: Five or six
States have been given grantg ag 1s
seen from the statement What about
the other States?” Is there no scheme
of after-care there?

Shrimati Alva: There 15 a system of
after-care in every State but we have
received details from these States and
amounts have been sanctioned by the
Centre

Shri Shree Narayan Das. May we
have the names of the States whose
schemes are under consideration?

Shrimati Alva: The States that have
sent us schemes are Assam, Andhra,
Kerala, Madras, Madhya Pradesh,
Punjab and Rajasthan The other
States have not sent their schemes to
us

Dr Sushila Nayar: Is the hon
Minister aware that there are several
States in which there are not ade-
quate or even elementary facihties for
the care programme and under these
circumstances, there could be no
after-care  programmes obviously®
What plan has the Government under
consideration to rectify this situation
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so that the care institutions can be
established in sufficient numbers be-
fore after-care programme ig taken
up?

Shrimati Alva: As far as the care
programmes go, they are left to the
State Governments, But under the
Second Plan, 1t is mainly the social
welfare board that has drawn up the
scheme. Two committees were ap-
pointed—Moral Hygiene Committee
and the After-care Committee. They
have laid down that there should be
eighty State homes and 324 district
shelters in the country during the
Second Plan. As far as care homes
go, they are left to tre States and
their schemes will come in.
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Some hon. Members: In Englith
also.

Mr. Speaker: The hon. Minister may
read 1ts English answer also.

Dr. K L Shrimali: (a) and (h).
The Tuls:t Ghat and the house in
Varanasi where Tulsidas is said to
have lived are not under the Union
Department of Archaeology. About
3/4th of the Tuls1 Ghat is now under
water due to rains and that while it
18 therefore not possible to examine
it fully, but the upper portion of the
Ghat and the house in which Tulsidas
15 said to have lived are in good con-
dition.
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National Defence Academy Examina-
tion Centres

*1094. Shri V. P. Nayar: Will the
Minister of Home Affairg be pleased
to state:

(a) whether the National Defence
Academy examination proposed to be
held m December, 1957 by the UPSC
will have no Centre in Kerala; and

(b) whether Government are aware
of the difficulties on account of finan-
cial Circumstances to the students
from Kerala who have to go to Mad-
ras for the examination?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The matter 1s under the consideration
of the UPSC

(b) The UPSC will take nto
consideration these as well as other
relevant factors

Shri V. P. Nayar: May I know whe-
ther the notification issued regarding
the examination specified the centres
which are all outside Kerala®

Shri Datar: As at present, there
are a number of centres Thele 1s
not one in Kerala The question
would be considered by the UPSC, 1t
1s within  1ts jurnisdiction  Probably
the question that has to be taken into
account would be the number of
candidates available for that centre

Shri V. P. Nayar: Could we know
from the last year’s figures for this
examination as to how many students
wanted to sit for this examination
from the State of Kerala and could
we also know what are the minimum
requirements of a State to get a centre
for this examination in that State?
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Shri Datar: These figures are not
with me but the UPSC will consider
all these questions.
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Rupee Traveller's Cheques

*1095 Shri Kasliwal: Will the Minis-
ter of Finance be pleased to state:

(a) whether State Bank of India
proposes to 1ssue Rupee travellers’
cheques, and

(b) 1if so, from what date?

The Deputy Minister of Finance
(Shri B R Bhagat): (a) Yes, Sir

(b) It 1s cxpected that these cheques
will be 1ssued by the end of this year.

Shri Kasliwal: May I know whether
it 15 proposed to put these rupee
travellers’ cheques on the same basis
as the Amecrican Express Tiavellers
cheques or the Thomas Cook’s
cheques?

Shri B R. Bhagat: It will be on the
<ame basis  They are very well es~
tablished concerns and their cheques
are encashable 1n all countries We
arc making a begmning in this effort
and we are making this beginning on
a moderate bass

Shri ¢ D Pande: In view of he
fact that our rupec 1s now shghtly
less than at par i pirincipal countries
of the world compared to German
Mark and American Dollar official
conversion rates, will there be no
difficulty to encash these cheques mn
foreign centres”

Shri B. R Bhagat: I do not accept
the nsinuation
Shri C D Pande: It is a fact. It

has gone down by about fifteen per
cent.
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Shri B R. Bhagat: So far as the
official rate of exchange is concerned,
1t remains the same as long as either
the Mark 15 revalued or the rupee 1s
devalued  As either revaluation or
devaluation 1s not under consideration,
this question does not arise

Mr Speaker: He only wants to point
out the difficulty and know whether
this difficulty 1s real or not Shn
Alva

Shri Joachim Alva. Thomas Cooke
(losed down and 1t caused a lot of
hardship to the travelling public
Was 1t not open to the Government
all these s1x months to see that travel-
lers’ cheques were 1ssued by the State
Bank? Why have they waited for
<ix months? They could have even
asked for the assistance of the Federal
Bank of America and the Bank of
England to sec that our cheques were
cashable 1n foreign currencies 1 do
not know why therc has bcen this
delay

Shri B. R Bhagat Primanly that
question 1s much bcyond the point

Mr Speaker. The <imple question 18
this delay

Shr1 B R Bhagat W¢ weie making
enquiries  (Intorruptions)

Mr Speaker Order order The
hon Ministel states that  steps are
being taken and before he concludes
h¢ shiuld not be interiupted

Shri B R. Bhagat: I was going to
say that we have made all enquiries
as, before we 1ssue cheques, we want
to see and ascertain that the pro-
gramme goes on well

Shrimati Tarkeshwari Sinha: In
view of the fact that these rupee
cheques will go to other countries for
the convenience of the travellers, may
I know whether the Governments of
these countries have been asked and
therr approval was taken before the
Government actually implements this
scheme?

The Minister of Finance (Shri T T
Krishnamachar): It 1s all very hypo-
thetical Why should we ask the Gov-
ernment of any country whether it
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will approve of this or not? It is for
tourists to use them or not as they
find 1t convenient when they are in
India

Shrimati Tarkeshwarl Sinha: May
I know, whether, 1n view of the fact,
that rupee has got a very stable value
as a currency, what effect will 1t have
in the international market i1f rupee
cheques are not acceptable in the
international markets? Has the Gov-
ernment considered this?

Shri T. T Krishnamachari: I hope
the House will forgive me if I say that
the hon Members do no good to
themselves or to this country by
underlining a statement which 18 not
true The rupee 1s not unstable, 1t 18
stable So far as rates are concern-
¢d, there may be what you call free-
market or black market rate What is
the objcet of anybody asking me if
the rupee 1s unstable and 1f the rupee
15 unstable what will happen?

Shrimati Tarkeshwari Sinha: I did
not say unstable (Interruptions)

Mr, Speaker: The hon Membr

that according to her, the rupce was
stable I was about to say that Shn
Pande has said that 1t was unstable
Between them they cut each other
What he wanted to say was this
These questions do not help The
hon Members may kindly see that
thele 1s no good lowering our own
prestige by our own mouth Every
attempt 15 being made to see that
these travellers’ cheques i1ssued 1n
rupee currcncics arce cashable for all
conce rned Now, probing into the
matter and making 1t 1mpossible for
him to carry on negotiations 1s not
in the best interest  We will go to the
nest question

Shr1 Ranga: Sir, I rise on a point of
order My pomnt 1s this Is there
any justification for the hon Minmster
to give a homily to an hon Member
who puts a question n all good faith?

Mr. Speaker: The hon Minister has
as much interest m pushing through
this scheme as others He finds diffi-
culties and, therefore, he 1s trying to
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push 1t through  Some hon Mem-
bers were impatient as to why there
ought to be six months, why not
tomorrow He 1s trying to explain
that these statements on the floor of
this House do not help to get the
scheme implemented as quickly as
possible I do not feel that there 1s
any homily

Shri Ranga: If you would be good
renough to look into the answer that
he has given, you will find that 1t is
a homily.

Mr Speaker: Hon Members are not
in need of any homly; they want
only replies

Shri Prabhat Kar: May I know
whether the Government will take
steps to encourage the travellers from
India to use these travellers’ cheques
on the State Bank of India?

Shri T T Krishnamachari: The
only method by which we can en-
courage them to do 1t 1s to make it
available at all places It 1s better to
have cheques than cash or Bank drafts
though the cheques will be more costly
than bank drafts, the advantages are
that cheques can be cashed at any
place; there are a number of places
where you can cash cheques, whereas
in the case of bank drafts one has to
go to the particular bank and wait
there for a long time These are
factors which will, probably, ultumate-
ly make these cheques popular We
will certainly do whatever 1s neces-
sary to make 1t popular

Iron and Manganese Ore in Bombay

#1096 Shri Assar: Will the Minister
of Steel, Mines and Fuel be pleased to
state

(a) whether 1t 1s a fact that suffi-
cient quantity of Iron and Manganese
1s available in Ratnagiri District of
Bombay State,

(b) whether Government have un-
dertaken a survey of this area, and

(c) whether there are any mines
working 1n that area at present?

The Minister of Mines and OH
(8hri K D Malaviya): (a) Some of
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the deposits of iron ore and manga-
nese 1n this district are sufficiently
large to be capable of commeraal
exploitation,

(b) The Geological Survey of India
carried out a survey of the iron ore
and manganese ore deposits in thys
district during the field season 1049-
50 and 1951-52 In addition, 1t did
some detailed investigation of the
manganese ore deposits imn the field
season 1856-57, which investigations
will be continued in the next field
season The geological Survey of
India propose to carry out a sumlar
detailed 1nvestigation into the 1ron
ore deposits also during the next field
season

(c) There are two iron ore and
three manganese ore mines worxing in
that area at present

Shri Assar: May I know whether the
Government are aware that nearly 400
applications are pending for a long
time in the office of the Collector,
Ratnagiri, seeking permission to start
mining and, if so, what are the
reasons for the delay?

Shri K D Malaviya: Applications
for mining leases are made to State
Governments, because they own these
properties 1 am sorry to state that
State Governments sometimes take
longer time than what we think they
should Therefore, I will refer these
question of delay to the State Gov-
ernment, so far as the hon Member’s
report 1s concerned

Shri Assar: May 1 know what policv
1s to be followed by the Governmeu.
in granting licences, whether local
people would be given first pre-
ference?

Shri K D Malaviya. According to
our Constitution we cannot give any
preference so far as granting of
mining lease 1s concerned We can-
not giwve any preference to any local
or other people Everybody 1is allow-
ed to apply for muning leases, and
there are certain rules which gude
us 1n granting such licences

Shri Jadhav: May I know when the
1nvestigation is likely to be completed?
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shri K D Malaviya: Investigations
are a continuous process Some de-
tailed 1nvestigations have already
taxen place As I saxd 1n my answer,
the results so far indicate that there
are sufficient quantities for commer-
cial exploitation

Shrt Yajnik May I know if the
Government at the Centre divests it-
self of responsibility i1n the grant of
muning licences simply because at the
preliminary stage the State Govern-
ment has to deal with 1t* The Centre
should see and should take all
measures to see that the consideration
of this matter at the preliminary
stage 1s expedited under instructions
from the Centre, so that they do not
divest themselves of the responsibility
in the matter and bring it on the
State Governments

Shri K D Malaviya Government
have been taking, and are taking all
possible steps to see that the process
of expedition 1s realised, and the State
Governments do not take more time
But there are some inevitable delays
as a result of making enquiries and
not getting answers from the parties
themselves Therefore, Government
cannot do more than what they are
doing 1 assure the House that we are
looking into the matter and are try-
mg to do our best

Shri P C Bose: May I know whe-
ther the won and manganese ores
produced 1n this area are exported
out of India, or are they used to meet
local needs?

Shri K D Malaviya' I have no 1n-
formation about it at present

Gold in Keonjhargarh District

*1097. Shri Supakar: Will  the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Starred Question No
107 on the 17th July, 1957 and state

(a) the date of the discovery of
gold 1n Keonghargarh Dhstrict, and

(b) the reasons, why the investiga-
tion has not made any progress”
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The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das)- (a) The occurrence of gold in
Keonjhargaih District has been known
for a long time but no information
1s available regarding the specific
date or period when the occurrence
was discovered

(b) The investigation 1 not con-
sidered 1mportant enough to be given
priority over other investigationg of
urgent nature included 1n the Second
Five Year Plan of the Bureau

Shri Supakar: May I know if the
Government carried on any investi-
gation mn this area”

Shri M. M Das: Yes, Sir, the Indian
Bureau of Mines carried on prelimi-
nary Investigations in the year 1953-
547

Shri Joachim Alva. Is Government
aware that we have just only four
gold mines 1n Mysore and two in other
parts of India and ag such we are
hard up for more mines for extract-
1ng gold, and the total amount of gold
ext e grnunlly  1s just 200,000
ounces?” I want to know why the-
Government are not straimng every
nerve to find out more mines and ex-
ploit them?

Mr Speaker. Even where there 18
no gold?

Shri Alva: He admitted that it is
there

Mr Speaker: Hon Members are
only giving suggestions as to what the
Government are to do, and are not
eliciting information

Shri Supakar: May I know if the
Government 1s becoming more Spiri-
tual-minded so as not to push through
this 1nvestigation?

Mr. Speaker. The hon Member
knows whether they are spiritual or
not spiritual  We will go to the next
guestion—1Q99, Shr: J R Mehta

Mica

*1099 Shri J, R Mehta. Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Government are
aware of the marked disparities in
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the matter of grant of export per
mits, dealers licences, and levy of
royalty etc. in respect of mica in the
various mica producing States of
India;

(b) whether the Government have
examined the harmful effects of these
disparities on the production of mica
and the development of mica indus-
try, particularly in those States where
the rules are comparatively more
stringent; and

(c) whether Government have
taken or propose to take any steps to
amprove the situation?

The Minister of Mines and Of1
(Shri K D. Malaviya): (a) to (¢)
There can be no disparity with re-
gard to royalty, because thig is a
Central levy, prescribed for the en-
tire country under the Mineral Con-
cession Rules There can be and
presumably are variations in the rules
enacted by State Govermments regu-
lating the grant of Dealer’s Licenses
and Export Permits having regard to
local conhditions and circumstances
But the Union Government 1s not
aware that these variations 1n local
regulations have, in any way, pre-
judiced the development of the mica
industry 1n the country.

Shrimati Tarkeshwarl Sinha: Since
this export of mica 15 being conduct-
ed by the State Trading Corporation,
may I know whether Government
have formulated any svstem by which
permits are 1ssued to private pro-
ducers whose mica 15 not taken by
the State Trading Corporation—as the
Government knows Rs 50 lakhs worth
of mica 18 lving unused i Bihar?

Shri K. D Malaviya: Depression in
mica trade 1s causcd by lowering of
the demand from outside, which is
the basic factor As to the activities
of the State Trading Corporation, I
am afraid I am not able to give any
information just now because it is
outside the scope of my Ministry

Shri B S§ Murthy: Is there any
iruth in the allegation that almost
all the licences in Gudur have been
cancelled, so much so, mica worth
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thousands of rupees is lying there and
the mines have been closed?

Shri K. D, Malaviya: Presumably,
it is not. If the hon. Member refers
this question specifically to me, I will
make enquiries from the State Gov-
ernment; I have no information just
now.

‘
Shri C R. Patiabhi Raman: Wil}
the Government take steps in the
matter of standardisation and have a
certain checking up of mica to be ex-
ported so that we can have a good
name 1n the foreign markets?

Shri K. D. Malaviya: There is the
Mica Advisory Committee which deals
with all these questions. That com-
mittee advises the Government from
time to time We also discuss this
question of standardisation, and to a
certain  extent standardisation has
been achieved But there are still
difficulties which mainly arise, as I
said, due to lessening of the demand

Salem Iron Ore
..
fShri S. V. Ramaswami:
\ Shri S. C. Samanta:

Will the Minister of Education and
Scientific Research be pleased to, refer
to the reply given to Starred Question
No 366 on the 25th July, 1957 regard-
ing Salem Iron Ore and state.

*1101.

(a) when the samples were sent Jor
test,

(b) since how long the experiment
has been going on;

(¢) the result of the experiment
cairied on so far, and

(d) when 1t will be completed”

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) February, 1957.

(b) to (d) Since Maich, 1957, pre-
liminary experiments are under way
and the results will be known only
after their completion, which may take
about six months.

Shri S. V. Ramaswami: I understand
that the minerals were sent for exami-
nation 1n 1953. It has taken four
years. Is that correct?
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Shri M. M. Das* No, Sir Twenty
tons of the Salem Iron Ore, comprs-
g of fine varieties,—four tons each
—for undertaking the i1nvestigation
on 1ts utilisation, was received in the
National Metallurgical Laboratory m
February, 1957

Shri S. C. Samanta: May I know
whether during 1948-49, Mr N K N
Ayyangar surveyed 450 square miles
in the Hosur, Rasipuram and Namak-
kal taluks in the Salem district and,
1t so, whether those samples have been
experimented upon?

Shri M. M. Das: I am sorry I want
notice of the question

Shri Dasappa: May I know how long
it will take for them to just make an
analysis of this ore”

Shri M. M. Das: There are several
varieties of analysis to be done One
of them 1s the utilisation of the ore
in the low shaft furhnace We have
not consiruct that, and then this par-
ticular type of examination will be
done 1n our Metallurgical Laboratory
So far as the other investigations are
concerned, 1t 15 hoped that they will
be completed by the end of this year,
or within six months from this date

Shr1 Dasappa* Are there not private
concerns litke Tatas and so on where
this analysis 1s going on continuously?

Shr1 M. M Das: No, Sir This analy-
sis 15 taken up by the National Metal-
lurgical Laboratory of the Govern-
ment of India, through the Council of
Saentific and Industiial Research, m
Jamshedpur

Shri R. Ramanathan Chettiar. In
view of the Government's considera-
tion of the question of the location of
the steel plant 1n Salem 1s being
dependent on the results of this iron
ore, will Government take adequate
steps and expedite the progress of the
analysis as early as possible?

Shri M. M. Das: The hon Member
may kindly realise that this analysis
of the ore 1s very important and upon
this analysis and the result thereof
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depends the whole scheme of construc~
tion of an iron and steel factory Now,
there are very important analysis and.
investigations to be made with regard
to these ores which will take time.

Mr. Speaker: By oversight, 1 did
not call question No 1098 It was not
printed legibly in my copy Shri San-
ganna may put 1t now—I see that
Shr1 Sanganina 1s absent

Storage of Grains

*1102. Shri Subodh Hasda: Will
the Minister of Home Affairs be pleas-
ed to -tate

(a) whether the Government of
India have sanctioned any grant-in-
aild for Grain Gola's warehouse for
storing grains on co-operative baws
for the tribal people 1n West Bengal
for the year 1957-58,

(b) whether any such grant was
sanctioned 1n 1956-57, and

(¢) i so, what was the amount?

The Deputy Minister of Home Affairs
(Shrimati Alva) (a) Yes, Sir

b) Yes Sir

(¢) During 1956-5%, an amount of
Rs 25650 was sanctioned under the
State Sector of the Second Five Year
Plan and Rs 71,800 under the Cen-
trally spon<ored programme

During 1957-58 an amount of*
Rs 71,150 has been sanctioned under
the State Sector and Rs 78 750 under
the Centrally sponsored programme

Shri Subodh Hasda: May I know
how the expenditure was allocated 1
West Bengal and how many Golas have»
been opened there?

Shrimatl Alva. The total figure as
to the number of Golas i1n West Bengal
1s not available, but we have the
figutes about the aid that we gave
during 1956-57 and 1957-58 If you
permit, I shall read out the numbers
The total, 1n 1956-57, was 12 Golas and
in 1957-58, together with these 12
Golas 1t would be 19 Golas So, 19
would have been opened in these twor
years
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Shri Subodh Hasda: Is it a fact that
these Golas are run unsatisfactorily
for want of sufficient funds?

Shrimati Alva: Funds are being
made available both by the States and
by the Centre also In case where the
Centre gives assistance to the States,
it 15 on a 50-50 basis Over and above
that, there are Centrally-sponsored
programmes to build up Goals

Shri S. C, Samanta: May I know
whether the 50 per cent grant that
was sanctioned during 1956-57 by the
‘Centre has fully been spent?

Shrimati Alva: It has been spent
wholly

Shri Ranga: What 1s the present
policy of the Government in order to
enable these people to store up their
grains 1n their warehouses in antici-

pation of a proper price for selling
them?

Shrimati Alva: On a co-operative
basis We are starting co-operative
Grain Golas and we are assisting them
on a co-operative basis wherever it is
necessary

Shri Subodh Hasda: May I know
whether the Government propose to
increase the allocation of funds in the
near future?

Shrimati Alva: Yes, Sir It 1s defi-
nitely laid down A provision of
Rs 132 96 lakhs 1s made in the State
sector of the Plan for the welfare of
the Scheduled Castes and Scheduled
Tribes and the State Governments
have provided Rs 541 lakhs for the
opening of 45 Grain Golas

Complaints

*1103. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to lay a statement on the
“Table showing:

(a) the number of complaints
received and investigated by the Cen-
tral Government against officers of
All India Cadres during 1955-56 and
1956-57;
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(b) the action taken on these com-
plaints,

(c) the designation of officers
punished and those who are under
suspension ard the action being taken
against each, and

(d) the number of the officers ex-
onerated after investigation and
enquiry?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
required statement 1s placed on the
Table of the Lok Sabha [See Appen-
dix III, annexure No 79])

Shri Harish Chandra Mathur: Out
of the 13 cases under investigation,
seven officers have been exonerated,
the complaints having been found
false May I know if any action has
been taken for false complaints against
the complainants?

Shri Datar: Most of these com-
plaints were of an anonymous nature
and therefore 1t was very difficult to
pursue those particular persons All
the same, Government looked into
those complaints

Shri Shree Narayan Das: Out of the
17 complaints, only one was investi-
gated by the Central Government and
it was also dropped I would like to
know whether a judicial investigation
was made and what the nature of the
complamnt 1s?

Shri Datar: In that particular case

we made enquiries through the Special
Police Establishment

Shri Shree Narayan Das: The nature
of the complaint?

Shri Datar: It was different, for—
Shri Tyagl: Have the Government—

Mr. Speaker: Order, order The hon.
Minister has not finished his reply, I
presume

Shri Datar: So far as these com-
plaints were concerned, some of them
were very trivial

Mr. Speaker: The hon Member, Shri
Shree Narayan Das referred to that
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case—only one case—which was in-
vestigated by the Special Police
Establishment

Shri Datar: The charge agamnst this
particular officer was musbehaviour

Shri Tyagi. May I know 1if the Gov-
ernment has now given up its policy
not to 1nvestigate into anonymous
complaints and thereby demoralise the
services”

The Minister of Home Affairs
(Pandit G. B Pant). Sometimes we
look into anonymous complaints when
particulars and details are given and
find out rather than ignore such
detailed information altogether Other-
wise 1f vague and general statements
are made, we do not take notice of
such complaints

Shn Tyagi Could not <uch enqui-
ries be made confidentially and depart
mentaily?

Pandit G B Pant Yes, they are so
made They are always referred to
the Specnfal Police Establishment

Shr1 Hem Barua Out of the 17
cases s1x were sent to the State Gov-
ernments  for investigation  After
investigation have the State Govern-
ments submitted their reports to the
Government of India about their
findings?

Pandit G B Pant It depends on the
nature of the complaint Sometimes
and often complaints are made against
officers who are employed in the States
aid the States alone have the juris-
diction over them of a disciphinary
character So the complaints are
referred to them and either they dis-
pose of them or, iIf the charges are
grave enough they are asked to report
to us the conclusions reached after
investigation

Shr1 Harsh Chandra Mathur: May
1 know how many of these 17 com-
plaints were of an anonymous nature
and how many of these were taken on
the 1nitiative of the police?

Shri Datar Most of these complaints
were of an anonymous nature I find
that m only one case, the man has
given his name
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Scheduled Tribes

*1104 Shri R. J. Rao: Will the
Minster of Home Affairs be pleased
to state

(a) whether Government have ex-
amined the question that members of
Scheduled Tribes embracing Christia-
nity would be entitled to protection
under Aiticle 46 of the Constitution of
India

(b) whether they would be given
educational facilities by way of
scholarships etc,

(¢) whether thev would be treated
as members of the Scheduled Tribes
in the matters of appointments, and

(d) the number of such appoint-
ments made 1if any, in 1956 and upto
the end of June, 19577

The Deputy Minister of Home Affairs
(Shrimat: Alva) (a) Yes Sir

(b) and (c) As the tribes have not
been scheduled on the basis of reh-
gion once a tribe 1s notified as a Sche-
duled Tiibe 1ts members even after
they ¢mbrace Chrrstianity ale entitled
to thc concessions and  privileges
speeifically provided under the Con-
stitution for the Scheduled Tribes
inciuding  ¢ducational facilities and
reservation in Services

(d) Separate figures 1n 1espect of
appomntments of the members of Sche-
tuled Tribes are not maigtained on
the basis of relhigion

Shr Dasappa May I know whether
the provisions 1clating to the schedul-
ing of the Scheduled Castes and Sche-
duled Tribes are not identical under
the Constitution?

Shrimati Alva. They are nct identi-
cal

Shri Nath Pai Does not the hon
Home Minister agree that there 1s a
gross discrepancy in the treatment?
Only the other dav the reply was
given when the representatives of the
Scheduled Castes made a complaint,
that when they embrace Buddhism,
they lose all the privileges
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Mr. Speaker: The Scheduled Castes
have castes, the Scheduled Tribes
have no castes In one case they are
listed not on the ground of any
religion, but only because they are
tribes living 1n any particular area or
areas In the other case, they are
listed on castes

Shri Thimmaiah: Will the hon
Home Minister give us an 1dea of the
average number of people—Scheduled
Castes and Scheduled Tribes people—
being converted every year? May I
also know whether the Government
have tried to find out the reason why
these people are being converted?

The Minister of Home Affairs
(Pandit G. B. Pant): We have not
got the figures here with us As for
the reason 1 would 1magine that those
who want to be converted and those
who are keen on converting others
agree to the agreement

Shri B. S. Murthy* Apart from the
provision 1n the Constitution, has any
enquiry been made whether any dis-
tinction 1s being made by the State
Governments as between the Sche-
duled Tribes belonging to one religion
or the other in the matter of giving
help for their welfare?

Pandit G. B, Pant The State Gov-
ernments have been 1nstructed to treat
all members of the tribal regions,
whether living in one part or in the
other, on a unmiform basic and not to
make any sort of invidious distinction
against any section

Modernisation of Ordnance
Factories

*1105 Shr1 Manabendra Shah: Will
the Minister of Defence be pleased to
state whether any plan has been fina-
Iised for the investment of Rs 40
crores on the ncw projects as well as
replacement-cum-moderanisation  of

plant and machinery in ordnance fac-
tories?

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesingh-
rao Gaekward): The estimated amount
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of Rs 40 crores 1s to cover expendi-
ture on'—

(1) Replacement/modernisation of
old and obsolete plant and
machinery in the Ordnance
Factories

(11) Modernisation/expansion  of
production capacity 1n the
Ordnance Factories

A five year plan has been drawn up
for phased replacement of old and
worn out plant and machinery Based
on this, action has already been
mnitiated to meet our unmedate
requircments

As regards new projects, a number
of proposals for modernisation/expan-
sion of production capacity in the
Ordnance Factories are in an advanced
stage of finalisation

Shr1 Manabendra Shah: Will the
hon Minister lay on the Table of the
House the proposals regarding the new
projects?

Mr. Speakerr The hon Member
wants to know whether a list of the
new projects will be laid on the Table
of the House

The Deputy Minister of Defence
(Sardar Majithia): That will be con-
sidered when they are finalised

Shri S. M, Banerjee: May I know
whether this modernisation scheme
will also create avenues for more
employment for skilled workers”

Sardar Majithia: 1 cannot answer
that question at the moment Certainly
modernisation means more efficient
working

Shri S. M. Banerjee rose—

Mr. Speaker: The hon Deputy
Minister is not 1n possession of the
information, he may stop with that
He 1s afraid, the hon Member who
puts the question 1s afraid that
modernisation will mean throwing out
of employment and therefore he wants
to know whether 1t will increase the
avenues of employment
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States Reorganisation Commission

*1108. Shri Manaen: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) when the recommendation of
the States Re-organisation Commission
with regard to the linguistic groups,
which are in minority in different
States would be enforced;

(b) whether he is aware that
Nepalese in Darjeeling from such a
Linguistic group within the State of
West Bengal; and

(c) if so, in what way Government
propose to effect the recommendations
referred to above in Darjeeling?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The decisions taken by the Govern-
ment of India on the recommendations
made by the States Reorganisation
Commuission in regard to linguistic
minoiities were embodied in a Memo-
randum which was laid on the table
of the House, in the Lok Sabha, oh
4th September, 1956 and 1its copies
were sent to State Governments on
18th September, 1956 for implementa-
tion.

(b) and (c). The State Governments
are expected to take appropnate steps
to implement these decisions. As pro-
vided in Article- 350(B) of the Con-
stitution, a Special Officer for Linguis-
tic Minorities has been appointed
whose duty 1t will be to investigate
matters relating to the safeguards for
linguistic minorities provided under
the Constitution and to report to the
President upon these matters

Shri Manaen: It has been recom-
mended that representation should be
given to the linguistic minorities in
the State services. Will Government
consider giving representation to these
linguistic minorities in Darjeeling in
the Central Government services also?

Shri Datar: That is an entirely
different question altogether; linguis-
tic sufeguards do not include reserva-
tion in the services.
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Shri Manaen: The recommendation
contained 1n the States Reorganisation
Commussion’s report is that the mino-
rities will be given representation in
the State services. Would such facili-
ties be accorded in the matter of
Central Government services also?

Shri Datar: I may tell the hon.
Member that here we are dealing with
the question of linguistic safeguards.
An officer has already been appointed,
whose duty it will be to look into any
complaints regarding the granting or
omission to grant linguistic safegusrds,
They do not include reservation in the
services

Shri Shree Narayan Das: May I
know whether Government propose to
appoint an advisory committee’ to
advise the Government in this matter?

Shri Datar: It 1s not considered
necessary at present

Shri Achar: May I know whether
the officer has submitted any report?

Shri Datar: The officer has been
appointed, whose duty 1s continuous.
There 1s no question of submitting
any report The report will be sub-
mitted at the end of the year.

Shri Yajnik: Has the officer taken
charge of his duties?

Shri Datar: Yes; during the last
month

Shri Manaen: Is 1t a fact that in the
lower courts in Darjeeling, English 1s
sti]l used In view of the recommen-
dation of the SRC report that the
regional language should be used i
the lower courts, would English be
replaced by the regional language in
the lower courts in Darjeeling?

Shri Datar: I would request the
hon Member to make a representation
about this matter to this officer.

Reports of the Commissioner for
Scheduled Castes and Scheduled
Tribes

#1109. Shri B. S. Murthy: Will the
Mimnister of Home Affairs be pleased
to state:

(a) whether the points raised in the
Fifth Annual Report of the Commis-
sioner for Scheduled Castes and
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Scheduled Tribes were taken up with
the State Governments; and

(b) if so, the reaction of the States?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Yes.

(b) A statement has already been
Taid on the Table of the Lok Sabha.

Shri Hem Barua: In view of the fact
that one of the .recommendations in
the report of the Commissioner is that
the Government should take over the
supply of the necessities of life and
stock sufficient quantities in NEFA
areas, because air-dropping of food is
not possible during bad weather—
recently on the 19th, there was a crash
of a dakota...

Mr. Speaker: What is the question?

Shri Hem Barua: May I know
whether the Government is going to
give effect to this particular recom-
mendafion in the Commissioner’s
report?

Shrimati Alva: That question will

be considered.

Shri Thimmaiah: In view of the
fact that this report is always pre-
sented to the House very late, will
Government consider bringing it
before the House every year during
the budget session?

-Shrimati Alva: Every effort is being
made to present them in time, but
there are certain difficulties, which the

- hon. Member should be aware of.

Shri Yajnik: May I know when the
report for 1955 will be considered by
this House?

Shrimati Alva: It was stated in the
House the other day that as soon as
it is ready, it will be laid on the Table
of the House.

Shri Yajnik: Will the reports for
1955 and 1956 be taken together?

Mr. Si)eaker: What is the good of °

asking the hon. Minister? The House
must be asked.

Shri Hem Barua: May.I request the
hon. Deputy Minister to consider this
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recommendation particularlir, because
this means floss of life?

Shrimati Alva: I have said that it
will be considered.

WRITTEN ANSWERS TO
QUESTIONS

Co-ordination of Welfare Services

*1086. Shri Shree Narayan Das:
Will the Minjster of Education and
Scientific Research be pleased fo lay
a statement on the Table showing:

(a) the precise nature of the pro-
gramme of co-ordination of welfare
services for women, children and the
handicapped in thg rural areas;

(b) the state-wise figures of Com-
munity Development Blocks in which
this programme will be taken up
first;

(¢) whether any beginning has been
made anywhere; |

(d) if so, the place of such a
beginning; and -

(e) the financial aspect of the pro-
gramme?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L, Shrimali): (a) to
(e). A statement giving the requisite
information is laid on the Table of
the Lok Sabha. [See Appendix III,
annexure No. 80.]

Currency Notes

*1090. Shri Bibhuti Mishra: Will tﬁe
Minister of - Finance be pleased to
state:

¢

(a) whether Government have fixed
any life for currency notes to remain
in circulation; and

(b) if so, the life so fixed?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b).
Government have fixed no particular
period for a currency note to remain
in circulation. Currency notes gene-
rally remain in circulation as long as
they are in a fit condition.
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Information Centres at Universities

#1098. Shri Sangannma: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) ‘whether there is any proposal
under contemplation of Government
to set up information centres at the
residential Universities to explain the
significance of the Second Five Year
Plan; and

(b) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir.

(b) Estimates of expenditure for
purchasing basic literature on the plan
and general books on economic deve-

lopment for the establishment of

Information Centres at the residential
Universities are being worked out in
consultation with the Planning Com-
mission.

Fallow Land in the Panagar Base
Area

#1100. Shri K. K. Das: Will the
Minister of Defence be pleased to
state: ‘

(a) whether it is a fact that vast
areas of good cultivable paddy lands
are lying fallow in the Panagar Base
Area in West Bengal

(b) if so, whether Government have
made any enquiry to find out the
{otal area of such lands and the pos-
sibility of giving these lands to the
landless peasants of the locality on
any arrangement considered suitable
by Government;

(c) whether it is a fact that a few
years ago these cultivable paddy lands
were g1ven on lease for cultivation;
and

(d) if So, the reasons why this was
discontinued and the amount of rent
received annually from such lessee?

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesingh-
rao Gaekwad): (a) Yes, Sir.
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(b) to (d). Yes. An area of 569.17
acres of cultivable lands was leased
out by auction for 5 years upto 1955
on an annual rent of Rs. 970. It was
decided in consultation with the Gov-
ernment of West Bengal that this land
should not be leased out any more
because of the difficulties generally
experienced in getting back the lands
temporarily leased out, when required
subsequently for Army use.

Territorial Council

#1106, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:, J

(a) the reasons for not calling the

‘members of the Territorial Council of

the Union Territories of Tripura and
Manipur so far; and

(b) the approximate date and time
when the Territorial Council of the
Union territories of Tripura and Mani-
pur would be called for its maiden
session?

The Minister of State thé in Minis-
try of Home Affairs (Shri Datar): (a)
It was considered desirable that the
Territorial Councils of the three Union

”terntorles of Himachal Pradesh, Mani-
*pur and Tripura should be constituted

simultaneously. As elections to the
Himachal Pradesh Territorial Council
were completed only on July 1, 1957,
and as some preliminaries were to be
completed before the Territorial Coun-
cils could be constituted, it was not
possible to constitute these Councils
prior to 15th August, 1957.

(b) The first meeting of the Terri-~
torial Council of Tripura was held on
August 15, 1957. The Territorial
Council of Manipur has also been con-

‘stituted with effect from August 15,

1957 and will meet on 2nd September,
1957,

Scheduled Castes

#1107.-Shri’ Ayyakannu: Will the
Minister of Home Affairs be pleased
to state whether in view of the fact
that sufficient number of Scheduled
Castes have passed the Special LA.S,
examination, the reserved quota of
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124 per cent. will be maintained in
this recruitment?

The Minister of State in the Minis-
try of Home Affairs (Shri B. N.
Datar): The usual quota of 123 per
cent. has been reserved for the Sche-
duled Castes and final decision will be
taken after the Public Service Com-
mission have completed their process
of selection on the basis of the approv-
ed list received from them.

Central Social Welfare Grants to
Institutions in U.P.

*1110. Shri Ganpati Ram: Will the
Minister of Education and Scientific
Research be pleased to lay a statement
on the Table showing:

(a) the total number of institutions
which received Central Social Welfare
Boards' grants in the State of Uttar
Pradesh in 1956-57;

(b) the total amount allotted so far
during 1957-58;

(¢) theactors taken into considera-
tion while making the allotments; and

(d) whether population or the size
of the State are also considered?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) 85.

(b) The Board has sanctioned
Rs. 1,22,100 so far during 1957-58.

(c) Each application is considered on
its own merits. Special requirements
of each area are taken into account.

(d) No, Sir
Small Savings Scheme

*1111. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) the amount that has been col-
lected under the Small Savings
Scheme during the year 1956-57;

(b) whether 1t has come upto the
estimated figures for the period; and

(c¢) if not, the reasons therefor?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b).
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Against the revised estimates of Rs. 65
crores, the actusl collections amounted
to Rs. 682 crores approximately.

(c) It is difficult to give any pre-
cise reason for this slight decline.

Regional Committees in Punjab

Shri Hem Raj
"z, { Shri Daljit Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the rules for the func-
tioning of Regional Committees in
Punjab -have been finalised; and

(b) if so, whether a copy of these
will be laid on the Table?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) A draft of
the rules has been prepared and is
being scrutinised.

(b) Yes.

Amendment of Arms Act

Shri Shree Narayan Das:
*1113. { Shrimati Tarkeshwari Sinha:
Pandit D. N. Tiwary:

Will the Minister of Home Affairs
be pleased to state whether the Gov-
ernment of India have finalised thewr
proposals to amend the Arms Act?

The Minister of State in the Minis-
iry of Home Affairs (Shri B. No.
Datar): The matter 1s under conside-
ration

Hindi Examination Committee

f Shrimati Tarkeshwari Sinha:
7\ Shri Surendranath Dwivedi:

Will the Minister of Education and
Scientific Research be pleased to state
the action that has been taken regard-
ing the main recommendations of the
Committee appointed to consider the
question of recognising the Hindi exa-
mination in the country?

*1114.

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): A state-
ment 1s laid on the Table of the Lok
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Sabha. [See Appendix III, annexure
No. 81.]
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Central Emergency Relief Training
Institute, Nagpur

. Pandit D. N, Tiwary:
ITI79 Shri N. R. Munisamy:

Will the Minister of Home Affairs be
pleased to state:

(a) the recurring and non-recurring
expenditure on the Central Emergency
Relief Traimng Institute at Nagpur;
and

(b) how trainees are selected?

The Minister of State in the Mimis-
try of Home Affairs (Shri Datar): (a)
Non-recurring

Rs. 49,000

Recurring
Rs. 1,18,000
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(b) The selection 1s made by the
State Governments from among their
own ofticers and nominees of volun-
tary social welfare agencies

Asian Development Fund
1118, J Shri Raghunath Singh:

7\ Shri Shree Narayan Das:

Will the Minister of Finance be
pleased to state:

(a) whether any proposal regarding
creation of, an Asian Development
Fund has been received from the Gov-
ernment of Japan, and

(b) if so, whether it is being exa-
mined?

The Deputy Minister of Finance
(8Shri B. R. Bhagat): (a) Yes, Sir

(b) Yes, Sir
7z oF A3 w1 frata
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yEata, @ T faw o 9g @qr wy
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(a) &, @
Training in Ship-building

*1120. Shri Raghunath Singh: Will
the Minister of Education and Scienti-
fic Research be pleased to state:

(a) whether 1t 1s a fact that the
Netherland Government has offered to
¢give practical training 1n ship-building
to Indians, and

(b) if so, whether the selection of
the students has been completed?

The Mimister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L, Shrimali). (a) No,
Sir

(b) Does not arise
Protected Monuments in Manipur

827. Shn L. Achaw Singh: Will the
Minister of Education and Scientific
Research be pleased to state

(a) the number of protected monu-
ments 1in Manipur, and

(b) whether Kangla (ancient Coro-
nation Hall) Fort and temple in the
cantonment area at Imphal have been
included 1n the hist of protected
monuments?

The Mimster of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) One

(b) No, Sir

Removal of Memorial

828. Shri L. Achaw Simgh: Will the
Minister of Home Affairs be pleased
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to state whether there is any propo-
sal for removal of the memorials of
the Chief- Commissioner of Assam
Mr. J. W. Quinton and his officers

who were killed during the last war .

of Manipur’s independence in 1891
which are maintained in the presént
Chief Commissioner’s compound?

The Minister of State in the Minis-
try of Home Affairs (Shri B, N.
Patar): No, Sir. The memorials refer-
red to are really tomb stones with
inscriptions relating to the entombed
persons. These graves form a small
cemetery inside the Compound of the
Chief Commissioner’s house at Imphal
and as the maintenance of the ceme-
tery is called for by the normal respect
to be shown to the dead, the question
of their removal does not arise.

Second General Elections

829. Shri Assar: Will the Minister
of Law be pleased to state the total
amount of receipts from forfeiture
of security deposits during the
Second General Elections?

The Minister of Law (Shri A. K.
Sen): Information 1s being collected
from State Governments and will be
laid on the Table of the Lok Sabha in
due course.

Mineral Survey in Rajasthan

830. Shri Karni Singhji: Will the
Minister of Steel, Mines and Fuel be
pleased to state the total estimated
amount proposed to be spent by Gov-
ernment for investigation of mineral
resources 1in Rajasthan under the
Second Five Year Plan with particular
reference to Jodhpur and Bikaner
Divisions?

The Minister of Mines and Oil
(Shri K. D. Malaviya): An amount
Rs. 16-41 lakhs 1s proposed to be spent
by the Indian Bureau of Mines for
investigation of copper deposits at
Khetr1 and Daribo and lead and zinc
deposits at Zawar in Rajasthan under
the Second Five Year Plan. There is
no provision for investigation in Jodh-
pur and Bikaner Divisions

As regards the Geological Survey of
India, no separate financial provision
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is made for carrying out geological
surveys in individual States, the ex-
penditure incurred in each State being
met from the sanctioned grant of the
Department,

Charging of Fees in Advance in
Delhi Colleges

831. Shri B. K. Gaikwad: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether it is a fact that students
belonging to the Scheduled Castes and
Scheduled Tribes are charged some
months tuition fees in advance by the
Delht University Colleges at the time
of admission which comes to more
than hundred rupees; and

(b) whether it is a fact that due
to this rule, several students could
not join colleges for want of money?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir The University of Delhi Colleges
have been generally following the
practice of collecting the fees on first
admission for the months of May,
June, July and August, ang this is
applicable to all students including
those belonging to Scheduled Castes
and Scheduled Tribes. In most of the
Colleges, however, students belonging
to the Scheduled Castes have not been
required to pay the fees. In one or
two colleges the students had paid the
fees and the fees had been subse-
quently refunded.

(b) The information furnished by
the Registrar appears to indicate that
there have been no students who
could not get admission for want of
funds to pay tuition fees. Even in
cases where any student did not find
1t possible to pay the fees, the Princi-
pals have permitted them to pay in
instalments.

Import of Mining Implements for
Neiveli Project

832. Shri Dharmalingam: Will the
Minister of Steel, Mines and Fuel be
pleased to state:
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(a) whether mining implements
were mported from foreign countries
for the Neiwveli project during the
surrent year,

(b) if so, the countries from where
they were imported; and

(c) the cost of the materials?

The Minister of Mines and
(Shri K. D. Malaviya): (a) Yes

ol

(b) and (¢) Mining equipment were
_mported as follows —

Country Cost
(1) from UK Rs 25 lakhs
(1) from USA Rs 20 lakhs
Torar  Rs 45 lakhs

Survey of Krishna District

833. Shri M. V. Krishna Rao: Will
the Minister of Steel, Mines and Fuel
be pleased to state

(a) whether the Jaggaiahpet area in
Krishna District, Andhra Pradesh has
been surveyed,

(b) what are the minerals found in
that area, and

(¢) the quantity thereof?

The Minister of Mines and Oil (Shn
K. D. Malaviya): (a) The area was
surveyed by the Geological Survey of
India m 1952 53, 1953-54 and 1954-55

(b) Iron ore and Limestone

(c) The reserves of 1ron ore as
estimated by the Geological Survey of
India are 1,325,000 tons and of
lLimestone 26,900,000 tons

Social Welfare Institutions in Assam

834, Shrimati Mafida Ahmed: W:l}
the Minister of Education and Scienti-
fic Research be pleased to state the
amount of grant-in-aid given by the
Central Social Welfare Board to each
of the Social Welfare Institutions 1in
Assam during 1986-57°
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The Minister of State in the Miny.
try of FEducation and Sclentific Re.
search (Dr. K, L. Shrimali)! A state.
ment gving the requisite information
1s la1d on the Table of the Lok Sabha
[See Appendix III annexure No 83)

Re-finance Corporation

835. Shri Manabendra Shah: Wi
the Minster of Finance be pleased to
state ,

(a) whether the Re-finance Corpo-
ration has been set up, and

(b) 1f so, what are its functions®

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir Not
yet

(b) The primary function of the
proposed Corporation will be to aug-
ment resources for the use of medium-
sized industrial units i the private
sector The Corporation will, for this
purpose, provide re-lending facilities
against loans given by banks to such
medium sized concerns

Indian Air Force Trainees

836. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state

(a) the number of Indans sent
abroad for Air Force Training during
1956-57 and 1957-58 so far, and

(b) the names of the
where they have been sent?

countries

The Deputy Minister of Defence
(Sardar Majithia) (a) 1956-57 204

1957-58 (up to 31-7-1957) 82
(b) UK, USA, France and Italy

Sanchi

837, Shri D. C. Sharma: Will the
Minister of Education and Scientific
Research be pleased to state

(a) the amount spent on the main-
tenance of Sanchi during 1956-57, and

(b) the amount to be spent during
1957-58 ?



95258 Written Answers

The Minister of State in the Minis-
try of KEducation and Scientific Re-
search (Dr. K. L. Shrimali): ’.°

(a) Rs. 83,515/-
(b) Rs 52,900/-

Undertrial prisoners in Manipur Jail

838. Shri L. Achaw Singh: Will the
Minister of Home Affalrs be pleased
to state:

(a) the number of undertrial
pnsoners  detamed in the Mampur
Jail at present,

(b) the number of such prsoners

detained for over three months and
over six months respectively, and

(c) whether any steps have been
taken to expedite their cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
86

(b) Thirteen over three months and
seven over six months

(¢) Every effort 15 made to dispose
of all cases as speedily as possible

Agricultural Loans

840 Dr. Ram Subhag Singh: Wiil
the Minister of Finance be pleased to
state

(a) the total amount of loan sanc-
tioned so far by the National Agri-
cultural Credit (Long Term
Operations) Fund to State Govern-
ments since 1ts establishment and

(b) what amount of the sanctioned
loans have so far been drawn by the
State Governments?

The Minister of Finance (S8hri T. T.
Krishnamachari): (a) and (b) Since
the establishment of the Fund on the
3rd February, 1956 loans amounting
to Rs 28% 70 lakhs were sanctioned
upto 31st July, 1957 including Rs. 21:50
lakhs sanctioned mn 1857-58 Out of
this amount Rs 16045 lakhs wmas
drawn by the State Governments dur-
ing 1956-57
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Dead Rent

841. Shri Matin: W1l the Minister

of Steel, Mines and Fuel be pleased
to state

(a) whether Government are aware
that lease-holders holding vast coal-
bearing areas have to pav huge
amount as minimum or Dead Rent
annually to the respective State Gov-
ernments concerned who are now
their head lessors,

(b) whether Government propose
to compensate holders of virgwn coal-
pearing areas who, though desirous
of working their properties, are
nevertheless prevented from doing so
by the Coal Board, and yet are not
cligible for compensation under the
Coal Bearing (Acqusition and
Development) Act, not being included
sn the final acquisition programme
of Government, and

(c) whether any interim compensa-
tion 18 under contemplation to be paid
to lease holders whose areas are not
to be taken over by Government
though large expenditure has been
jncurred over past prospecting, acqu-
sition procedure and minimum
royalties?

The Minister of Mines and Oil (Shrl
K. D Malaviya): (a) Information re-
garding the amounts 1s not readily
available Collection of the informa-
tion will involve time and labour not
commensurate with its utility

(b) No The Coal Board gives open-
ing permission according to rules Any
refusal to give such permussion will
not entitle the party to compensation
fiom Government Government also
mav not be interested 1n acquiring
that land under the Coal Bearing
Areas (Acquisition & Development)
Act for the public sector

(c) No The question does not arise
&6 w17
&Y} st HIN and :  FT IX-
wW A g T@AE W T S5 6
(%) @ TP ¥ waw WA
& o @ w0 Ay frems felt
2 ¥, WR



9527 Written Answers

(=) dufr  dR ot oF Wi
g ST ¥ fFER Wi @ §1 Qv
sLERAT ] |

qZ-% AT & ¥ WM (8
) : (%) o (@), AP &
(Faw qar ww) wfafaw (eR Wk
Iq¥ G T T e F s
FR AP AT R e A T
e Y W g & wAeE & 9
5] @2T% F1R § foeer sa @ 59 §
forq aad @ faaey & weER v
2

Government Employees

843. Shri Surendranath Dwivedy:
Will the Minmister of Home Affairs be
pleased to state the number of per-
sons declared (1) surplus (1)
retrenched or (1) reduced 1n rank
or pay m each State as a result of
the reorganisation of the States by
the State Governments or the Gov-
ernment of India?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
information 1s being collected and will
be laid on the Table of the Lok Sabha

Foreign Firms

844. Shri Gajendra Prasad Sinha:
Will the Minister of Finance be pleas-
ed to state*

(a) how many new foreign firms
have made nvestments mn India 1n
1956-57; and

(b) whether the foreign firms
already 1n India have increased their
investments during the same period?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) It 1s presumed
that the reference 1s to investments
made by foreign firms newly setting
up business m India, Government are
not aware of any branches newly set
up in India by foreign firms m April
1956 to March 1957; hence such new
investment 1s nil

(b) Fresh mvestment in cash 1n
two existing branches of foreign firms
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amounted to Rs. 3:73 lakhs min thig
period No figures are available as to
reinvestment of profits or investment
in the shape of goods.

Grants to Universities

845. Shri P. R. Patel: Will the
Minister of Education and Sclentific
Research be pleased { state the
amounts that were given to different
Universities 1n the country as grants
and loans 1n each year from 1931-52
to 1957-58 so far?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): Informa-
tion 1s bewng collected and will be laid
on the Table of the Lok Sabha in due
course

Government Employees

846. Shri Raghunath Singh: Wil
the Minister of Home Affairs be
pleased to state how many Central
Government Employees in India es-
caped to Pakistan with Government
funds between the 15th August, 1947
and the 15th August, 1957°

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
1equired information 1s being collected
and will be laid on the Table of the
Lok Sabha as early as possible

Re-employment of Government

847. Shn Naushir Bharucha: Will
the Minister of Home Affairs be
pleased tp state

a) the decision of Government 1n
regard to re-employment of Govern-
ment servants previously dismissed
from Service consequent on their
conviction due to participation in the
1948-49 Rashtriya Swayam Sewak
Sangh activities,

(b) whether 1t 1s a fact that Gov-
ernment are prepared to re-employ
(as distinct from re-instatement) such
employees 1f they formally apply to
the heads of departments in . which
they were working prior to dismissal
or discharge;
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(¢) how many such persons have
applied and how many have been re-
employed, and

(d) whether there 1s any criteria
1aid down for re-employment of these
employees?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a),
(b) and (d) Provided the subsequent
record of the person is not such as to
disqualify him for employment under
Government, 1t has been decided that
his participation in the activities of
the Rashtriya Swayam Sewak Sangh
in 1948-49 and his removal or dis-
missal from Government service on
that account will not be regarded as
a permanent bar to his fresh appoint-
ment under Government Such per-
sons are, therefore, eligible to be con-
sidered along with other candidates,
for fresh employment under Govern-
ment, subject to availability of suit-
able vacancies

(c) The required information 1s not
read:ily available

A S.C. Employees

848. Shri S. M Banerjee Wil the
Minister of Defence be pleased to
state

(a) whether steps have been taken
to regularise the services of the em-
plovecs under ASC Supply Depots,
and

(b) 1f so, the nature theieof?

The Parliamentary Secrelary to the
Minister of Defence (Shri Fatesingh-
rao Gaekwad). (a) and (b) The
question whether any and, if so, what
categories of these employees may be
biought on the regular establishment
1s under examination

Chartered Plane for the Finance
Minister

849. Shn E.V.K. Sampath: Will the
Minister of Finance be pleased to
state

(a) whether a specially chaitered
plane was used by the Finance Minis-
ter to go to Hyderabad recently, on
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his way to Kurnool to open a Medical
College and

(b) 1f so, the cost involved in this
connection”

The Minister of Finance (Shri T. T.
Krishnamachart): (a) In accordance
with rules made by Government re-
garding the use of IAF aircraft by
Ministers of the Central Government,
a plane was requisitioned for the
Finance Minister’s journey on tour to
Hyderabad on the 20th July, 1957 en
route to Kurnool and for the return
Journey from Hyderabad on the 22nd
July 1957

(b) This 15 a matter of debit being
raised by the Defence Mintry against
the Cabinet grant (No 52—Sub-head
A —~3 Tour Expenses”)

Nepalis as Backward Class

850 Shri Manaen Will the Minis~
ter of kducation and Scientific Re-
search be pleased to state

(a) whether Nepalis are recognised
as one of the educationally Backward
Classes and whether they are extend-
ed all the stipendary facilities under
the Scheduled Castes, Scheduled
Tribes and other Backward Classes
Scholarship scheme, and

(h) the number of Nepalis students
and their categories who have receiv-
ed such stipendary facilities so far
since the inception of the above
scheme?

The Minsster of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali). (a) The
caste Nepah” 1s recognised as ‘Other
Backward Class’ in  Assam, West
Bengal and Sikkim for purpose of the
award of scholarships, under the Gov-
ernment of India scheme of Scholar-
ships to the Scheduled Castes,
Scheduled Tribes and Other Backward
Classes

(b) A statement giving the neces-
sary imformation from the year 1853-
54, onwards 1s laid on the Table of the
Lok Sabha [See Appendix III, an-
nexurc No 84] Information prior to
this period 1s not available
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Central Scholarships

851 Shri J. R. Mehta:
* 2\ Shri Pangarkar:

Will the Minister of Education and
Scientific Research be pleased to lay
a statement on the Table showing:

(a) the number of students, State-
wise who were given Scholarships in
1956-57 under the various schemes of
the Central Government, and

* (b) the number of Scheduled Castes
and Scheduled Tribes students among
them n the State of Bombay?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K, L, Shrimali): (a) and
(b) Information 1s bemng ogllected
and will be laid on the Table of the
Lok Sabha in due course

Houses for Scheduled Castes
and Scheduled Tribes in
Kerala

852 J Shri Jinachandran:
* 7 Shri L Eacharan:

Will the Minister of Home Affairs
be pleased to state.

(a) the amount allotted to Kerala
State for construction of houses for
Scheduled Castes and Scheduled
Tribes duting 1956-57 and 1957-58 and
the respective amounts spent during
the priod so far and

(b) whether the Kerala Govern-
ment has recommended any housing
scheme for the Scheduled Castes and
Schedulcd Tribes for 1957-58 and if
so, the details thereof”

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Duning
1956-57 an amount of Rs 357 lakhs
was allotted to Kerala State for con-
struction of houses for Scheduled
Castes and Scheduled Tribes A sum
of Rs 265 lakhs has been allocated
for the same purpose during 1957-58
Detailed information regarding the
amounts spent during 1856-57 and so
far during 1957-58 has been sought
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from the State Government and will
be laid on the Table of the House as
soon as received

(b) Yes, Sir They propose to con~
struct 396 houses for Scheduled
Castes and 197 houses for Scheduled
Tribes during 1957-58

M. B. B. College, Agartala

853. Shri Dasaratha Deb: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether 1t 1s a fact, that at
present, the M B B College, Agar-
tala can hardly accommodate students
of Intermediate Classes,

(b) whether 1t 1s proposed to open
new sections for Intermediate Classes
m the M B B College Agartala, and

(c) 1f not, the reasons for non-open-
1ng of such sections?

The Minister of State in the Minis-
iry of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No,
Sir, the space 1s enough for present
enrolment

(b) No, Sir
(c) The reasons are —

(1) Lack of space 1n the present
site for further expansion,

(11) Acute dearth of staff, and

(1) Desnability of not increasing
enrolment from the point of
view of discipline and efficient
functioning

Principals 1n Dellu Schools

854. Swami Ramanand Shastri: Will
the Minister of Education and Scienti-
fic Research be pleased to lay a state-
ment on the Table showing:

(a) whether on 21st May, 1957,
there were Principals in the Schools
of Delh1 who were neither fully qual-
fled nor were granted exemption and
nor were refused,

(b) 1f so, their number,

(c) whether information about their
appointments and applhications for
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their exemption was received by the
Director of Education, Delhi;

(d) it so, the action taken in each
case; and

(e) whether the recommendations
of the Sub-Committee of the Board of
Higher Secondary Education, Delhi,
have been accepted by Government?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir.

(b) 17.

(c) Information regarding their
appointment was received But appli-
cations for exemptions were received
in the case of eight persons only.

(d) The cases are under constdera-
tion

(e) The sub-committee was appoint-
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ed by the Board of Higher Secondary
Education, Delhi and its recommenda-
tions were accepted mutatis mut~
andis by the Board. The question of
acceptance of these recommendations
by the Government does not arise.

, P;‘archasc of Ghee

855. Shri B. S. Murthy: Will the
Minister of Defence be pleased to
state:

(a) the quantity of ghee purchased
by the Ministry, and its cost during
1947 to 1952, year-wise;

(b) the quantity of Vanaspat: pur-
chased by the Mmnistry and its cost
during 1947 to 1952, year-wise; and

(¢c) the reasons for which ghee
supply to the Armed forces was given
up?

The Deputy Minister of Defence
(Sardar Majithia): (a)

Year Quantity purchased Cost 1n  rupees
1947-48 5306 tons 2,84,01,256
1948-49 4168 tons 504 1bs 1,77,11,027
1949-50 3912 tons 2037 lbs 1,96,78,968
1950-53 1041 tons 55,2;,628
1951-52 N Ni
(b Year Quantity purchased Cost i1n rupees
1947-48 5549 tons 1853 Ibs - 1,08,43,595
1948-49 5442 tons 1,02,64,900
1949-50 6179 tons 1,34,44,27R
1950-53 7907 tons 2,05.64,097
1951-52 . 8318 tons 1120 Ibe 2,21,37,607

(¢) (i) Non-availability in the mar-
ket of milk ghee of the quality ac-
ceptable to the Defence Services in
sufficient quantty.

(1) Incidently, to effect
it the Defence Budget.

State Bank of India

856. Shri Hem Raj: Will the Minis-
ter of Finance be pleased to state the
number of branches of the State Bank
of India opened 1n the tea growing
areas of the country upto the end of
June, 19577

The Minister of Finance (Shri T. T.
Krishnamacharf): Since the establish-
ment of the State Bank of India five

a saving

branches have been opened in the tea
growing areas of the country upto the
end of June, 1857 at the following
centres.—

1 Silchar

2 Nowgong

3 Cooch Behar

4 Gauhati

5 Coonoor.

Corruption Cases

J 8hri D, C. Sharma:
1 Shri Damani:

Will the Minister of Home Affairs
be pleased to state:

858.
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(a) the number of corruption cases
among Central Government emplo-
yees brought to the notice of Govern-
ment during 1957 so far,

(b) the number agamst whom de-
partmental enquiries were held,

(c) the
Courts,

number convicted by

(d) the category of officials involv-
¢«d, and

(e) whether Government have any
scheme under contemplation for les-
sening the delays in taking disciplin-
ary action?

The Minister of States in the Ministry
of Home Affairs (Shri Datar). (a) to
(d) Duning the period from January
to the end of July 1957, the SPE
registered 78 new cases against
Garzctted officers and 248 cases agawmnsi
Non-Gazetted officers From out of
these cases as well as cases already
under 1nvestigation from the previous
years charge shedds were filed 1n
coutrts I 174  cases involving 13
Gazctted otheers and 155 cases involv-
ing 18 Garzetted officers were reported
for departmental action

Du.ing the same petiod 69 of the
cases (old and new) which were
under tral ended n  conwviction
Among those convicted were 4
Gazetted and 37 Non-Gazetted offi~
cers, apart from other non-official
persons convicted

During the same period depart-
mental proceedings in 109 cases (old
and new) 1esulted in the punishment
of 9 Gazetted and 105 Non-Garzetted
officers

Apart from cases investigated by
the SPE, corruption cases agamst 77
Gazetted officers were also reported
to the Admimstrative Vigilance Divi-
sion by the Ministries 1n the same
period Of these cases, 7 were punish-
ed departmentally, 3 were otherwise
dealt with while action against 6 was
dropped In two cases sentence of
imprisonment was awarded by court-
martial 8 officers are being prosecuted
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on c¢rimunal charges In the remaining
cases enquiries are still in progress

(e) The steps taken for expediting
disciplinary action are detailed in the
Reports of the Admmstration Vigil-
ance Division for the years 1955-56 &
1956-57 which were laid on the Table
of the House

Manipur Government Employees

859. Shri L. Achaw Singh: Wall the
Minister of Home Affairs be pleased
to state

(a) whether 1t 1s a fact that pay
scales for the Government employees
in Manipur specially of class III and
IV are lower than those of Assam
Government cmployees of the cor-
responding status and

(b) whether a  statement showing
the comparative figures of pay scales
and allowances for the Government
employees of all grades in Assam,
Manipur and Tripura will be laid on
the [able?

The Mmisier of State in the Minis-
try of Home Affairs (bhri Datar). (a)
Some of the pav scales under Manipur
Administration are equivalant to the
pay scales 1 Assam  while some of
otha1l pay scales are lower than those
of the Assam Government The scales
of piv of Class IV Government
emplovecs have recently been revised
Of the four t«vised grades thice are
equivalent to Assam Grades and one
1s lower as shown in the following
table

Manipur (Revised scales) Assam
25—40 28—40
30—45 3045
3555 35—45
4560 35-~55

4560

As regards scale of pay of Class III
employees their present pay scales are
lower than the e of Assam Govern-
ment employees of the corresponding
status However, the question of
revision of pay scales of the clerical
staff in Class 1II employees under
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Mampur Administration is under con-
sideration.

(b) The information 1is being collect-
ed and will be laid on the table of the
Lok Sabha in due course.

Foreign Scholarships to Indians

860. Shri Ayyakannu: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the total number of foreign
Scholarships awarded through Gov-
ernment of India to Indian students
during the years 1951-52 to 1956-57,
year-wise; and

(b) how many Scholarships among
them were awarded to Scheduled
Castes and Scheduled Tribes students?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr, K. L. Shrimali): (a) and
(by T information 1s being collect-
ed and will be laid on the Table of
the Lok Sabha in due course

Medical Examinations for Mili-
tary Service

861. Shrr Surendranath Dwivedy:
Will the Minister of  Defence be
pleased to state

(a) the procedurce for medical exa-
mination of candidates selected by the
Scrvices Selection Boards for admis-
sion to the Milhitary College and
National Defence Academy to make
them chgible for active military ser-
vice;

(b) whether there 1s any right of
appeal against the decision of the
mmtial Medical Board;

(¢) 1f 0, what 1s the jurisdiction
of the appellate Medical Board; and

(d) whether the candidates are inti-
mated grounds in case their appeals
are rejected by the Appellate Med:-
cal Board”

The Deputy Minister of Defence
(Sardar Majithia): (a) Candidates
obtaiming the mimmum qualifying
marks at the Services Selection Board
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interview are medically examined by
a Special Medical Board according to
the prescribed standards to determine
their fitness for mulitary service.

(b) Yes.

(c) The Appeal Medical Board is
not required to restrict its examina-
tion of a candidate only with refer-
ence to the disability or disabilities
noticed by the Special Medical Board,
but 15 also competent to carry out a
thorough medical examination de
novo.

(d) No
Recognised Unions

862. Shr1 S. M. Banerjee: Will the
Minister of Defence be pleased to
state the number and names of Unions
1. the various Defence cstablishments
which are recognised by Government?

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesingh-
rao Gackwad): A it containing the
number and names of the recognised
trade wuions functioning 1n Defence
installations 1s laid on the Table of the
Lok Sabha [See appendix III, annex~
ure No 85])

Youth Camps in Tinnevelly
District

Shrt Subbiah Ambalam:
' Shri Thanu Pillai:

Wil! the Minsster of Education and
Scientific Research be pleased to lay
on the Table 2 statement showing:

(a) the number of Youth Camps
Organised 1n the Tinnevelly district,
Madias State, from 1955-56 to 1956-
57 by Government and the various
Government-recognised Agencies in
the ficld,

(b) the duration of each camp and
the number of participants i1n each
of them, and

(c) the amount spent by Govern-
ment and the money and goods con-
tributed by the people for each of
these camps?
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Table

The Deputy Minister of Education
and Scientific Research (Dr. M. M.,
Das): (a) to (¢) The information 18
being collected and will be placed on
the Table of the Lok Sabha

12 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS ISSUED UNDER MINES AND
MINERALS (REGULATION AND DEVE-
LOPMENT) AcCT

Mr. Speaker: Papers to be laid. Shn
K. D Malaviya.— has gone away 80
soon?

The Minister of Mines and Oil (Shri
K. D. Malaviya): With your permus-
sion, Sir

Mr. Speaker: What 1s the good of
changing places” How am I to see
hon Ministers? It 18 very difficult for
me 1 find one hon Member in this
Bench and then in that Bench M-
1sters also.

Shri Tyagi (Dehra Dun) The Min-
1ster being here, he has to come and
consult the Mimster

Shri K. D. Malaviya. Have I your
permission, now, Sir?

Mr. Speaker: VYes

Shri K. D. Malaviya: Thank you
very much With your permussion, I
beg to lay on the Table, under section
10 of the Mines and Minerals (Regu-
lating and Devoloment) Act, 1948, a
copy to each of the following Noti-
fications —

(1) SRO 2436, dated the 27th
July, 1857, making certamn
further amendments to the
Mineral Concession Rules,
1949

[Placed in Library, See No S-210/
571

(2) SRO 2507, dated the 3rd
August, 1857, making certamn
amendments to the Mming
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Lehses (Modification of
Terms) Rules, 1858,

(Placed n Library, See No 8-211/
571

NOTIFICATIONS ISSUED UNDER ALL INDIA
Serviczs AcT.

The M.aister of State in the Min-
istry of Home Affairs (Shri Datar): I
beg to lay on the Table, under Sub-
section (2) of Section 3 of the All
India Services Act, 1851, a copy of
each of the following Notifications.—

(1) SRO 2476, dated the 3rd
August 1957, making certain
amendments to the All India
Services (Conduct Rules, 1854

(2) SRO 2543, dated the 10th
August, 1957, making certain
amendments to the All India
Services (Provident Fund)
Rules, 1955

[Placed in Library, See No S-212/
571

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha —

‘In accordance with the provi-
sions of sub-rule (6) of ruie 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (Rail-
ways) No 2 Bill, 19857, which was
passed by the Lok Sabha at its
sitting held on the 9th  August,
1957, and transmitted to the Rajya
Sabha for 1ts recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha m regard to the
said Bill’
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PETITIONS RE FINANCE (No 2)
BILL, 1957

Secretary: Sir, under Rule 167 of
the Rules of Procedure and Conduct

of Business in Lok Sabhe, I have to
report that two petitions as per state-
ment laid on the Table have been
received in  respect of the Finance
(No 2) Bill, 1957

STATEMENT
Petition No Brief subjcct Number Dastrict
of signa- or State
tories town
8 In respect of the Finance (No 1 Calcutta West Bengal
2) Bill, 1957
9 Do 1 Do Do

INDIAN TARIFF (AMENDMENT)
BILL*

Mr. Speaker: Bills to be introduc-
ed Shri Manubha: Shah

Shri Mohammed Imam (Chitaldrug).
Sir, 1 seek information from the Chair
A copy of a Bill purporting to be the
Swara) Bill, 1957 has been circulated
to us A copy of i1t was found in my
room It reads, “Swaraj Bill, 1957, to
be introduced in the Lok Sabha”
Raja Mahendra Pratap has signed
1t I would like to know whether 1t 1s
an authorised Bill Of course, the Bill
1s a beautiful one

Mr. Speaker- The House has not
circulated 1t Hon Members know
what Bills are received from time to
time There will be notice of any Bill
that 1s circulated Am I to answer?
The hon Member must have asked
that hon Member Raja Mahendra
Pratap 1s not one thousand miles away
He could have asked him

Raja Mahendra Pratap
Am I to answer, Sir?

The Minister of Industry (Shri
Manubhai Shah): Sir, I beg to move

(Mathura).

for leave to introduce a Bill further to
amend the India Tanff Act, 1934

Mr. Speaker: The question is
“That leave be granted to intro-

duce a Bill further to amend the
Indian Tanff Act, 1934”

The motion was adopted

Shri Manubhai Shah: I introduce**
the Bill

tDEMANDS FOR GRANTS—Contd. |

Ministry of Labour and Employment
—Contd

Mr. Speaker. The House will now
take up the Demands in respect of
the Ministry of Labour and Employ-
ment The hon Minister will continue
his reply

The Minister of Labour and Employ-
ment and Planning (Shri Nanda):
Mr Speaker, when the House rose last
evening, I had just commenced my
reply and I was referring to hon Shri
S A Dange’s great anxiety about our
labour policy He was anxious to
give us the benefit of his advice of

*Published in the Gazette of India
Extraordinary Part II-Section 2,
dated 23-8-57, pp 438—442

**Introduced with the recommenda-
tion of the President

{Moved with the recommendation of
the President
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what is wrong with our labour policy.
There were other hon. Members also
who gave their views regarding the
elements of a good labour policy. It
is very appropriate that we should
have a clear idea of what this labour
policy should be because, if we have
a proper appreciation of that, many
questions which arose in the course of
the discussion would then be seen in
their true perspective.

I have one thing to inform my hon.
friend Shri S. A. Dange that this
policy about which he had so much to
say is not exclusively the policy of the
Government of India. That policy
belongs to him as well as it belongs
to me. The hon. Member should
remember that in the making of that
policy he and the representatives of
various organisations of labour parti-
cipated and made their contribution.
The employers did so and so also
various experts. So, what emerged
was a policy which I may call is the
national policy, which reflected the
consensus of opinion of all elements
in our community who have a stake
in this policy. This policy was incor-
porated in the Plan. The recommen-
dations of the Labour Panel were
accepted in toto.

Later on, since it is a dynamic situ-
ation, since fresh problerus arose, what
we have settled at one time has also
to be pursued further. We have to
deal with the further stages of deve-
lopment of this labour policy. I may,
with some sense of satisfaction, bring
up before this House the fact that
we had recently a session of the
Indian Labour Conference and the
gpirit which animated the discussions
in the Labour Panel before, also per-
vaded the deliberations of the Indian
Labour Conference. Some very
gratifying results are the outcome of
this Conference. Highly contentious
and complex problems were debated
there, considered there and what is of
immense satisfaction to me, and I am
sure it will be so to all Members of
the House, is that all those questions
where there were several conflicting

interest involved, workers’ interest,
employers’ intrests and interests of
the community, were all resolv-
ed and wunanimity was reach-
ed regarding all those questions
placed before the Indian Labour Con-
ference. I congratulate all those who
participated in this good work. I
hope that in the future, this tradition
will grow, will be strengthened and
will yield a very rich fruit.

I have said something about the
fact that there is a policy and that is
a policy for which we are all respon-
sible. But, in the course of this dis-
cussion certain things were said which
might create a misapprehension in the
minds of others who may not have all
the information on the subject. We
were told that while the Labour
Minister, being astrade unionist, want-
ed to do whatever was fair by the
working classes, there were others
pulling in a contrary direction, possib-
ly, by implication, anti-labour direc-
tion, and the result was not a clear
integrated policy and the result was
a confused picture. I must try to
disabuse the minds of friends who
entertain this kind of conception. This
misses the whole essence of the nature
of a democratic set up and also of the
proper scope and bearing of the
labour policy itself. We are living
and functioning in a free country.
Ministers too have their free minds.
They are also bound by the policy
laid down by Parliament and the Gov-
ernment. But, while that policy is
being formed, they make their free
contribution.

So far as the labour policy is con-
cerned, let it be kept clearly in mind
that the labour policy is not some-
thing apart from the economic and
social policy of the country. It is, in
fact, a part of that policy. It is not
to be considered in isolation from
that.

There are two aspects to the labour
policy. There is the trade union
aspect, if you call it so, an aspect
which concerns itself with the work-
ing class—what is due to them, what
are their rights and privileges ete.
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There is another aspect and that is
the community aspect——what is the
role of the worker, what are his obli-
gations to the community etc. And
there is a process of reconciliation of
these two aspects for some kind of co-
ordination has to be brought about.
It is this process of bringing about
that co-ordination which is being mis-
interpreted as a conflict. It is not so.

Whatever the hon. .Member might
have said about the demerits or merits
of the labour policy, one thing I did
not hike. I was perturbed by the fact
that personalities were imported into
this discussion. I am grateful to the
hon. Members for their lenience and
generosity to me; but it loses all its
benevolence and grace when it is
offered at the expense of others.
Some kind of a suggestion, an insinua-
tion was made as if some malignant
forces were at work. There was the
mention of the Labour Ministry. The
Labour Ministry is not a trade union.
The Labour Ministry has to carry out
its policy in its two-fold aspects. But
taking the Ministry, as it is, I feel
proud that I am in that Ministry.
After a few months’ experience of 1ts
working, 1 am convinced that some
of the best officers in our services are
there in our Ministry. They are
working hard with deveotion and
loyalty. They have to carry out diffi-
cult assignments and sometimes those
assignments may make them not
quite popular. I have seen this and
1 am glad to say that it is not as if
those who work in this Ministry do
the work in the mechanical way.
Those who are responsible for carry-
ing it out understand its social and
economic and other wider implications
and they keep them in view. There
was another aspect, the personality
aspect of it. It was regarding my
colleague, the Deputy Minister. I feel
rather embarrassed. It might be
embarrassing to him also if I talk
about this matter. But I can’t help it.
He is a fearless man; he is a devoted
and loyal worker. He has strong
political views. He does not hide
them. But our concern here is with
the administration of labour policies
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and I.gan assure our friends of the
Opppsmon and the House that in
dgalmg with the question of the wor-
king classes the Labour Ministry has
c9n§ucted itself with absolute impar-
hahty. and no rightful claim of any
orggmsation, whatever its colour or
affiliation, 1s prejudiced. Why is this
talk? Ther: must be something
behind it. There 1s a sense of grie-
vance, there is a feeling that some
kind .of unfair discrimination is being
practised and very much is being
made of that. It would be wrong, if
it were so; it would be dishonourable,
if it were so. We are not going to do
.anythmg that js dishonourable. There
is little scope for it in our Ministry.
After all its policy, more or less, the
essential features of it, are being
administered by courts and tribunals.
We have a machincry which is free
for all to come and utilise and they
are actually making use of it for con-
cilhation and other purposes.

There are two things, however,
where an amount of discretion may be
excrcised by those in charge of the
Ministry and they are adjudication
and formation of committees. I will
take this question of the formation
of the committees. I have tried to
look 1nto that question i.e., how we
have dealt with the matter of mem-
bers of committees that we have
formed 1n the course of a year and
I found that the yardstick that was
employed for determining what should
be the composition was the strength
of the membership of the organisa-
tions concerned. There might have
been one or two, or possibly three,
instances of departures from that, as
far as I can notice it. There is an
explanation for it. I shall come to
that a lttle later.

The hon. Member, Mr. Dange, said
that they are called to some confer-
ences but not to their committees or
sub-committees. I believe we are
always welcaming them, and not only
welcoming them but making the ful-
lest use of whatever they have to
contribute, for which I am thankful.
They have been associated with all



9547 Demands for Grants 23 AUGUST 1957 Demands for Grants 9548

[Shri Nanda}

the sub-committees where I was pre-
sent here in the Labour Ministry and
there in the Planning Commission’s
labour panel. There is no case regard-
ing which I cannot give them satis-
faction If impartiality is to mean
that I cannot be considered impartial
unless I become partial to some
interests, then, I am afraid, it is
beyond my capacity and competence.

There 1s some 11l feeling about the
Indian Labour Conference. 1 have
gone nto that. We have no discre-
tion in this matter We are supposed
to choose for this purpose the most
representative organisation unless the
organisations come to some kind of
an agreement Unless an agreement
is arrived at, I don’t think anything
can be done We have a yardstick
like this, something to determine the
course of our policy. But 1t may hap-
pen that sometimes we have to use
our pure discretion Then I can
assure hon Members that in the exer-
cise of that discretion there will be
no political considerations, whether
it 1s an organisation backed by the
Communist Party or the Praja Socia-
list Party or some other party. But
there will be another consideration
which 1s relevant and that is, this
Government, this Parliament and this
country has a plan for an economic
policy and we have to see to it that
whatever we do is in furtherance of
that poiicy and not antagonistic to
that policy And I believe, consider-~
ing the way we have started in the
Indian Labour Conference, that even
in the exercise of that pure discre-
tion, we will be able to show that it
was done in an equal manner because
there was no occasion for any inequa-
Lty and I very much welcome that.

Something was said about adjudi-
cation Whether the workers belong
to the AITUC or the INTUC, we have
to look after the interests of the wor-
kers and if on merits an adjudication
is the proper thing to arrange for, it
will be extremely wrong on our part
in any particular case not to do so.
But as a matter of fact I find that in

this very essential matter of reference
of cases to the adjudication machinery
there 1s hardly any ground for any
sense of grievance. I have the figures,
These figures have been given from
year to year. They have to be given
again. I will not take up the time of
the House by going through all the
figures, but shall give them for two
years:

Name of organi-  Percentage of cases

sation referred 10 adjudicauon
1954-55 1955-56
INTUC 47 4 36 2
AITUC 49.4 41-4
HMS 55.0 36.0
vTucC 41 0 40.0

Where 1s the grievance?

Then there was another question
about trade union recognition. What
have we to do with trade union recog-
nition?” The hon. Member himself
made 1t very plain that he did not
want the help and the sanction of law
for the purpose of recognition. It is
a matter which entirely falls within
the purview and the discretion of the
employers wherever the employer is
not an employer 1n the public sector.
If the suggestion is thdt anybody has
used some kind of influence mn an
underhand way, let me know the facts
Helping a small union here or there
1s a small consideration as against the
bigger consideration to have the help
of you all for promoting this big policy
of implementation of the Plan, realis-
ation of the targets of the Plan, the
progress of the economy If we can
get help 1n that, should we at all even
think remotely of any such small
advantage? It will be entirely foolish
to do that.

Regarding trade unions, I have very
strong feelings, and as a trade unionist
1 have a right to say something about
trade unions. I feel pained at the situa-
tion that we are facing today. It is true
that trade unions have increased, that
is the strength of trade unions has
increased, but what is their financial
position, what is their real strength,
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what are the functions being perform-
ed. I wish, and I want very keenly
and earnestly, that the trade unions
should grow and become powerful
because I see what great potentialities
the movement has in relation to social
change, in relation to making an
industrial social democracy real, in
relation to the building up of a socia-
list pattern. And if we were wasting
those opportunities, who will be more
pained and who will feel it more
keenly and regret it than myself? I
would ask this question: can we say
that political parties will be out of
the picture? Well and good if it can
be. If it cannot be, let us at any rate
come to an agreement that trade
unions will be run on trade union
basis and not on a political basis. Let
that be assured. That is, other con-
siderations will not be brought in.
Then I believe there will be no occa-
sion for any kind of expression of
discontent.

I have said something about this
complaint about discrimination. I
have to go further and again pay my
tribute to our friends, hon Shri Dange
and those who came on behalf of the
Hind Mazdoor Sabha, into that ses-
sion where we and the others ham-
mered out something which is
remarkable It was in connection
with discipline This has been a fea-
ture of our industrial life for some
time, which has been troubling the
minds of people in the country. So
many reports of disturbances, of vio-
lence, intimidation, coercion, officers
being surrounded and in some places
people losing their lives, murder and
shooting and all that. It is a disgrace.
I do not say that it is so widespread as
it may be made out to be, but even
this is something which we should try
to avoid. And what have we decided
regarding discipline now at this meet-
ing?

I will not have much time to go into
all the things, and there are many
things to be explained, but still I will
take the risk of losing a minute or
two an this question of discipline.

These things were agreed to: there
should be no strike or lockout with-
out notice, no unilateral action should
be taken in connection with any
industrial matter; there should be no
recourse to go-slow tactics (whach is
very important) ; no deliberate damage
should be caused to plant or property;
acts of violence, intimidation, coercion
or instigation should not be resorted
to, the existing machinery for settle-
ment of disputes should be used;
awards and agreements should be
speedily implemented; any action
which disturbs cordial industrial rela-
tions should be avoided And we did
not stop there. We proceeded to go
further into this matter, to probe into
it, and to explore all further related
possibilities Unfair practices and a
number of other things have to be
examined This work also 1s in pro-
gress

So, what was settled then is not the
end of the matter. It is the begin-
ning This will be developed, but
more 1mportant than that, it will be
implemented All the parties agreed
to 1t that this resolution, this settle-
ment will be proclaimed, the infor-
mation will be disseminated through-
out the country, this will be made
known to every worker and resolu-
tions will be passed by trade unions,
apparently and necessarily with the
object that they will be carried ouf.
If this 1s done, as I believe it will be
done, in the larger interests of the
country, I am prepared to forget the
past altogether, because this will
mean a great advance towards the
solution of many of the problems and
difficulties which are plaguing us
today

Now I have to deal with the criti-
cism of labour policy, but there is one
special aspect of it which I want to
consider at once. This is about Gov-
ernment employees. The Govern-
ment is responsible for the welfare
and well-being of all the working
classes in the country, but it has a
special responsibility towards its own
employees. In connection with Gove~
ernment employees, let us make a
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differentiation So far as Government
employees are concerned, there is this
one distinction that they are working
directly for the community, not for
any profiteer, any capitalist, but for
the community And that distinction
has some implications, but 1t has not
got this 1mplication that those who
are working for the community should
be deprived of what 1s due to them

I am talking in the first instance of
those who are engaged in our indus-
trial and commercial services In
this matter there 1s no distinction
They may have some special privi-
leges, but so far as their other rights
are concerned, they are all to be
assured to them, and the obligations
of the Government have all to be
performed

And 1 just saw something, which was
settled not now, but in the First Five
Year Plan There, the position was
made clear in these words

“Collective bargaining between
workers and management should
be encouraged ”

This 1s about the public sector

“Such  collective  bargaining
should embrace both economic
and non-economic demands The
management on the spot should
be given full discretion and powel
to enter into commitments within
certain prescribed financial limits
Government  conciliation and
arbitration machinery should be
made availlable to the workers of
these undertakings The existing
night of Government to accept,
reject or modify an award should
be restricted to periods of em-
ergency "

Thus 18 nothing new It 1s being done
This was the policy adopted by Gov-
ernment and Parlhament, and 1t 1s
being followed

Now, I come to the other class of
Government employees Regarding
these, there was some information
given to us about the raillway workers
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and about the defence employees 1
have examined the position There 1s
a negotiating machinery at work, at
three levels Large numbers of cases
come to 1t It was said that there had
been delays I have not been able to
find out exactly the duration for
which they actually lasted But there
have been settlements And there 1s
a provision 1n the agreement between
the two sides that where the parties
cannot come to an agreement, the
matter should go to a tribunal So, 1t
1S not a question that we meet, sit
and talk, and then nothing happens,
because most of the things were set.
tled A few things do remain There
also, 1t was felt they could give a b
to the employees of the defence in-
stallations There 1s the sape kind of
agreement And numbers of question:
are settled So, there is not muct
substance 1n this grievance It ma)
be that some of the things were no
done, or could not have been done

Regarding the other section of the
Government employees, namely, the
civil servants, I have to say that their
position goes a lttle further The
civil servants have got a special posi
tion Therefore, they have both
special privileges and special responsi-
bilities They are partners in the
process of the administration of this
country, and that special character of
their work 1s reflected in the rules
which apply to them Although free-
dom of association 1s not denied even
1in their case, yet, any question of
direct action, of any strike, 1s 1ncon-
celvable, so far as I can think of this
matter That does not mean that if
there 1s any rankling sense of injustice
1n their minds, there should be no way
for them There 1s a way

1 am very sorry that recently, we
faced acute tension 1in the relations
between our employees and Govern-
ment That is over happily I found
that Government employees were
shghtly dnifting away Well, we have
found a remedy for them, and 1 hope,
and I am sure, that this will not be
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allowed to happen again. If there
were any deficiencies on our side, we
shall remove them Now, the pay
commission has been appointed What
does that mean? It means that so far
as the civil servants are concerned,
therr major interests are safeguarded
through a body at that high level,
namely the commission, interests such
as the conditions of service, remunera-
tion, structure of emoluments and all
those things 1 think 1t 1s right and
proper that there should be no hig-
ghing-haggling about a commission of
this kind The interests of the Gov-
ernment servants have to be safe-
guarded, and if we tell them not to
adopt any kind of attitude of direct
action or this or that, then something
equivalent has to be given to them,
and a periodic review of their condi-
tions of service and of theirr emolu-
ments 1s something which 15 very
legitimate and proper This has been
done

For other things, smaller matters,
there 1s even now some kind of
machinery, staff committees or coun-
cils It 1s working with various
degrees of success and satisfaction
But something has to be done about
1t Something more has to be done,
and we are engaged at this moment 1n
a proper consideration of this problem,
as to what more should be done, how
the relations between our Government
servants or civil servants and the ad-
ministration can be made closer, more
amicable, and there should be mutual
understanding, because with that
understanding, much better work of
the community will be done If that
means that we have to give some
thought to 1t and set up a better
machinery, then we should do 1t, and
we are gomng to do it Their welfare,
and the welfare of the smallest and
humblest employee anywhere in Gov-
ernment should be the concern of the
man at the top, the Secretary and the
Minister He cannot go about seeing
everybody, but 1t 1s his responsibility
{0 make these arrangements for the
welfare of the people Small or big
things may be coming up We are
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going to do that also So, I have said
something about this important ques-
tion

I think there was no warrant for
Shr1 S A Dange to give expression to
a suspicion whether we were going to
manipulate the cost of hiving indices
in order to rob the employees of what
1s due to them, because now there is
a situation when something may have
to be done—or may not have to be
done, I do not know But whoever
could dream of such a thing, that the
cost of living indices which are based
on family budgets and on whole
assemblage of data from all parts of
the country would be tampered with?
Then, 1t was said that we should not
try to obstruct this Even a thought
of that kind with a commission at
that high level should be something
which could not be conceived of

Now, I come back to the question
of policy Very powerful epithets
were used to characterise this policy,
such as capitalistic policy, feudal
policy unco ordinated policy, and no
policy 1 wish that they might have
gone somewhat a lttle further than
that 1 was expecting that having ex-
pressed themselves so strongly regard-
ing this, they will throw some more
light I was looking forward to some
kind of an elucidation of what was
wrong with this policy, what should
be done about it, and whether there
was any example anywhere else
which we could follow There were
vague and sweeping statements,
which furnish no help at all, such as
starvation of the workers, security of
the grave, no 1ntegration of price,
profits and production But as to what
should be done there was not a ray
of light

So far as this policy 1s concerned,
I am not given to boasting But I
make a statement of a fact Take the
volume of the First Five Year Plan;
and take also the volume of the
Second Five Year Plan, as extended
by the conclusions of the Indian
Labour Conference Is there not a
full enumeration, a statement of all
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the elements and principles of labour
policy? You may disagree with some
element here or there, though we do
not agree, we are all agreed about it
And let me have the example of any
other country which has got some-
thing very near that even, where an
integrated and clear enunciation of
policy 1s presented, not unilaterally,
but on an agreed basis

This 13 generally about our policy
But the real pomnt was, what was
hurting was, a feeling that this policy,
whatever 1t was, was not being im-
plemented properly But that 15 a
very different question I have an
answer to that and 1 may even say
something about 1t 1mmediately—on
the question of implementation of that
pohicy Who will be more keen and
more anxious than ourselves and my-
self that we should have full proper,
effective 1mplementation? If anybody
comes and tell us what 1s wrong—the
weak points anywhere—we shall be
happy and we shall welcome that
Some of the things which have been
said are correct I do not deny them
But 1t should be kept 1n wiew that
there 1s an earnest effort to improve
the administration—various schemes
We are strengthening the staff in vari-
ous directions

In the matter of conciliation and
adjudication, we are trying to ration-
alise and simplify the procedure so
that there may not be time lost, al-
though the time that is wasted 1s not
entirely the responsibility of the con-
cihiator or of the adjudicator It 1s
lost because both parties very often
want more time But we are goimng to
take care of that in the rules and 1n
the fresh procedures we are now going
to adopt

Shrn 8 A Dange and some others
gave mformation about irregularities
The report was there I have seen
it 1 have studied the question of
wrregularities There are cases, when
I look at the facts and figures There
are explanations also We can im-
prove But I cannot think of a day
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five years hence or ten years hence
when a report will be placed whgere
he won’t be able to find some irre-
gularities, because the whole purpose
18 to find out the irregularities and
reduce them We should reduce the
wrregularities, we should have effec-
tive supervision, and we are trying to
do that

Regarding the question of health
safety, the incidence of TB and some
other diseases, our people have gone
out to discover all that because we
knew there were dangers lurking
there This 15 a state of affairs so far
as factories are concerned, but still
we do not entirely disown responsibi-
ity 1n the legal and constitutional
sense We are trymng to make inqui-
ries mnto the conditions of service,
hygiene and environment, and other
conditions 1n which the work goes on,
and those reports are bemng made
avallable We 1nsist on them that
they should implement those recom-
mendations

In this connection, Shr1 S A Dange
referred to Jamshedpur and the Tatas
and about one shed 1 sent a message
trying to find out what the position
was It 1s a fact that out of the
3 sheds, one was being used for cer-
tain other purpose because they are
engaged 1n a process of expansion or
something of that kind May be that
those pit-head baths are not being
used properly The responsibility, I
am told, 1s of the workers, who have
to use them

Shri B S Murthy (Kakinada—
Reserved—Sch Castes) What Shn
S A Dange said was that the shed
was not given to the workers, whereas
the varandas were to be used Is it
a fact?

Shri Nanda: It 1s a fact About
one of these sheds, the explanation
is—I have got it in writing—that they
are using it for some kind of expan-
sion

These things may be occurring even
with the best of employers.
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But there 1s one thing which is of
greater importance relatively and
that 1s about delays and breaches
About delays, I have already explamn-
ed the conciliation procedure’ In
connection with delays, yesterday one
hon Member said something about
the Supreme Court I was rather
taken aback by his statement The
Supreme Court 1s the highest judicial
body in the country to safeguard the
fundamental rights and hberties of all
citizens, and nothing should be sad
which will be derogatory to that body
We may have our complamnts We
have our feeling of discontent that
large numbers of people—employers—
rush to the Supreme Court. Well,
there should be other ways of dealing
with it I was asked to make a state-
ment that whatever the Supreme
Court did, we were not going to take
any notice of, and that we would do
something contrary to that It can-
not be done We have to observe and
fully abide by the decisions of the
Supreme Court But there 1s one
thing that I have to make clear It
the Supreme Court finds that the
intentions of Parhiament have not
been fulfilled properly through the
language of the laws that we make,
then we are free—the Supreme Court
does not stop us from doing 1t—to
come back to Parhament and set it
right and have a new Act, so that
whatever we intended to do we are
able to carry out

Regarding the question of both vio-
lation of awards and references to
courts, I think the state of affairs is
unsatisfactory 1 believe numbers of
awards are not being observed and
implemented speedily I have no
statistical information with me I am
thinking of having a statistical sam-
ple survey If the employers want
our co-operation, the co-operation of
labour, 1n production and then also
in regard to disciphine, 1t is their res-
ponsibility, through the same tripar-
tite machinery and otherwise, to see
to 1t that those awards are implemen-
ted and there are no unnecessary
delays and unnecessary references to
Supreme Court and other courts. The
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Supreme Court does not invite peo-
ple to refer cases to 1t.

Therefore, just as we are asking the
workers not to go on strike except as
a last resort, I will also ask the
employers not to go to courts except
in the last resort when nothing else
i1s avallable I am not sure that they
are downg so now

On the question of health conditions,
we are increasing our staff But how
much can we increase the number of
inspectors” How much shall we go
on 1increasing” There must be other
ways of securing observance of these
Acts That must be at the level of
the unit Shnm S A Dange made a
suggestion That was there 1n the
Plan It has not been carried out
fully or at all I believe the works
committee which started at the top
for observance of disciphine, increase
of productivity etc must go down to
the umt level and there should
be some kind of joint body which
should be responsible for the adminis-
tration of these things m a proper
way This we will try to secure
through the same machinery which
has given us this agreement regard-
ing discipline That same machinery
will yield the other results for the
working class

I personally am thinking of setting
up a machmery in my Minmstry for
this purpose There are officers deal-
ing with cases of conciliation and all
that But there should be a separate
machinery for assessing and evaluat-
ing the implementation of legislation,
evaluating the work in different fields
The officers—who will be of a fairly
high level—will not mterest them-
selves 1n the day to day things but
will see how the he of the land is
and how things are being carried out.
This new machinery should enable
us to keep in touch with the whole
tempo of implementation The special
officer, or whatever may be the set-
up, will be responsible particularly
for the implementation of that reso-
lution regarding discipline He will
see who is responsible if there is any
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violation 1 expect that if the INTUC
men are held responsible, very strong
action will be taken by the INTUC,
and if the AITUC men are found
erring, 1t will take strong action
against 1ts people Then we shall be
able to see what 1s happening So
this machinery will be put into the
field as soon as 1s possible

I have dealt with the broad ques-
tions 1 have to say something now
about the positive side of labour
policy What 1s our approach? That
has been very clearly indicated We
want to go as far as possible Our
intention 1s that the maximum should
be done 1n the matter of wages, mn
the matter of social security to satisfy
the claims of the workers But there
18 some hmitation to that That
Iimitation does not arise on account of
want of goodwill on our part, that 1s
inherent in the economic situation in
the country When we are told,
‘Compare the social security measures
in the United Kingdom and in other
places with ours’ I ask how long
before did the process of development
start there and when did we start that
here I will ask, what 1s the average
national income there and what 1t 1s
here How do we compare?” Cons:-
dering the situation here, “considering
what we are in this country, consi-
dering the stress of the Plan which
1s 1ntended to help us later on and
also now, I think, what we are
doing 1s nothmg of which we need be
ashamed

In dealing with the claims of wor-
kers, we have to consider that 1t 1s
not something for the sake of appear-
ance, that 1t 1s not for having hold
on any union that one wants to make
a claim of 25 per cent increase in
wages The INTUC might have done
it or somebody else might have done
it 1 do not care for that We must
take care of the repercussions or the
consequences of all that, whether the
price level 13 going to increase I do
not say that in any particular case it
is the effect. 1 am talking generally
Then, I say, what do we do? We are

not conferring on them any real posi-
tive benefit We have to think net
only of today but also of tomorrow
of the workers, larger employment
for them etc I understand the wor-
kers claim job security and a proper
share m the economic progress of the
country and those other things which
are well-known to us But these
things have to be done with due
regard to all that I have explained

_here

Coming to wages, I have got the
figures for a period of years, figures
relating to real wages m the country
and the progress of real wages I
find that during the last 5 or 6 years,
we have not done very badly at all
We have got an increase 1n real
wages It may be pointed out that
during these 5 years we have made
some progress, but what about the
earlier years Wages have 1increased
by 32 per cent with 1947 as the base
and 12 per cent with 1951 as the base
But the question will be with 1939 as
the base 1t will be only 102 or 103
It 1s true but my answer 1s this

In the earlier years we were mak-
INg no progress, we were gomng back
Production was not rising I am talk-
mng of the period during which we
started making developments, we
made larger investments These were
reflected also 1n the figures of the real
earmings of the workers So, I think,
the community has done faily well
by the working class during this
period And as the implementation
of the Plan proceeds and there 1s the
expected 1increase in production and
in the per capita 1income, 1t will be
shared by the workers They cannot
be deprived of their share

About the principles of wage policy,
we have no dearth of principles enun-
ciated here There 1s the Fair Wage
Commuttee’s report and it 18 not as
if we have dropped legislation No
In the Central Textile Wage Board
what we have done is, the terms of
reference are framed in a manner so
that the recommendations of the Fair
Wage Board Committee can be com-
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bmned in the report So, we have not
thrown away whatever gamns we had
made earlier in the matter of the
formulation of principles which may
be agreed principles agamn The Gov-
ernment does not fix wages directly
There are legislation for Minimum
Wages, Payment of Wages etc The
Government have set up a machnery,
the tribunals and courts etc We give
them all the material We are trymng
to have a wage census now What-
ever material 1s available is for them
I eam conscious of the fact that some-
thing more has to be done We are
giving broad references to decide the
level of wages We are trying to give
guidance to the courts in two direc-
tions We are moving to set up
norms standards by agreement and
to provide all the information which
may have a bearing on that question
We are gommg to have a wage census
in 50 industries, the productivity
indices etc  Action 1s bemmg taken in
regard to these matters Ultimately,
when the Tribunal decides 1t wall
have all these principles and all this
information

But you cannot have any nigid for-
mula about these There are too
complex questions and numerous
variables If the view 1s that we
should have some kind of mathemati-
cal formula by which anybedy can
produce a wage flgure without any
need for a tribunal or anything, I
think, that 1s not possible Nowhere
has 1t been done Nowhere has there
been better guidance regarding wages
than here except that our statistical
information 1s not yet complete We
are trying to see that we improve the
position n that respect

Regarding social security also we
have figures But considering that
there 15 not enough time, I am not
gomg 1nto details of what has been
done in the matter of social security,
mn the matter of the working condi-
tions and industrial relations parti-
cularly You can judge the success of
that policy by the index of industrial
peace or mdustrial unrest, whatever
you may call it During the first Five
Year Plan, the situation has been

remarkably good Industrial unrest
has gone down This 1s something
for which credit has to be taken by
the working classes very much
Nobody should try to withhold that
credit from them They have played
their part The system of adjudica-
tion, conciliation etc has yielded rich
harvests It has, on the one side,
helped the working classes to iffiprove
their condition, increase theirr wages
considerably, and, on the other side,
it has given to the community indus-
trial peace and conditions mn  which
work of the Plan can proceed satis-
tactorily

Shri Nath Pal (Rajapur) If you try
to convince us how real income has
gone up, we shall be grateful We
have tried to establish yesterday that
this 1s not the case and that real
wages have fallen I should be parti-
cularly grateful to him 1f he can
convince us

Shr1 Nanda We cannot enter into
all the calculations behind the figures
I have The figures are that real
wages have gone up In addition to
the rise 1n wages there 1s the cost on
account of the social service measures
These measures may 1n addition come
to 20 per cent or so of the real wages,
which are also real wages I am not
bringing them into the picture inde-
pendently There are these and other
things There have been recent
advances 1n the matter of workers’
participation, workers' education and
these things These things are the
beginning of very important develop-
ments 1 the country I am not think-
mng of the worker as a mere wage-
earner He has to be an equal, partner
The day may not be very very near
But we have to proceed n that
direction and I think, Sir, with the
help of the orgamsations of workers
and employers some kind of a reality
will be introduced 1nto this new
scheme of workers participation,
because 1t should be something rea:
and not something which Is a maxe-
believe.

13 hrs.

All in all, the results of this porwey
has been good and gratitying in we
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direction of both the workers rights
In the matter of wages and standard
of hving, security, etc, and their
obligations towards the communty
Production has increased, productivity
has increased and when people say
something about the workers and
they belittle the workers’ place and
their ésntribution, I have to tell them
that the working classes do not con-
sist simply of 50 lakhs of orgamised
workers, 3 per cent or go of the
working force It 1s nearly a third
of the total working force of the
country The working class embraces
all those wage-earners for whom
organisations are starting and will
develop It 1s about 4 crores and 80
lakhs out of 15 crores of working
force Nobody can make hight of this
big force We have to make use of
this big force They have increased
production, theiwr productivity has
gone up Industrial peace has been
secured

Well, there are cases of indiscipline
here and there They will now be
eliminated and having done that the
working classes can certainly ask for
all that is due to 1t for sympathetic
consideration  Public opinion does
matter in the realisation of the aspi-
rations of the working classes and
therefore 1t is important for the trade
unions not to alienate the sympathy
of the public but to show to them how
much the workers themselves have
done for the community Of course,
very much more has to be
done There should be social
security from cradle to the grave,
wages should be very much more
than wh#t they are When I compare
the wages and the needs of the work-
ing classes I feel 1t 13 very very low
But how are we to achieve that?
In spite of the fact that we have pro-
vided Rs 350 crores in the Second Plan,
and the amount that was spent in
the TFurst Plan, even the fringe
of the problem of housing
of the working classes has not been
touched

How are these things to be achiev-
od, particularly when the Plan, as

everybody knows is encountering
difficulties We will no doubt succeed,
but there are difficulties 1n the way
It 1s through productivity alone,
through the efforts of the workers,
that we will be able to overcome
these difficulties and problems Our
resources are himited, but the possi-
bilities of productivity are not
limited You can raise productivity
by one hundred per cent, by two
hundred per cent and if m the whole
country we increase productivity by
30 per cent or 40 per cent, it will
maxe up for the lack of resources
which we are otherwise facing And
what an 1mportant task we have
before ug for jorung 1n this big
adventure of making a success of our
Plan and our programmes of econo-
mic development

I have already taken an hour I
only want to say a word about the
future We have begun well in our
mutual relations, that 1s, 1n the
common task of proper appraisal of
the situation in the country, regarding
the workers and the problems that we
are facing, to meet together, sit to-
gether apd have deliberations 1n &
peaceful amicable atmosphere with
goodwill to find what lies behind
those problems, to find remedial
measures, to explore ways to explore
solutions and to apply them 1in the
field This 1s the spirit in which the
Indian Labour Conference started

Raja Mahendra Pratap (Mathura)
Can there not be any Bill or Ordin-
ance that labour 1s a partner 1n
management and labour 1s given half
the profit of all the income?

Mr, Speaker Why only hall”?

Shri B. 8§ Murthy: This 13 universal
language, Sir

Shri Nanda: I wasg about to com-
plete.

Many side questions will arise As
you yourself asked Why only half?
May be the profits may be very much
more It depends upon how much the
profits are m excess of
normal and they have to be taken in
the form of bonuses They have to
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be made further use of for the com-
munty; ploughed back in the form
of fresh investments

So far as partnership is concerned,
as I said, we have already come to
a decision that 50 establishments this
year will enter into this arrangement
of workers’ participation in manage-
ment and I hope we will succeed and
this arrangement will speedily prog-
ress and will be extended to all the
establishments of any considerable
size 1n the country There 1s great
prospect before ug which we can to-
gether, by umted endeavour, reach
Compared to that all these little feuds
and dissensions and all that wall pale
mto significance Let us, therefore,
think of that common ground which
covers 99 per cent of the field where
we can all combine together in the
mterests of the working classes of
the country

Shri B S Murthy In 'the course
of his whole speech the Minister was
not pleased to say even a word about
the agricultural labour, which forms
nearly one-sixth of the population of
our country I want to know the
policy and programme of the Ministry
as far as agricultural labour 1s con-
cerned

Shri Nath Pal There 1s no policy!

Shri Nanda Regarding agricultural
labour, I may say that their condi-
tion 15 not very satisfactory I know
that 1n many parts of the country it
1s so How does the Labour Mmistry
go about 1ts business” It has passed
the Mmmmum Wages legislation
which 1s being apphed progressively
to agricultural workers We want to
take rigorous measures to see that it
1s quickly applied and extended That
18 one part of 1t But it 1s a very small
part What we have to do 1s to in-
crease the pool from which the agri-
cultural worker has to draw s
share The work that we are doing 1n
the national extension service and
community development projects and
all the money that 1s bemng channelled
into rural areas and measures like
land reforms have 1n some cases gone
ahead with a certain amount of satis-

faction, 1n other cases not. There are
a8 number of things to be done for
the agricultural worker give them
land, settle them, give them houses;
give them plots of 1and 1 do not
wish to go into details No doubt
something hag been done, but I am
not quite satisfied We shall try to do
much more

Shri Sadhan Gupta (Calcutta-East).
The hon Minister said that real wages
have risen What I want to know is
the proportion of the rise in the share
of the worker, to the share of the
rise n profits of the capitalist. Has
he got any such figures

Shri Nanda: I have got the index
of profits, that 1s available to him
also It 1s there in the current
hiterature on the subject There 18
also the index of profits When we
compare 1t we have to go through
very intricate calculations and deduc-
tions for reserves, etc But all these
factors—profits productivity, produc-
tion etc —are to be taken together
The main question 1s whether the
real wages have increased or not
They have Similarly, if the question
1s whether profits have increased or
not the answer 1s yes The hon
Member knows that certain percen-
tage has gone into the dividends I
do not remember whether 1t 1s 30 or
40 per cent then something has gone
mto the reserves

Shri Sadhan Gupta What 18 the
relative share of the increase between
profits and wages?

Shri Nanda I have given that
We have circulated a paper to the
persons who attended the Indian
Labour Conference There all these
things are given The whole series
had been given, that can be referred

to

Shri Mohiuddin (Secunderabad)
Will the hon. Mmister place that
paper on the Table of the House?

Shri Nanda: Yes, Sir 1 shall place
1t
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Shri 8. M. Banerjee (Kanpur): One
more question, Sir

Mr. Speaker: There 18 no end to
these questions The hon Member
15 not satisfied with all these six
hours but he wants to be satisfied in
one minute If any hon Member
wants me to put any cut motion to
the vote of the House, 1 shall do so.
Otherwise, 1 shall put all the cut
motions to the vote of the House

All the cut motions were put and
negatived

Mr. Speaker: The question 1s:

“That the respective sums not
exceeding the amounts shown in

the fourth column of the Order
Paper including the sums already
voted on account for the relevant
services be granted to the Presi-
dent to defray the charges which
wiil come in course of payment
during the year ending the 31st
day of March, 1958 in respect of
Demands Nos 70, 72, and 124.

The motion was adopted

Mr. Speaker: The question 1is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of
March, 1958, in respect of the
following head of demands
entered 1n the second column
thereof —

Demand No 71

The motion was adopted

[The motions for Demands for Grants

which were adopted by the Lok
Sabha are reproduced below—
Ed]

Demand No T70—MINISTRY oF LABOUR

& EMPLOYMENT

“That a sum not exceeding
Rs 16,94,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Ministry of Labour & Em-
ployment’ "

DeEMaND No 71—CHIEF INSPECTOR oOF

MinNes

“That a sum not exceeding
Rs 13,91,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come 1in course of pay-
ment during the year ending the
3ist day of March, 1958, in res-
pect of ‘Chief Inspector of
Mines’”

DEMAND No 72—MISCELLANEOUS

DEPARTMENTS AND OTHER EXPENDITURE

UNDER THE MINISTRY OF LABOUR AND
EMPLOYMENT

“That a sum not exceeding
Rs 8,66,57,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Miscellaneous Depart-
ments and Other Expenditure
under the Mimnistry of Labour
and Employment’”

DeEmanD No 124—CAPITAL OUTLAY OF
THE  MINISTRY OF LABOUR  AND
EMPLOYMFNT

“That a sum not exceeding
Rs 34,22,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, 1n res-
pect of ‘Capital Outlay of the
Ministry of Labour and Employ-
ment’ "’

Ministry of Finance

Mr. Speaker: The House will now
take up discussion of the Demands for
Grants Nos 27 to 41 and 109 to 115
relating to the Ministry of Finance As
the House 1s aware, 6 hours have
been allotted for the Demands of this
Ministry

There are a member of cut motions
to these various Demands Hon Mem-
bers may hand over at the Table with-
in 15 minutes, the numbers of the
selected cut motions which they pro-
pose to move I shall treat them as
moved, if the members in whose
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names those cut motions stand are
present in the House and the motions
are otherwise m order.

The time-limit for speeches will, as
usual, be 15 minutes for the members
including movers of cut motions, and
20 to 30 minutes 1f necessary, for
Leaders of Groups

27-—~MINISTRY or
FINANCE

Mr. Speaker: Motion moved:

Demano  No

“That a sum not exceeding
Rs 90,38,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Ministry of Finance’”

Demanp No 28-—--Customs
Mr. Speaker Motion moved.

“That a sum not exceeding
Rs 2,35,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31-{ day of March, 1958, in res-
pect of ‘Customs’”

DrmanDp No 29—UnioN Excise Durizs
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 4,33,91,000 be granted to the
Piesident to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Union Excise Duties’”

DeManD No 30—Taxrs oN INCOME
INCLUDING CORPORATION Tax
AND EstaTE DuTY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 2,73,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1in course of pay-
ment during the year ending the
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31st day of March, 1958, in res-
pect of ‘Taxes on Income includ-
mng Corporation Tax and Estate
Duty’ .

Demanp No. 31—-Orprom
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 21,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year endming the
3ist day of March, i858, in res-
pect of ‘Opium’”.

DemaND No  32—Stamps
Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 97,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Stamps’”

DeEmanp No 33—Aupir

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 5,43,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Audit’”.

DEMAND No 34—CURRENCY
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 2,09,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year endmg the
81st day of March, 1958, in res-
pect of ‘Currency’”.
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DrmaAND No. 35—Mint
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 1,95,86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Mint’"”

DEmanp No 36-—TERITORIAL AND
PoLITICAL PENSIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 16,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, 1n res-
pect of ‘Territorial and Political
Pensions'”

Demanp No 37-—SUPERANNUATION
ALLOWANCES AND PENSIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 1,58,01,000 be granted to the
President tq complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Superannuation Allow-
ances and Pensions'”

DEMAND NO 38--—-MISCELLANEOUS DE-
PARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 14,84,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31ist day of March, 1858, in res-
pect of ‘Miscellaneous Depart-
ments and other Expenditure
under the Ministry of Finance’”.
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Drmanp No 38—PLANNING
ComMMISSION

Mr. S})eaker: Motion moved

“That a sum not exceeding
Rs 96,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, 1n res-
pect of ‘Planning Commussion’”,

DemandD No 40—MISCELLANEOUS AD-

JUSTMENTS BETWEEN THE UNION
AND STATE GOVERNMENTS

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 3,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, m res-
peet of ‘Miscellancous Adjustments
between the Unfon and  State
Governments’”

DEMaND No 41—Prr-PARTITION
PAYMENTS

Mr. Speaker Motion moved

That a sum not exceeding
Rs 40,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Pre-Partition  pay-
ments’”

DEMaND No 109-—~CAPITAL OUTLAY ON

rHk INDIA SECURITY PRESS
Mr. Speaker Motion moved

‘That a sum not exceeding
Rs 4,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year endmg the
31st day of March, 1958, in res-
pect of ‘Capital Qutlay on the
India Security Press’”
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CuRrrENCY AND COINAGE
Mr. Speaker: Motion moved

That a sum not exceeding
Rs 1,55,64,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, ;n res-
pect of ‘Capital Outlay on Curr-
ency and Conage’”

DeMmanp No 111—CarprraL. OUTLAY ON

MiINTS
Mr. Speaker Motion moved

“That a sum not exceeding
Rs 4200,000 be granted to the
Picsident to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year cnding the
31t day of March, 1958, in res-
pcet  of  ‘Capital Outlay on
Mints’ "

Demanp No 112—ComMUTED VALUB

OF PENSIONS

Mr Speaker Motion moved.

‘That a sum not exceeding
Rs 24,82,000 bc granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st diy of March, 1958, in res-
pect of ‘Commuted Value of Pen-
sions’ "

Drmann No 113—PAYMENTS TO0 ReE-

TRENCHFD  PFRSONNEL

Mr Speaker Motion moved

“That a sum not exceeding
Rs 14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come m course of mgy~
ment during the year endin, e
31st day of March, 1958, in res-
pect of ‘Payments to Retrench-
ed Personnel’”
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DeMAaND No, 110—Carrtal OUTLAY ON
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DeMaND No. 114—OrHER  CAPITAL
OUTLAY OF THE MINISTRY OF FINANCE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 67,41,54,000 be granted to the
President to complete the sum
necessary. to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Other Capital ‘Outlay of
the Ministry of Finance’”.

DemManp No. 115—L0ANS AND ADVAN-
ceEs BY THE CENTRAL (GOVERNMENT

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 69,66,82,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Loans and Advances by
the Central. Government’ 7,

Shri Prabhat Kar (Hooghly): Sir,
while dealing with the Finance Min-
istry, the main point before us is the
taxation policy. While examining the
fiscal policy, we should bear in mind
that it is not anything distinct, ex-
clusive or isplated. It is an image in
miniature of the broader political,
social and economic aims and object-
ives. On the contrary, we find that
the taxation policy depends upon the
whims of successive Finance Minis-

ters.
)

We have seen that in 1947, the capi-
tal gains tax and the business profits
tax were introduced. In 1849, the capi-
tal gains tax was abolished and the
latter was abolished in 1950, The for-
mer was again introduced with effect
from 25-7-55. The income-tax base
has been widened from Rs. 2,000 to
Rs. 2,500 in 1947; it went up to
Rs. 3,000 in 1948, Rs. 3,600 in 1950 and
Rs. 4,200 in 1953 and again it came
to Rst 3,000 in 1957. When this limit
was increased from Rs. 3,600 to
Rs. 4,200, the then Finance Minister
said;
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“This increase is made not
merely as a measure of relief in
taxation but also for securing
some relief to the income-tax ad-
ministration. I have felt for some
time that far too much of the time
of the Income-tax Department is
being taken up by the relatively
smaller assessments and if the
number of such assessments could
be reduced, the Department
would be able to give greater
attention to the cases of the big-
ger assesses and improve the
revenue from the income-tax.”

I do not know whether the position
has changed. But it has again been
reduced to Rs. 3,000 in 1957.

If you look at the result of these
taxation measures, we find certain
things. We find that agricultural pro-
duction has increased from 95 to 113;
the industrial production has increas-
ed from 105 to 145 points. The excise
revenue rose from Rs. 85 to Rs. 105
crores. In spite of increase in indus-
trial production being about 40 per
cent. gnd the decline in raw materials
being about 30 per cent, the
tax demand revolves round Rs. 180-
Rs. 190 crores. That means that there
is some snag either in the policy or
in the administration. My point is that
there is a lack of planned taxation
policy. There is a snag also in the
working of the income-tax depart-
ment. '}

Out of 36 crores of people in India,
five or six lakhs come within the pro-
visions of the taxation proposals. The
tax payable varies from 3 to 84 per
cent of the total income. The rate of
taxation in India compares very
favourably with other countries. In-
spit of all that, the taxable income
has not at all increased and the num-~
ber of tax evaders is increasing. Un-
less and until there is a proper taxa-
tion policy and a proper plan is intro-
duced, there is no prospect of any
increase in the amount of revenue
from taxation. This is because of the
present taxation policy.

The Wealth Tax that has been in-
troduced by the Finance Minister has



9577  Demands for Grants 23 AUGUST 1957 Demands for Grants 9578

become very necessary An examina-
tion of the recent trends in taxation
reveals that there 1s a curious phen-
omenon —ncreasing production and
increasing prices but still no impact
on the income-tax collection Wide
disparities in income distribution has
made the imposition of the Wealth-
tax all the more necessary

About the wealth-tax we will have
an opportunity to discuss 1t after-
wards, I will not discuss 1t over here
But, I am sorry that from the way
the Wealth Tax Bill has come back
from the Select Committee we have
got to think whether the purpose for
which the wealth tax was introduced
by the Finance Minister will be serv-
ed

With regard to the administration,
1 have to point out that unless and
unti]l some difference 1s made between
the judicial and administrative de-
partments there i1s no prospect of
any further increase 1n the revenue
from 1ncome-tax, and there will al-
ways be the possibility of evasion of
tax bv the tax dodgers The gsepara-
tion of the executive and judiciary
has bccome imperative 1if we really
want to find out the tax dodgers and
sec that the revenue from income tax
really comes up to a substantial
amount

In that connection I would suggest
that the Fiance Mmister should
think 1in terms of changing the admin-
istrative structure of the income tax
authority 1 would suggest that the
post of Appellate Assistant Commis-
sioner must go, because 1t does not
serve any purpose today We know
that these AppeNate Assistant Com-
missioners or other officers, most of
them, are dependent on their immedi-
ate superiors on whose reports therr
promotion rests Unless these income
tax officers are given good remuner-
ation, security of service and pros-
pect of promotion, I am afraid that
there wil! be tax evasion and it will
be difficult to catch the evaders

While dealing with the taxation
policy, I would also like to draw the
attention of the House to the Finance
Minister’'s proposal to impose excise

duty on steel and cement That will
cost the Government and the nation
most, 1n the sense that today either
m the Raiulways or m our projects
cement and steel are being consumed
mostly by the Government, perhaps,
4 majority percentage of steel and
cement 18 consumed by the Govern-
ment for the fulfilment of the Plan
As aresult of the imposition of excise
duties on these two articles the cost
of our Plan will automatically be
increased Take for instance the de-
mand of 05 million tons of steel by
the Rallways for the Plan period As
a result of this taxation the cost of
that will increase to the tune of Rs 2.5
crores The cost of cement will go up
by Rs 45 crores Naturally, this
taxation on stecl and cement will cost
the nation most

Then, unless and until therg, is
effective credit control 1t will be diffi-
cult to control the rise in prices of
commoditics and the inflationary
tiend This can only bc done if the
banks are nationalised Without the
banks buing nationalised, or putting
mn cffective control on thce bank-
ing mdustry 1t will be difficult
to control credit Today we
find that in India only about 60 per
cent to 65 per cent of the currency
in  arculatton aic  bank deposits
whereas in UK and USA 1ti1s 4 to
5 times more In bank< today there
arc dcposits to the tune of Rs 1221
crores and the advances are to the
tunc of Rs 93588 crores There are
st11l indigenous bankers in this coun-
try Unless and until all the indigen-
ous bankers are brought within the
purview of planned banking, it will
not bc possible to control credit eff-
ectively, and unless that 1s done there
15 no possibility of stopping the infla-
tionarv trend which is today corrod-
ing the whole price structure of cgm-
modities

I would request the Finance Min-
1ister to consider whether 1t 18 possi-
ble today to nationalise the banks. If
not, a law should immediately be
passed so that the banks may be
effectively controlled by the Govern-
ment and by the Reserve Bank.
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In this connection I would say that
unless and until proper facilities are
given for rural credit it will be diffi-
cult for us to improve the agricultur-
al sector. We know the appalling con-
dation of the credit system in the agri-
cultural sector. It was revealed by the
Rural Credit Enquiry Committee,
which demanded that the Imperial
Bank of India should be nationalised
and that the State Bank of India
should bc formed. Even though the
State Bank of India has been formed,
none of the other State owned banks
has yet been amalgamated. I am quite
sure that this is due to the fact that
the business magnates of those banks
do not want to fall in line with the
State Bank, and do not want that
their banks should be nationalised and
merged with the State Bank of India.
In view of the appalling condition of
cred:t in the agricultural sector, I
would request the Finance Minister to
immediately take steps to merge the
State owned banks with the State
Bank of India as recommended by
the All India Rural Credit Enquiry
Committee, without any further de-
lay.

We should also think in terms of
amalgamating small bank:. We know
that there are small umts in our
banking industry Instead of being a
source of asset they are a source of
danger in the banking industry. We
have scen that even foreign exchange
banks, which were very sohid units in
the banking industry, are today merg-
ing together. Recently we have heard
that the National Bank of India, a
forcign exchange bank, 1s being mer-
ged with the Grindlays. The Charter-
ed Bank has been merged with the
Eastern Bank. We hear that so many
other banks—the Middle Eastern
Bank, Lloyds Bank and others—are
thinking 1n terms of merging them-
selves and becommg stronger units
They will be strong competitors to
the Indian banks in the banking in-
dustry. I would, therefore, request the
Finance Minister to think in that line,

to take steps in that line so that the
small units in the banking industry
may be amalgamated and become
solid assets in the banking industry,
so that they may serve the purpose
ot flnancing the rural agricultural
need

I would say, in spite of the provi-
sions contained m the Reserve Bank
of India, Banking Companies Akt,
malpractices in the banking industry
are still continuing. This must be stop-
ped 1n the national interest. In spite of
the power being given to the Reserve
Bank to review from time to time,
there are persons in the banking in-
dustry who do not serve the purpose
of the nation. There are appointments
in the banking industry with exhor-
bitant commissions to the persons
who go from one bank to another
without the Reserve Bank taking any
steps against those persons. I would
request the Finance Minister to take
positive steps so that the banking
indusiry, which has got immense po-
tentiality, is allowed to function in a
proper way. Then only it will be able
to help 1n controlling credit with a
view to stabilise the national econo-
my

Along with this T would like to
point out that in 1955-56 there was
a nominal surplus with the foreign
exchange banks In 1956-57 the deficit
was to the tune of Rs 290 crores Ex-
ports remamned constant. Imports were
Rs. 325 crores more. According to the
Reserve Bank’s surplus to  defi-
cit could be traced due to large
volume of import licences which were
1ssued during 1956 and effect of
which 15 lhikely to extend beyond
April 1957 The figures we have
shown that private import was to the
tune of Rs. 759'9 crores and Govern-
ment import Rs. 280°6 crores.

The present Finance Minister when
he was the Minister for Commerce
and Industry granted open general
licences, and as a result thereof today
we are almost in a soup so far as
foreign exchange is concerned. We
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have today stopped OGL. It seems
almost like confrolling and de-con-
trolling which was done previously
in the interests of capitalists. At every
stage when there was control or de-
control it was always to the advan-
tage of capitalists, they got the bene-
fit out of it at the cost of the com-
mon people and at the cost of Gov-
ernment. N

I hope the Finance Minister will
now try to take positive steps to see
that our foreign exchange position is
improved. This can only be improved
if we try our best to see that our pro-
duction increases.

I also want to point out the ques-
tion of nationalisation of general in-
surance.. General insurance is also a
foreign exchange earner. Unless and
until we take the general insurance
into account, I feel that it would be
difficult for us to improve the foreign
exchange position. I wolild request
Finance Minister to think in terms of
nationalising the general insurance, in
which I feel today we have got very
much potentiality. It would give ex~
cellent scope for the companies and
the activities of the general insurance
buiness will increase still further,
particularly in the various neighbour-
ing countries. My request vyould be to
nationalise general ‘fnsutance busi-
ness. A

Along with this question comes the
question of the Life Insurance Corpo-
- ration. This nationalised industry, I am
sorry to say, which is now in the hands
of the Government has shown a down-
ward trend. In 1955, the business was
to the tune of Rs. 238:30 crores; in
1956, it was Rs. 18769 crores. The defi-
; cit is to the tune of Rs. 50°61 crores.
What are the reasons? The reasons are,
discontent among the field workers,
ete. The field workers, who have been
responsible for the improvement in
this industry and who, I should say,
created this industry and left it or
brought it to such a high Ievel, have
not been taken into confidence and
given their proper sphare in this
industry. I would request the Fin-

ance Minister that, in the way he
settled the dispute of the office em-
ployees, he should soon settle the dis-
pute regarding the field workers also.
It is high time he did so. I am quite
confident that if he takes this. step,
he will see that in the next year the
business would have gone up.

I would next say that there is too
much of centralisation in this parti-
cular sector. There is bureaucracy
functioning there. The chiefs who are
there foday are the persons who were
vociferous against nationalisation.
Here, I should quote a Bengali pro-
verb which means, handing over the
«child to the custody of a witch
ﬂ%ﬁﬁchﬁ gaqqr’ These are the per-
sons who were against nationalisation.
We have handed over the nationali-
sed industry and the maintenance
of it to the witches. It is high
time that the Finance Minister realis-
ed that these are the persons who
had never looked at nationalisation in
the proper angle. I am afraid they
would create such a situation where
perhaps the country will ask for de-
mationalisation. But I am quite sure
that no one will like it and no one
will ask for it. Only those chiefs
should realise their- role in the set
up of the nationalised life insurance.

I have got one other point to make.

. It is about the Compaines Act. Now,

under the Companies Act, the manag-
ing agency has gone, but the selling
agency” has come in. To the manag-
ing agency, the remuneration was up
to two per cent, but now, to the sell-
ing agency, the aimount is three per
cent. There is also the purchasing
agency. It is high time that the Fin-
ance Minister realised this and
brought forward a change in the law
in the interests of efficient adminis-
tration of the Act. The Companies Act
should again wundergo a charge and
that must be done in the public inter-
est ’

The ‘last point that I wish to make
is about the question of the sales-tax.
The sales-tax is another sore, because
of the multipoint sales-tax in one
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State and inter-State sales-tax 1n
different parts of the country and the
different rates of sales-tax in different
parts of the country Unless and
until there 18 a change in the existing
varieties of this tax, all the time there
will be difficylty So long as these
exist, there will be tax evasion and
that will be to the harassment of the
consumers and the traders I would
request the Finance Mmmster to think
in terms of the sales-tax being merg-
ed with the excise duty The sales-tax
should be imposed only at one point
and that pomnt should be at the pro-
duction point I would request the
Finance Mimnister to think :n these
particular terms Particularly, 1 would
request him to consider the sugges-
tion that there should be no sales-tax
over the foodgrains, because, after all,
if we really want to impose sales-tax
on the foodgramns, I think we shall
hurt the feelings of the people, but I
am quite sure that no Government
would like to scare the people in this
way, when the people are all the
time looking towards better condi-
tions of life

With these words, I would request
the Finance Minister to take note of
my suggestions and change his policy
of taxation, mmprove the life insur-
ance business and nationalise general
msurance

sft o g% 7w ( Tmfarws )
wETH WA Few  3EF 5§ moen
Y B Fg, qF F @S A o Avg
J=I a1, IT N I F Y H
% FoAT AT § | T w1 5
R FT AN2T P A W O faar
T W T AT A Ay qrfeet
s T A SRR
W faafe® & g5 & 33 Toawgdt
2 A & g @ R A e
ar foct W @ & 3 dWmm
LECOE SR CL B O
WY fr ag saer @9 9T 92, g
W W | WR I a1 A A g
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A forx #fes wriem #3 o, 7z Ad
THW A AT | WS AT 9% ¢ e
T ZH JF W AW x@ET § Ok
e ST @ § oA say i
AT TET agN Il @ &y
IH BT GQET GO | g o7 wT
dfaesr s @ awar 2

T Al 3 o e A faw
qe fear a1 1 9E W afer Sw
TR N ERN | qRmaa W
g 3 g A ol Y 9w
& @ray § oF 9aed ¥ WM oA
g1 %3 oI A o oawrd
BT ATET g IR a9 AT FH
T #F & ATy Y & dum s )
R g o @ fF sl A s oW
I F9e I fr) T dA HFW WY
sgFE F4T A

THEE ¥ IR AT ¥ A
¥ fagrer A1 St weTa A F W g,
g Wt TF TAFW AT & W T gHAAT
g & az fiw a9d 7 I+ arfaa &
T F R A SRt § A awrd
s | frer guer a1 wy e F
s fqar war @ 1 FaAw afew
F1 qe1 F forq fir T 1 o1 T8@FT
2 a¢ aga w=ayn 8, afew mft woar
eI IR G gE ¥ 1 @A FT
T[T W T FT G QAT ATET |
e ? fr 5 & gard afar g9y
§F ST WA W9AT @4 O &
{& e gm At Afawsr SR a_ET
¥ 9 & gA F afd g@w g |
N w7 WA T AN PR TG
I Faga T & sTF oM g
T AT AN AT AR GO H
ARG G TFT L TAF
X W ¥ g agT W A IGA FA
¥ HTHA & T |
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NG R Tdw Y TE
feafodr & dur soorw fear mar @
fe woft T fosd 7 9o @ W@ #
ag W & g & W T ¥ e 6
W e €Y @ & Afew W@
foafoxr & ot daw & gufor &
T Y AN F7 9T aFAIE ¥ ®E
&g W & ¥ afy srg )y A I
7g we< & FF g A ave & qar
w7 frar wmar @ fr g O wifew
¥ oz gufwar o o, ¥fF 9w
& & w1y & | @ faar 9 ¢ fr ag
gufsar aet & 1 W WA F AW
g a1 qaTew W §, 3@ T F9
TR & 5 # o gofaar aae
ga s A s 1 AT A
T FE 3w gy wrfEd 0 5@ Ay
q9E ¥ FE WE 9T AT H OHTET
R AR T [gF AT § | 5
& foufawr & ggwma & T ¥ w1
wET oo A 3rfgd

QA § @y T WS g
W o gag ©F aaw O a1, fF
qH o it 38 a9 oF a9 I
91 =few o= a% 5 oferr aa fasy
¥ FTHr e agr g oyt
| ®1 T FT Ag TH TEI @ AN
Y K @R ATl A Ay ;i ZW Y
aam famge gy & &

I €T A7 & ATEE GeE %
fed t=y s AR fra o @, o
wsgr | AfEe 99 & @i ag weww
¢ 5 O &=d W@ 9w w=AF @
¥z JfTemE &1 9® F ¥ EEmn
# ot & Wl afer 1 oFr FQ@
4 39 faga ac s fear ) gy
o foar @ & 5 a7 @ &%
g o awfer & @, i w7

sfaar /w5t fras & ad &
WX AW FT ¥F ¥ STE THAE ST
2 W g @ g w9
T GANTH FCT GG | gwre foak
&% F ¥ T &1 w9 FUIT AW
9 & fod 9 9 o 0 fear
2 W ¥ o w Fom owww o
fE Aty gaomm T Mo &, S A
FW OIEA AT AE & 4 gw e
7g =y & % 7 o= ant F gard
fedfrg oumdly AT F YT T
FT IER FTH qF I, WX I§
RE 9 qF A 98 g § W
¥ 9O H FTH QAT R a5 7w
a1 frad g fram g faa &
o g gEY geew &, 99§ 9w
ot wE awa T ¢ ey dfw
A A | AT a7 ¢ fF qg dwr-
T FwH F fa9 g T T I
& 1 T EW Y RrER S Ay
& I HY F91 faed 1w gy
AT wIfgd 1 9w T@AT AT
famar wifed fow ¥ @y A9d &=
T Gt A g@A HA 77 T
FT AT | @ T AT R FE T
AR g Wi aw e 3 T Fat
Fmmifes a1 ¥ fyoar § w3
qeie ok faear @1 3w & qedE
gt T F1 faear @ | AR T %
qTIE Y AN ¥ gH 4§ STHE FL
f& garQ fgdlm  wemdls aeer |
gaR frem sl deme @@ 99,
ar g faelt acg ¥ o qufem wd &
T W 4 dgy & & ogerd s m
FT G279 9% AT gW T qIgT K we@T
T9E F T 92, ar g Jeq ¢ R
I A T FE A AR I G F
A & A ag e @ i gk fwEm
F & fgar 9@ | gATT GRS
fafret g B 39 w1 597 f@w
T E=IRATH FIAT AT(T !
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WET IF FHI? WA THHAT W
g &, SR wg wem & fea @
f& ot orr fas S F fad a7 Ak
wfaas gfad 7@ & fag 9w #Q
garwRtax s faar &1 T owRNW
¥ I BT FIH T4 O AT IT A
W & a3 s=gag 91 ARAT § )
A aAF g fF am @ 9K
AR 9T HITA A # FA0 2
A W AR A FAW AL E F
wfer ¥ 8Y ° gArIE: @I ATE qgIH(
& Sfirse g & 99 ¥ wanfaw ag geat
350 fafamw e @1 weT O
ag IIT Tog FW P & R A WY
wrT F3T g 5 gy waew fafaee
qEE AR qER A o @ T W
wfgw F6 fF aom W F wRA
R § afRka gw W & §,
g9 i & IRT & 3T F1 TE F
1 T8 T WIE CFE
fewpar @ga FIW uT JIEA )

mfay & #, 9E6 TR #
W ATAATEIA g F, IF F AR A
FG FEAT AEAN E | qH § WS
1 Ay 9 g wgfee @9 §
&\ wgfe awt &1 ghe nF A
wr e sarer ¥ sarer S
FAATHIA F ) SfFA gAY ATEH
TR F N AT, I 7 |
N Wt ag Fe oS fF S gw WY
TF FIX 4T A ¥ e, qd d
AR ¥ FTW N g7 A
o gEd 3g ¢ fF 0 v w0
R & fafoAw 7@ g fag® A
F1 Wy A wer ol @
R 37 %1 a7 A & f5 wd Qo
a & fr dgaeTEE 7Y T ¥ g
qwE e @ fafew ®ae #
W IR oW F ATy A d

AT qE Aww w1 Afew W faar }
WX 39 X aada @, e g
ST FEAT AT § FF ATEE g
N A AT GRT IW § W
et 7 &) fv SN 7 38 WIEAT B IR
fF gak 4= Y N FgTATEATA FY
qifqet & ag %9 g% & wR @m
AAATESET F AW A TH WA
ad fag de< a1 qate o 6w 9
FEC qY, I T AT FrEAww fafrees
AR BT JATT FAT AMGE

T AR F A F A ETEA
fafedy a7 fomsn *1 @R w@@
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Shn  Mohwddin., The Planning
Commussion had suggested m thewr
report that the overall regulation ot
economic activity should be control-
led through various means The
means that they had suggested were
fiscal and monetary policy, export
and 1mport controls, licensing of in-
dustries and trades, price control and
allocations of material Most of the
means that have been suggested were
used during the last three or four
years I wish today to just review
briefly in connection with this De-
mand for Grant the regulation of
economic activity through monetary
and banking policy

The second Five Year Plan began
with great enthusiasm and optimusm.
In the course of a year or fwo, un-
fortunately the prices had gone up
very high and the free foreign ex-
change was practically exhausted.
Now we have entered a period of
crisis What were the measures taken
by the Government of India and the
Reserve Bank to regulate the eco-
nomic activity through banking and
monetary policies?

I wish to quote a few figures here
regarding the rise i1n prices and other
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factors. By the end of March, 1956,
the index number of food articles had
gone up by 22.5 per cent as Sompared
with 1955-56. The index number of
raw material had shown a rise of
19.5 per cent as compared with the
previous year. By March, 1956, the
bank credit had increased by 26 per
cent. By the same period, u.e. March,
1956, the money supply with the
public had gone up by Rs. 285 crores.
The net deficit in the current account
of foreign exchange 1in the quarter
April—June had gone up to Rs. 44
crores. What were the means adopt-
ed by the Government and the Re-
serve Bank in order to control the
spiral of rising prices and the diminu-
tion of foreign exchange andl expan-
sion of credit?

1 have taken this data from the
annual report of the Reserve Bank
on currency and finance. The first
step that the Reserve Bank took
was In March 1956, when the rate
for usance bills was raised from 3
to 3! per cent  Since March, 1956,
there is a big gap of about six
months. No action was taken till No-
vember, 1956, when the bank In-
"creased ats lending rate on advan-
ces against Government securities
from 34 to 4 per cent The discount
rate of the bank was raised from 3%
to 4 per cent 1n May, 1957,

These halting and hesitating steps
that were taken by the Government
of India are really surprising. The
Reserve Bank and the Government of
India did not seem to be sure of the
ground on which they were tread-
ing. They dwd not feel confident that
the steps that they are taking would
and should lead to a better economy
or a more controlled economic activity.
This was the history of the rales of
interest which the Reserve Bank
wanted to control. -

The other means by which the
Reserve Bank controls the expansion
of credit is what is called selective
credit control. The Reserve Bank
issued a directive to the Scheduled
Banks on 17th May, 1858, to restrict
the credit on paddy and rice. This
directive was withdrawn in Novem-
ber, 1936 Subsequently, the direc-
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tive was further strengthened and
covered accommodation against wheat,
textiles, pulses and so on. It was
only m June 1957 that the Reserve
Bank raised the margin for this
accommodation to 40 per cent.

These steps that were taken in
1957 had their effect on the prices.
I we compare the conditions that
prevalled in India with the conditions
that prevailed 1n Western Europe, we
find that i Fiance, West Germany,
the UK and USA, discount rates
were 1ncreased and other selective
credit controls were mmposed as early
as February-March, 1956. There, on
account of these controls and perhaps,
on account of others, in spite of the
fact that there was considerable ex-
pansion of credit in those countries,
the rise in prices was only between
4 and 8 per cent The rise in index
number was only from 4 to 8 per
cent 1 various countries.

1 do fully realise that the Govern-
ment or the Reserve Bank cannot
rush to ramsing discount rates and
mmposing of other controls as soon
as some change i the eoconomic
activity o1 some change 1n prices
appears on the horizon I do also
fully realise that banking habits are
restricled to only a very small per
cent of the people in India and that
controls on banks may not be so
effective or so immediate in  India
as i other economically advanced
countries But, taking all things into
consideration, I do think that the
instrument of the policy of regulat-
ing economic activity through rates
of 1nterest and selective credit con-
trol was not resorted to as early as
and as promptly as it might have
been, as it should have been.

The Finance Minister, in the state-
ment that he made to this House on
the 11th of November, 1856 after
the prices had gone up very high,
had said that there were vital points
in the economy which were under
pressure He warned that perhaps,
the situation will have to be watched
closely and cvery effort made tq
ensure that the pressure of demand
on available supplies does not go too
tar. Since then, measures have Been
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[Shr: Mohuddin]

taken for control of credit and rates
of interest had been raised with the
result that the rise in the prices in
1956-57 was less than the rise in
prices in 1955-56

Now, we have a special difficuity in
India The Plan which has been
accepted by the nation and by Parha-
ment provided that, as a matter of
policy, there will be so much of
deficit financing This deficat financ-
ing, which was ongnally estimated
at Rs 1200 crores, has to be spread
throughout the period of 5 years
Otherwise, the projects that have
been undertaken will have to be sus-
pended Of course, it would be bet-
ter for the health of the country if
the quantum of defiait financing 1t-
self were regulated according to the
needs of the economic activities of the
moment That 1s to say, defiat fin-
ancing i1s regulated 1n such a way
that when there is a rise in prices,
the quantum of deficit finance should
be reduced and when there 1s a fall
in the prices, the quantum should be
proportionately increased I do not
know whether that would be practi-
cal But, still the Iact remains that
while 1n the third year of the First
Five Year Plan, prices had gone down
very much,—there was a depression
in 1953 and the prices of foodgrains
had gone down so0 much that the Gov-
ernment of India had to announce
that they will purchase wheat and
some other foodgrains at a fixed price
—after about three or four years, we
are agam suffering from a very high
rise 1n prices These depressions and
these peaks are not signs of heaithy
development of a planned economy
It 1s desirable that the tools of con-
trol of prices and economic activity
should be sharpened in such a way
that we can take prompt action as
and when there are signs either of
undue fall 1n prices or of undue rise
n prices

14 hrs

t
The Finance Commission has been
functioming and one of the terms of
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reference to the Finance Commission
15 the modifications, 1if any, which
are required 1n the rates of interest
and the terms of repayment of the
loans made to States We can await
their recommendations as far as the
rates of interests on loans are con-
cerned But I wish to draw the at-
tention of the Finance Minister 0 a
very important point and that is the
size of the loan to the States, which
1s increasing at a rapid rate every
year The figures are given in the
Explanatory Memorandum From
1951-582 to 1857-58, inculding the esti-
mated figure for 1987-58, the loans
g@iven to the States will be about
Rs 1,044 crores That is, of course,
a very big amount The rate of inter-
est 1f we calculate it at 3 or 3§ per
cent

Shri T. T. Krishnamachari: 4 per
cent

Shri Mohjuddin® The interest on
this amount will be about Rs 41
crores, more than that, 1f ¥ s 4} per
cent The share of taxes and duties
transferred to the States 1s estimated
iIn 1957 58 at Rs 827400000 Thes
interest at 44 per cent, which the
States have to pay on Rs 1,000 crores
come to about Rs 41 crores, that is,
50 per cent of the transferred share
of the taxes and duties will be taken
back by the Government of India i1n
the repayment of interest only Of
course the Government of India gives
them money on loan which they
themselves have to raise from  the
market on which interest 1s to be
paid There i1s no doubt that theo-
retically the borrower has got to pay
the interest and also the capital But
I suggest that the Finance Miruster
should consider that with the increas-
ing tempo of development, with the
increasing amount of investment that
we will have' to make every year in
the subsequent plans, what would be
the situation of the States, as far as
the repayment of the principle as
well as the interest 18 concerned?

Shri T. T. Krishnamachari: They
are supposed to be invested In pro-
ductive enterprises
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Shri Mohiuddin: I want to refer to
the productive enterprises i I have
got the time The Tungabadra pro-
ject, for example, 13 supposed to
yield a certain rate of return I think
it was only 2§ per cent It 18 sup-
posed to yield that after the area is
fully developed and the full develop-
ment was estimated to take place in
about ten to twelve years’ time So
the difficulties have to be examined
which the States have m regard to
the loans on which they have got to
pay the instalments on principal as
well as the interest due from year to
year, when their sources of revenue
are not proportionately increasing
The investments are no doubt there
But the returns which are expected
from those investments are to be
related to the repayments which the
State Governments have got to make
to the Central Government on ac-
count of interest as well as the prin-
cipal amount

Shri T T. Krishnamacharf: They
should not make any investments of
that nature

Shrl Mohinddin* We have got to
examine the investments

24 07 hrs.
(Mr Drpury SPEAKFR m the Chair)

These 1nvestments have been approv-
ed by the Central Government They
have been approved by the Planning
Commuission and the Finance Minis-
try If the projects do not give a
reasonable return within a short
period, they should not be approved
and no provision should be made But
they are bemng approved And the
cost of production has gone up so
high that the yield on these projects
has really gone down considerably
The whole question, therefore, deser-
ves thorough examination

Shri Mohamed Imam (Chitaldrug):
Mr Deputy Speaker, I have table
a cut motion wherein 1 have stressed
the need for economy and prevention
of extravagance in expenditure The

stabibty of a country, its potentiali-
ties for development, depends upon
a sound financial policy It depends
upon a wise handling of the finances
and how the Ministty of Finance
functions Ten years have elapsed
since we attained independence and
the national administration was
entrusted to the representatives of
the people on democratic principles.
During these ten years many chianges
have taken place changes either for
better or for worse One notable
change that has taken place—and all
of us must admit that it is a change
for the worse—i1s 1 our finances, and
1t 15 due to the mishandling and mis-
management of the finances 1 think
the responsibility for this must lie on
the Ministry of Finance It is expect-
ed of them to control the finances, to
keep proper wvigilance and to see
that the public funds, most of which
come from the people, are not wast-
ed And now we find ourselves 1n a
very pathetic situation Our finances
are very much depleted Whatever
may be the air of optimism that may
be put on by the Minister of Finance,
we must admit that we are 1n a
lamentable position that we are in
an unhappy and unpleasant position

Shr: T T Krishnamachari The
hon Member 1s being subjective

Shri Mohamed Imam. During these
ten years one notable feature is this
we have had too many Finance
Ministers

Mr. Deputy-Speaker: Now he is
objective

Shri Mohamed Imam And that
was the difficulty 1 think we have
had more than half a dozen Finance
Ministers during these ten years It
must be more than that I think

Mr Deputy-Speaker: It does not
matter

Shri Mohamed Imam: I speak sub-
ject to correction I am always open
$o conviction.
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{Shn Mochamed Imam]

Each Finance Minister has brought
in his quota of fresh taxation and has
also been a party to increased
expenditure on admnmstration. This
shows that there is no stable financial
policy, and the fact that some Fin-
ance Ministers have gone out in a
huff shows that there is something
radically wrong with the financial
policy that the Government has been
pursuing.

We are faced with an over-all
deficit of more than Rs 350 crores
We are having recourse to deficit fin-
ancing, and I can only say our future
is uncertain, if not dark, and we are
in a desperate position. Each Finance
Minister brings m desperate measures
of taxation to load the already over-
burdened people, and I think the pre-
sent Finance Minister 1s the most
desperate person; otherwise, he would
not look into the obituary column
every day to see how many victims
of taxation he has scored

I think during this year we have
seen the maximum amount of tax\-
tion that has been burdened on us so
far, and however much we may
differ, we must admit that it will be
very difficult for us to bridge the
gap, to find out the required amount
of finance for the implementation of
our Second Plan

We are spending an enormous
amount on admunistration We are
spending a large amount of money
on our Sccond Plan. We are spend-
ing a good deal of money on our
officers, but I must say that there is
not much prosperity in the country.
The people are still under-fed, they
are still under-nourished, ill-clad and
ill-housed. And to add to this, there
is inflation staring them in the face,
an inflation which has been brought
about by the unwise policy that is
being pursued by the Government
Whatever may be said regarding the
rise in the prices of foodgrains, what-
ever reasons the Government may
advance, I must state emphatically
that it s this over-expenditure, it is

this deflcit financing and this indis-
criminate taxation that has been res-
ponsible for this inflation which is
cutting deeply across our lives and
which has changed our course of life.

As we see all these things, I may
say our anxiety deepens, and all the
hopes we built up or entertained that
the country would be benefited under
democracy have been falsified.

I must state that our revenue has
gone up enormously during the last
ten years, and along with 1t the
expenditure also has gone up We are
spending, I think, nearly two or
three times what we were spending
five years ago In spite of this I may
say the people have not received a
corresponding benefit They are still
in the same position. We speak a
good deal about the Plan, but I may
say this is a misconceived, mis-man-
aged Plan, which has made us live 1n
a world of unreality and not in a
realistic world.

Let me point out how the money
we have been collecting 1s spent or
utilised. Our revenue during the
year 1946-47 was Rs., 319 crores.
During 1950-51 1t was Rs 337 crores,
and during the present year it is
Rs 663 crores Our expenditure
during 1949-50 on civil estimates was
Rs 166 crores, in 1950-51 it was
Rs 169 crores, but it went up to
Rs 330 crores during 1956-57, and
during the ‘present year 1t is Rs. 410
crores

So, what I want to pomt out to this
House 1s this that our expenditure on
cawvil estimates alone has gone up
enormously, from Rs 166 crores dur-
ing 1949-50 to Rs 410 crores during
1957-58 Let me now point out how
much we have been spending on civil
admuinistration, on the pay of the
Mimsters and other officers. The ex-
penditure on civil administration
during the year 1844-45 was Rs. 24
crores In 1946-47 it was Rs. 35 crores,
in 1948-49 1t was Rs 35.56 crores;
in 1850-51 it was Rs. 50 crores, in
1956-57 Rs. 183 crores and during the
present year Rs 191 crores.
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Sbri T. T. Krishnamachari: I am
atraid my hon friend 1s not quite
right.

Shri Mohamed Imam: I have copied
this from the Budget.

Shri T. T. Krishnamachari: But it
mcludes quite a lot of other things
like developmental expenditure

Shri Mohamed Imam- I do not
mclude This 1s civil estimates under
civil administration

Shri T. T. Krishnamachari: Civil
estimates under cwvil administration
does not mean payment of salaries
alone

Shri Mohamed Imam: This is apart
from development works I have ex-
cluded defence expenditure also So
on civil administration, I may powmnt
out, the expenditure has gone up
nearly four times since 1950-51 and
eight times since 1946-47 So, this 1s
a clear indication of the rapidity with
which our expenditure on establish-
ment and other things has been going
up Unless this 1s checked, I am
afraid, there 1s no salvation for us,
and 1n course of time, I may warn
the Finance Minister, we shall have
no finances at all to implement the
Plan or even to pay the salaries of
the Government servants

I would like to point out that there
1s a tendency on the part of Govern-
ment to Increase expenditure, which
1 may call extravaganza, m every
Department in every sphere, and there
1s hardly any attempt to cut down
the expenditure The time has come
for the Finance Minister to take
effective and drastic steps to see that
economy 1s effected in all Depart-
ments and 1n all Ministries Other-
wise, 1f the same policy of reckless
expenditure, as I may call 1t, 18 con-
tinued, then the people stand m great
danger And how are you going to
get this money which you propose to
spend” It must necessarily and
nevitably be got through taxation
The people are already overburdened
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with taxation This year, I may point
out, the Finance Mimster has reach-
ed the peak-load of taxation, and this
1s not all, for he assures us of &
worse time ahead, he assures that peo-
ple must be ready to share the res-
ponsibilities But how long can they
share this responsibility? Is there
any end to this taxation’ I would
like to know Is there any limt to
this taxation” Can the Finance
Minister give us an indication as to
when he will give the rehef that 1s
needed by the people? Or 1s he going
to give any relhief from taxation at
all?

If the expenditure—let 1t be on ad-
munistration or let it be on develop-
mental work—goes on increasing, at
such a high speed and with such pro-
fligate rapidity every year, where are
we to find the necessary finances?
Every expenditure, and every pay we
mect must have some reference, and
taxation must have some reference,
to our national income It must have
some reference to the paying capa-
city of the people 1 do not know
whether the Finance Minister has
studied the economic condition of the
people Otherwise, he would n0§
have indulged in such a huge taxa-
tion, or in such a taxation pohicy So,
there must be a half to this mount-
ing and growing expenditure That
1s why I have pointed out that the
time has come when Government
have to take effective steps to  cut
down the expenditure

Let me now point out some ways
in which the expenditure can be eco-
nomised 1n the Departments where it
1s spent with so much of thoughtless-
ncss  If you take the statistics and if
you study the number of personnel
emploved 1n the public services, you
will find that their number has in-
creased considerably, at least by five
or six imes I think we have the
pleasure and privilege of being ad-
ministered by a mighty army of
officials headed by more than two
scores of Ministers The reason why
1 am mentioning this 1s because the
example for economy must be set
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[Shri Mohamed Imam}

at the top. They must set an example
to all others. We know how Minis-
tries are split up every year to form
additional Ministries. I am sure, if
half the number of the present Minis-
ters take a prolonged holiday, the
public interest will not suffer. ..

Mr. Deputy-Speaker: They will be
drawing their salaries even during the
holidays.

Shri Mohamed Imam: I am saying,
without salary—and we can manage
the State affairs with half the num-
ber. And similarly, the number of
Mnistries also can be redufed. On
these Mimistries alone, we have been
spending Rs. 19 crores...

Shri Braj Raj Singh (Firozabad):
If they are reduced, unemployment
problem would arise

Shri Mohamed Imam: ....Whereas,
a few years back, we were spending
only about Rs. 5 or 6 crores. And
every year, we have been adding to
the number of Ministries.

Now, the Ministers are thinking of
austerity measures and voluntary
measures. They have been appeal-
mng to the people and to the officers
to undergo voluntary cut Will this
ever work? Can the Finance Minis-
ter say with confidence that this
appeal for voluntary cut will ever
effect any substantial savings? I
know that there are some who are
guided by a genuine desire to help
the country. But to some, this volun-
tary sacrifice may be a help at the
time of elections Such kinds of
austerity measures are of no avail.
Government must take effective and
substantial steps to control the ex-
penditure

I know, in various other countries,
when they were in a soup, and when
they were in financial difficulties,
they straight off introduced a e¢om-
pulsory cut of a certain percentage.
That was done in the State of Mysore

a few years back; when the State had
to face a financial crisis, it introduced
a compulsory cut of ten per cent in
the case of officers drawing pay over
a certain lmit. So, if Government
are really keen and sincere to effect
economy, then they must think of
asking all our officers above a cer-
tamn standard to submit themselves
to a compulsory cut. Then alone,
there may be economy.

I submit that the time has come
when Government should set up a
commuttee to look into these matters.
It must be given wide powers to look
into the various Departments and
various Ministries, to find out which
Department or which Mimstry s
overcrowded 1 may give you one
example of a Ministry which is so
overcrowded For example, accord-
ing to the reports supplied to us, the
External Affairs Ministry has got 1300
employces here alone, excluding those
in the Embassies abroad Other Mi-
nistries are also overcrowded in the
same manner So, I submit that the
time has come when Government must
set up a committee to scrutinise into
the working of the various Depart-
ments, to find out the need for each
Department, and then recommend to
Govcrnment measures of economy, so
that we may be rescued from our pre-
sent embarrassment

Mr. Deputy-SjRaker: The hon.
Member’s time is up

Shri Mohamed Imam: Just two
minutes more.

Mr Deputy-Speaker: After these
two minutes, again another two
minutes will be asked for Is that
the economy drive which the hon.
Member 1s advising us to adopt?

Shri Mohamed Imam: I am the only
person speaking trom my Party.

The time has also come to think of
other resources Government should
not lose their revenue on ideological
and sentimental grounds. Some hon.
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Members have referred to prohibition
and how it is working. I know that
many States have lost a good "deal
of income on account of having intro-
duced prohibition. I am also one of
those that believed once that pro-
hibition would bring in increased
good to the people, and that would
elevate the economic condition of the
people But, now, I am very much
disappointed  The only cottage 1n-
dustry that has succeeded so far, and
tor which the Finance Minister can
take credit,) 1s the manufacture of
ilbeit liquor. I can tell you from my
personal knowledge and observa-
tion. ..

Shri T. T. Krishnamachari: I am
glad the hon Member has personal
knowledge of it

Shri Mohamed Imam: ...... that 1t
1s 1mpossible under the present cir-
cumstances to put down this un-
happy practice of illicit distillation.
Another 1nconsistency which we
notice in regard to this policy of pro-
hz?ltion 1s that prohibition has been
introduced in some of the States,
whereas 1n the other States, we find
that the States are completely wet
That means to say, that a person who
drinks 1n Delhi is considered as an
angel because he contributes to Gov-
ernment revenues, and he 1s given all
encouragement by Government to
drink and to continue to drink But
if the same person drinks at Bombay,
he 1s at once considered a criminal.
This position obtains side by side in
some cases For example, take the
State of Mysore Prohibition has
not been introduced there in all dis-
tricts. There are two villages adjon-
ing each other. One can safely drink
as an angel in one; but it he goes to
the other village, he will be clapped
as a criminal

I can give you another example,
Perhaps you have seen the Tunga-
bhadra project. Flanking the project
on either side there is a guest house,
One is called Kailas and the other
Vaikunt. They are only half a mile
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apart One can safely go to Kailas
and indulge in drink to any extent
But i1n the other guest house balf &
mule apart, one cannot do it. Lord
of Kamilas encourages drink; Lord of
Vaitkunt discourages 1t!

Mr. Deputy-Speaker: Is there options
to go to one or the other?

Shri Mohamed Imam: Whenever
he wants to drink, he can go to Kaslas.

Shri T. T. Krishnamachari: If he is
a devotce of Shiva, he goes to Kailas?

Shri Mohamed Imam: This 1s the
time for us to reconsider this polic¥.
1 am one who fully agrees with the
Report of the Ramamurthy Commit-
tee. I know there was another Com-
mittee set up under the chairmanship
of Shr1 Agarwal With all defence
to him, I cannot agree with his find-
mgs I can tell you that it will not
be a success On the other hand, peo-
ple are dying and dying in scores of
numbers It 1s high time that you
switched on the some other policy,
a policy of control and a policy of
taxation whereby you can control the
drink evil more effectively than you
can now

This unhappy state of affairs is
reflected 1in the States also. What is
the position of the States? Every
State 15 faced with a huge deficit The
M}'sore Government 1s faced with a
deficit of Rs 10 crores, and you ask
them to implement the Plan! I can
tell you that every State has pecome
a pensioner of the Government of
India living on its doles. You stop
the assistance and the admirnistration
1s crippled and paralysed That is
the position of the States, and still
they have to face so many problems.
There 1s, for example, the problem of
the demand for higher pay and
emoluments. Each State 1s helpless
to solve its various problems All the
problems have come up now. Unless
the Government tackle all these pro-
blems by setting up a Committee, I
am afraid they will have worse times
to face and graver problems to 3olve.
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fir ¥ew tvw wfeas §or gAew i
TEAT IMA AWIfEr &1 qar qa
ol Y HrR g femr o @ d o
IR W A ¥ ANET 9mar & e oy
3 W ), T & W afwH §
fix I a@ ¥ wAw @w AW
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g @O w7 w@rarfaw & 5 g
|19 T &Y 1 Y a9y F a9 o T
d® & g fFar s foawy s
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Mr. Deputy-Speaker: The follow-
g are the selected cut motions re-
Jating to various Demands under the
Ministry of Finance which have been
indicated by the¢ members to b mov-
ed subjcet to thar admisstbility —

Demand No No of Cut Motion

27 192, 193, 194, 1460, 1461, 1650,
1651, 1652, 1653, 1654, 1655, 64,
138, 139, 140, 141, 426, 427,
428, 667, 730, 847, 1237, 1238,
1620, 1621, 1622, 1626, 1627,
1628, 1629, 1630, 1631, 1632,
1633, 1634, 1636, 1637, 1638,
1639, 1640, 1641, 1642, 1643,
1644, 1645, 1646, 1647, 1648,
1656, 1657, 1658, 1659, 1660,
1661, 1662, 1664, 1665, 1666,
1667, 1669, 1670, 1679, 1680,
1681, 1683, 1684, 1685, 1686,
1687, 1688, 1689, 1690, 1691,
1692, 1695, 1697, 1608, 1702,
1706, 1707,

29 429, 1536, 1537
30 142, 143, 652
38 905

Advances by Banks agasnst foodgrains.
Shri Sadhan Gupta: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced to Re 17

Imposition and continuance of Excise
Duties on essential commodities

Shri Sadhan Gupta: T beg to move:

“That the demand under the
head  ‘Ministry  of Finance’ be
1educed to Re 17

Termination of services of members of
the field staff of the Life Insurance
Corporation of India n  different
zones

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be
1educed to Re 17

Alarmung deteroration mn Forewgn

Exchange position

Shrt Naushir Bharucha (East
Khandesh) I beg to move

‘That the demand under the
hcad ‘Minwistry of Finance’ be
reduced to Re 17

Reduction i the backing of Puaper
Currency

Shri Naushir Bharugka: 1 beg to
move -

“That the demand under the
head ‘Mmmistry of Finance’ be
reduced to Re. 1"

Nationalisation of General Insurance

Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced to Re 1"
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Failure to implement the recommceii-
datwon of Rural Credit Survey Com-
mittee.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced to Re. 1.”

Failure to provide adequate credit
facilities to agriculturists.
Shri Prabhat Kar: I beg to move:

‘“That the demand under the
head ‘Mwmistry of Fimance’ be
reduced to Re. 1.”

Failure to effect proper credit control.
Shri Prabhat Kar: I beg to move:

“That " the demand under the
head ‘Ministry of Finance’ be
reduced to Re. 17

Farlure to check tax evasion.
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be
1educed to Re. 1”

Policy of taxation
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced to Re. 1”

Appointment of a Commattee to con-
sider measures of economy in
various Mwustries and Departments
of Government.

Shri Mohamed Imam: I beg to
move:

“That the demand under the
head ‘Mmistry of Finance’ be
reduced by Rs. 100”

Inefficiency wn the working of the Life
Insurance Corporation of India.
Shrl Sadhan Gupta: I beg to move:

_*“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100.”

Ialur> (v redréss te grievances of
the Government employees regard-
ing the increase of dearness allow-
ance.

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Victimization of Income Taxr employees
in Bombay.
Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Mmistry of Finance’ be
reduced by Rs. 100.”

Failure to redress the grievances of
the Income Tax employees.

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Muustry of Finance' be
1educed by Rs. 100.”

Failure to free our currency from
dependence on sterling.
Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Mnistry of Finance’ be
reduced by Rs 100.”

Rise of prices of foodgrams due te
advances by Bank.

Shri Sadhan Gupta: I beg to move:

“That the decmand under the
hcad ‘Ministry of Finance' be
reduced by Rs 100”

Excesswe rate of interest on the World
Bank Loan for Railways.

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Mmnistry of Fmance' be
reduced by Rs 100"

Need to nationalise all banking insti~
tutions.

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”
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Threat to the stability of our currency
arising from inflationary tendencies
in the United Kingdom.

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100.”

Faslure to redress the grievances of
the Post and Telegraphs Audit
Staff.

SH¥i Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Minustry of Finance' be
reduced by Rs 100”

Farlure to augment forewgn exchange
resources by preventing drainage of
foreign exchange through clandes-
tine transactions by foreign con-
cerns.

Shri Sadhan Gupta: 1 beg tc move.

“That the demand under the
head ‘Ministty of Fimance' be
reduced by Rs 1007

Failure to nuneatse the remittance of
profits ovcrseas by forewgn concerns.

Shri Sadhan Gupta: T beg to move

“That th¢ d.omand under the
head ‘Mimistiy of Fiance’ be
reduced by R, 100"

Service conditions of employees work-
g under Income-Tax Department.
Shri S. M. Bancrjee I beg to move.

“That the demand under the
head ‘Mmistry of Fuance’ be
reduced by Rs. 1007

Fatlure to up~grade Kanpur, Madras
and Delht to ‘4’ class city.
Shri S. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100.”

Method of promotion of employses
under Excise Department.

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs 100

Service conditions of the field workers
under the Life Insurance Corpora~
tion

Shri S. M. Banerjee: I beg to move:

"“That the demand under the
head “Minwtry of Finance’ be
jeduced by Rs 1007

Necessity of cstablishing ¢ uniform
simgle point sales tax for the whole
of India and taking measures to
obtawn the concurrence of the States
wn thus matter.

Shri Warior (Trichur). I beg to
move

That th¢ demand under the
hcaa "Mimistty  of Finance' be
1cduccd by Rs 100

Ncoessily of netionalising the banking
w Tustry of Indaa,

shts . o | beg to move:

That the demand under the
head ‘Minictry of Finance' be
roduced by Rs 100”

Neecossity of reducing rates of interest
on mdwstrwel  loans advanced by
Scueduled Banlks

Shrt Warior: 1 beg to maove:

‘That the demand under the
head  ‘Minstry  of Finance' be
reduced by Rs 100"

Need for avomding overlapping of
Budgetary figures.
Shri Warior: I beg to move:

“That the demand under the
head ‘Mmistry of Finance’ be
reduced by Rs. 100.”
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Failure to check inflationary tenden-
cies and abnormal rise in prices of
consumer goods.

Shri Warlor: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Failure to apply the scheme for aboli-
tion in three annual stages of dear-
ness allowance of officers drawing
pay in excess of Rs. 1,000 in the
Industrial Fimance Corporation

Shri Warlor: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs. 100"

Favure to make distinction between
married and unmarried officers of
the Industrial Finance Corporation
in the matter of dearmess allowance.

Shri Warlor: I beg to move:

“That the demand under the
head ‘Mimistry of Finance’ be
reduced by Rs. 100"

Need for reducing the disparity in
salaries and allowances of the
different grades of employees of the
Central Government.

Shri Warlor: I beg to move:

“That the demand under the
head ‘Mnistry of Finance’ be
reduced by Rs. 100.”

Need to effect economy in the pur-
chase of stationery and stores.

Shri Warfor: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Necessity of creating more efficient
machinery to examine the budgets
of State Governments to find out
methods for avoiding deficit budget-
ing.

Shri Warlor: 1 beg to move:

“That the demand under the
bead ‘Ministry of Finance’ be
reduced by Rs. 100.”

Necessity of giving more financial gid
to backward States.

Shri Warior; 1 beg to move:

‘“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Need of imposing an export duty on
cotr yarns to protect coir mat and
mattings industries.

Shri Warior: I beg to move:*

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100.”

Failure to check smuggling of gold
from foreign lands.

Shri Warlor: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100.”

Failure to check large scale evasion of
taxes.

Shri Warlor: I beg to move:

“That the demand wunder the
head ‘Ministry of Finance’ be
reduced by Rs 100"

Failure to effectively check infringe~
ment of customs regulations.

Shri Warior: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Need for amalgamating all Banks in
which the Central or State Govern-
ments have interest into one Cen-
tral State Bank of India.

Shri Warfor: I beg to move: S
‘“That the demand under the

head ‘Ministry of Finance' be
reduced by Rs. 100.”
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Need for wtroducing economy
measure in the Overseas establish-
ments of Indwa

Shri Warlor: I beg to move

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100"

Failure to implement the recommenda-
tiong of the First Pay Commission
as far as dearness allowance is con-
cerned

Shri Warior. I beg to move

“That the demand under the
head ‘Mimistry of Finance’ be
reduced by Rs 100"

Failure to remove wide disparity bet-
ween different States in Natwonal
Income

Shri Warior 1 beg to move

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100"

Failure to remove wide disparity bet-
ween States in developmental in-
vestment

Shri Wardor- I beg to move

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100"

Need for imposing duty on import of
Arecanut

Shri Warior: 1 beg to move
“That the demand under the

head ‘Mimistry of Finance’ be

reduced by Rs 100"

Farvlure to check gold smuggling

Shri Prabhat Kar: 1 beg to move*
“That the demand under the

head ‘Ministry of Finance’ be
reduced by Rs 100"

Functioning of the Life Insurance Cor-
poration of India.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100"

Check measures agawnst taxr evasion.
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs 100"

Working of the Income-Tax Depart- :
ment,

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100"

Undesirability of retired High Offi-
cuals jorming Comniercial Furms as
Income Tax Advisers

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100"

Ehgibilaty of retired high Income Tax
officers to practise i Income Tax
cases

Shri Prabhat Kar: I beg to move:

‘“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100"

Service condwions of the employees in
the Income Tax Department
Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs 100"

Shortfall in Léfe Insurance business.

Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs. 100.”
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Termination of Serviceg in the Life
Insurance Corporatwon of India.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’' be
reduced by Rs. 100.”

Service conditions of the Field
Workers of the Life Insurance Cor-
poration of India.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Failure to meet the demands of the
Field Staff in the Life Insurance
Corporation of India.

Shri Prabhat Kar: I beg to move*

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100"

Agency terms of the Field Staff of the
Life Insurance Corporation of India.

Shri Prabhat Kar: 1 beg to move:

“I'hat the demand under the
head ‘Mimistry of Finance' be
reduced by Rs 100"

Irregularity i making a payment of
Rs 21,000 in lump sum to the
Managing Drrector of I F. Corpora-
twon as terminal leave salary

Shri Prabhat Kar: I beg to fove:

“That the demand wunder the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Reserve Bank’s faslure to check mal-
practices in Banks.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head "Ministry of Finance' be
reduced by Rs. 100.”

Stete Bank of India’s failure to open
adequate number of branches in
rural areas.

Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100"

Reserve Bank of India’s policy of
withdrawing licenses for opening
new branches.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100"

Failure to amalgamate ex-State owned
Banks with the State Bank of
Indwa.

Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head  ‘Ministry  of Finance’ be
reduced by Rs 100"

Amalgamation of Small Banks to
serve as economwe units of the in-
dustry.

Shri Prabhat Kar: I beg to move.
“That the demand under the

head ‘Ministry of Finance’ be
reduced by Rs 100"

Introduction of Bank Deposit Insuran-
ce Scheme.

Shri Prabhat Kar: 1 beg to move:
“That the demand under the

head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Steps to check uneven competition on
interest on deposits among Banks.

Shri Prabhat Kar: 1 beg to move:
‘“That the demand under the

head ‘Ministry of Finance’ be
reduced by Rs, 100.”
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Effect o7 the merger of Foreign
Exchange Banks working in India
on the Indian Banking Industry.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Steps to encourage opening of new
branches by Scheduled Banks in the
rural areas.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs. 100.”

Steps to extend more banking facili-
ties to the agriculturists.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Mmistry of Finance’ be
reduced by Rs 100"

Steps for providing udequate Banking
facilities to Small Scale Industries.
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs 100.”

“Failure to check nflationary tenden-
cies

Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head ‘Mini-try of Finance’ be
reduced by Rs 100"

Fa:lure to check drainage of Foreign
Exchange.
Shri Prabhat Kar: 1 beg to move:
“That the demand under the

head ‘Mmistry of Finance’ be
reduced by Rs 100>

Steps to introduce wuniform single
pownt sale~tax,

Shri Prabhat Kar: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Abnormal rise in the prices of com=
sumer goods.

Shri Prabhat Kar: I beg to move;

“That the demand under the
head ‘Ministry of Finance’ be
reduced by Rs. 100.”

Failure to implement the directions of
the First Pay Commission in respect
of Dearness Allowance.

Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Mimistry of Finance’ be
reduced by Rs. 100"

Nationalisation of Banks.
Shri Prabhat Kar: I beg to move:

“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs, 100 ”

Amalgamation of sales tax with
excise duty

Shri S. M. Banerjee: I beg to move:

“That the demand under the
hcad ‘Minsstry of Finance’ be
1cduced by Rs 100

Withdrawcl of sales-tax on foodstuff.
Shri S. M. Banerjee: 1 beg to move:

“That the demand under the
hcad ‘Ministry of Finance’ be
teduced by Rs 100.”

Failure to redress grievances-of the
employees of the Central Excise
Department

Shri Sadhan Gupta: I beg {0 move:

“That tht demand under the
head *Union Excise Duties’ be
reduced by Rs. 100"

Need to discontinue the transporting
of imported Chinese dollars at night
from Pedaung.

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Union Excise Duties' be
reduced by Rs. 100.”
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Accident to a truck carrying Chinese
dollars by night from Pedqung re~
sulting . the consequent death of
the drwer.

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Union Excise Duties' be
reduced by Rs 100"

Transfer of Income Taxr employees
from Calcutta to other areas result-
ting in heavy loss of emolliments.

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Taxes on Income including
Corporation Tax and Estate Duty’
be reduced by Rs 100.”

Practice of transferring Income Tax
employees from one place to another
without  granting  compensatory
allowance

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Taxes on Income including
Corporation Tax and Estate Duty’
be reduced by Rs 100"

Failure to take effective steps to check
large-scale tax evaston

Shri S. M. Banerjee I beg to move*

“That the demand under the
head ‘Taxes on Income including
Corporation Tax and Estate Duty’
be reduced by Rs. 100"

Shri Naushir Bharucha: I beg to
move:

Political parties recewvsng financial
contributions  from big  business
concerns.

Shri Naushir Bharucha: I beg to
move:

“That the demand wunder the
head ‘Miscellaneous Department,
and other Expenditure’ under the
‘Ministry of Finance' be reduced
by Re. 1.”

Mr, Depaty-Spesker: These cut
‘motions are before the House,

Shri Shankaratya (Mysore): When
I look into the Budget, three things
come to my mind most prominently.
They are, firstly, taxes and tax
evaders, secondly, expenditure ang
wastage in expenditure and thirdly,
the position of the States, and their
finances 1n relation to the Centre’s
finances.

I am not so pessumustic ag my hon.
friend, Shri Mohamad Imam, was
He 1s from my own State of Myore
He felt sorry that the future was in
the darkx, that there was a continuous
change of ministership in the Finance
Ministry and that every Minister had
levied a certain number of taxes and
that the highest number of taxes had
been levied by the present Finance
Minister But, taking into considera-
tion the progress that we have been
making and the enlarged economy
that we are envisaging and also the
Plan that we have in our mund and
1ts implementation, 1t 18 1nevitable
that we should find resources to make
the money that is required for meet-
g all this expenditure When we
accepted the Second Plan, we took
the magnmtude into consideration.
When we compare the figures of the
expenditure that was made on civil
administration from the year 1842, till
date, 1t rose—he gave the figures—
from Rs 20 crores in 1842 to Rs 50
crores or thereabouts But, he com-
pletely forgot the new development
schemes that we have undertaken and
the magmitude of the Second
Plan If we see the increase
in the expenditure on civil admims-
tration and also the expenditure on
development plans, we will find the
real position Today, in 1957, we
have to incur an expenditure of about
Rs 900 crores every year. For the
whole of the flve year period, our
estimated expenditure 13 about
Rs 4,000—5,000 crores

If we want to meet this expendi-
ture, taxation is inevitable. But, we
should see that these taxation mea-
sures are equitable and that they are
not levied on one and the same group
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of persons end that the poor men are
not hit. If they are so, why should
there be any objection for the levy of
these taxes and the realisation of
money for developmental purpose.

What I am concerned 1s, not the
levy of these taxes or the number of
taxes that are levied so long as they
are equitable. The whole House wnll
give 1its consent and support; it has
done so in the past

But my concern 1s this These
taxation proposals are sanctioned by
this House After that, they must be
effectively and efficiently adminuster-
ed and enforced But 1t causes the
greatest concern among all of us 1f
there 1s evasion More money 1s thus
lost and we are taking resources to
fresh taxes It 1s not that I am oppos-
ed to fresh taxes provided they are
equitable But, I feel that more
efforts should be made to realise more
out of the existing taxes and see that
there are no loop-holes The admims-
tration should be made more effective
and efficient For instance, in the
mcome-tax department, according to
the report here, during the last six
months—upto January 1957--as a re-
sult of inspection being instituted and
endeavours being made concealed in-
come of Rs 384 73 lakhs was brought
under the assessment yielding about
Rs 216°02 lakhs If wigilance and
proper enforcement is there, we can
realise more money out of these I am
more concerned with these evaders
They become regular evaders. As
soon as the war was over, there was
so much inflahion and speculation
Many accounts were re-opened A
number of persons were brought
under assessment and a tribunal was
also appointed. But, what happen-
ed? Then, some concession also
wag shown to them These evaders
never reciprocated the good-will
shown by the Government Even
after this good-will was shown, they
never realised the interest of the
country and paid what was due to the
country. As they were successtul in
evading the tax, it gave an impression
to the others that whatever taxes
were levied by this House or by the
Government could easily be evaded.

(Registration) Bill
15 hrs

Take, for instance, the sales tax.
On account of certain anomalies and
defects also, but mostly due to the
evasion mentality, we are losing to
the extent of nearly Rs. 200 crores
every year If only proper vigilance,
proper and effictent administration is
made, we can realise a good deal out
of these taxes.

Mr Deputy-Speaker: Would the
hon Member like to continue to-
morrow or finish in one or two
minutes?

Shri Shankaraiya: Sir, I would like
to continue tomorrow

Mr, Deputy-Speaker: Then, the
hon Member may continue tomorrow.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FirTH REPORT

Sardar A S Saigal (Janygir): 8ir, I
beg to move:

“That this House agrees with
the Fifth Report of the Commit-
tee on Private Members’ Bills
and Resolutions presented to the
House on the 22nd August, 1857.”

Mr Deputy-Speaker: The question
is:

“That thig House agrees with
the Fifth Report of the Commit-
tee on Private Members' Bills
and Resolutiong presented to the
House on the 22nd August, 1957.”

The motwn wag adopted

SADHUS AND SANYASIS (REGIS-
TRATION) BILL—contd

Mr Deputy-Speaker: The House will
now take further discussion ¢n the
motion moved by Shri Radha Raman
on the 9th August, 1957, that the Bill
to provide for the Registration of
Sadhus and Sanyasis in India, be
taken into consideration.
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[Mr Deputy Speaker]

Out of 2 hours allotted for discus-
sion of the Bill, five minuteg were
taken up on the 9th August, 1857, and
one hour and 55 minutes are still left

Shr: Radha Raman may continue
his speech

Sardar A 8 B8aigal (Janm)gir) We
have tabled some amendments to the
Bill

Mr Deputy-Speaker: Amendments
will be taken up after the motion has
been made

st AT WW@ (I 9F)

IUTEAE REIRA, FEY GgS al § &
AT T FEA F A Q@ AT AATE |
I fof 39 98 ¥ 9gT § AT eI
& 7w g A fadaw freeht o
AT F aT A o 97 6 39 awy
TEHT W 39 & g faerad =@y
@ ST FHT A 5T F 8§ 59 a0
T & are feT 5 3w
&\ o frdas § 2 A ai o aga
T & § 7 fomsr 3w & anpm, a=r-
faay aur oo sfwEy 7 @ faugs
o faae FF W9 §, wfae 51 foan
T § ) UF TG I AWNA 5T W
we ¢ 5 ww fas 7wt 9% wea-
feeiy & Woeaw F |9 G ArgAtew
# quT ATTER ¥ A7 AT TG T o
e ww ag N Areafer w1 9@ §,
g 1@ A g fewr o § wlR faw
foreda &1 9 @ mr §

FET TN 97 gwF w faar
T § 9% 4% & F wTeaa # ¥ ag dwan
g f& anpit ek worfedy & ey
aga wT § R GG X Ty T g
P g fr oY fait A firelt feafoaner
qTET & qM A1 el @ et wonr &
vy a7 fsdy 7 (wet qeur & w0 w

R e T o ey W

(Regrstration) Bill 9628

+f § fie oY syferra ®7 & Ao o=@
& a1 T B § 1 O Ay W% am-
ferdy % agay & G0 0 & o & o formr
N gwar Wy wmfa @ oy 7
et e W RIS WR %)
qE ITHY U AT GEATE ¢ T A
%o fadas & oF T ag o e
T § i Y ¥ ST &Y el A
AT ATY AT GATEY § AT FEL A g,
I sufwrdy £ afs GO g9 Afe-
frmm ¥ oo W™ fagaT & g
2 2 a1 suw el B 9 wfe
Y wifed | 7w sey 7 | gg w7
et g fF 5@ fadas F o 7 "
9 ¥q 9a9 F GRS T@T 41, I9 999
a8 9wy oY e sy F wfuwm
amy s s @ foias 1) e
FOT O 2y fadus & faers Ty 7
¥ gEr IS | I g7 W G §
a8 Wreared fae1 9 49 a7 3@ 66
HAT Woit A S angey 7R awafay
1 wfarer M AW A A A A
@y § WK W g fF 9w Wi afar
T2, 7@ 97 {0 w7 3w 72 fr s
AT 7g faw & 7F9Q) ¥ AT § 9
AN QX AR 9T FERE & | W 3GHT
FIE gea graT € ot fa% ag =
¢ fr anp AR awafaay 1 fra acg
¥ qrEr qE, Sewr A St
7 R wG Tav 7 &) fF argsr S
segTfa & ATR 9 &ga @ O 4ry
o 78T A Sy wafad g At gUEAR
FE g, o WHER FQ § 9K 77
HIGHT ATY FEd § w9 R el
FT #T AR A R g+ g W
IMH T o WA TERL NG A
w0 § N f gfea 7E W o WY
§ v @ qar I gy & whogw
¢ I vz fuw o Wi wE W
afror g 4 §1 5 gt @ faduw B
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W ug WER § Fr amqe o aemfay
w0 wfresr 4§, W O g wg WX
grardy § O o avfr o) aueft
# fa # vt oY= fa w1 @R
faelt & w ¥ At afer gomrQ aEl
¥ grar umn § 9 o &7 oA W
foreay wfirest sy Wt S aRg ¥ &
AR IR FW AT A qgrar W
SUTET 9T JoT g d@er WiEd € 9
st @ W gy Aw e
FQ F R ATTAE FHC AT FH § oA
AW FW W&, ST w A s
> AR 9 FH T AR |

{5 06 hrs

(Pandit Thakur Das Bhargava in the
Chair

3g g ¥ § 7% F7A7 e g fF
fadas #1 aFag qg adr & F e o
A1y a1 = a1 gfafea st s
et Feafioggaret 2T 71 aveq@ @A
g v 5l wwTe 7 o PresToa,
FereT fenft ST AT oY a5z 1 AT IAHL
fet s = oY wamfaa ey g o
Iue f s A TS
Wz 7 71 )

T vy AvgAl, A4y Wi Fenfen
T W g W IR am, qalar w1
FTAT RRAT AEAT § FF 7 Y wwAdn
g fr a0t W 7 T www avg § A
s gt & fad o 2w 9 aegpfa
A2 & " 7 wAfar w1 oagrn & v
et g 7 e Gm #% fadaw @Y
eI FTRT § THIAC IIAAT & 4T IARY
FARTAT H7AT § ar fawewre wowm B,
g3 W ¢ @ 3y wfawe a8 @A
SR THAY W qET TG K

(Registrution) Bill 9630

e frdrae & &Y ¥ Wil awee g
TF WY ag ¢ 5 gw v & v gt
W & W O dur ez g fred
fF g @ s 9 f& weasd &
anaY MR gqrfaaY B der feaAr &
T 78 ff 27 qar A7 fF warE, wrxw
ar I7F N feyqua wgw @ I
aent fEweT & )

WA & qrgeT 7 F=T A0 9%
gmfa #@ # A a8 * 3978 g
& mre &y afge iz & qmE wig w Y
qrq, 8 A7 AAT BT IR F FG O
2 93 A At 9% fe gw feigw
& BT 39 a1 FY sgaeqT § i awmg
7% {5 a7 faeft afweds & am I
& ar felt werd aweT & AT AW
g, T 1 oAF & R OR ATy Y
ST AYTH A1 99 & 95 § a1 A 39
festqoT Arsd & ITH AT & AT TR
g AT HAET AEd @ wfesmd w
wg ufaF % e srr fr g faad
g AT AT ITH A9 7 ANE &,
377 g8 Wy A 5 oo e
#Ffears ez 77 7 = g A
5T 7 WG, UHT ST gE 39 faauw
F FeaY T ¢ | ’

# #g oA w0 wven g 5 anyat
v weofagl & faww ww I &
a2 A AT g /F wfe g aha
T ¥ Ug AT ATAA & 1 FW AR
T 7 faw @w amw "y § e
7T & A AR Ay g W &
wra o f6T W) JmAr geEard
AR W e &, P am e & 3
FTH T § W T gaAar g &5 sornm
TEA H A AT ATA & WIEW gAY 40
gifr g & WX I wET A @A
frwerdy & 39O g % Uy EfY
f& wrwr AT A6 TOL | F WA
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[sT Tar ]

S wETe, § AT AT AW WIR FY
¥ Tq7ay § S K wioww, w9
AT wrfy & |, {92 g g oqr
w2y & 9 AT WY FAF WAET
wgd ¥ AT A &% Ty F s e
SHFT T FW AW &, agF AT IAN
oF ot & ot 5 suframe gt g
wifg @& 1 & wrY 7 fgemr a0
W ag arew § fF it = faw go
R sEad &7 o Afgen fomsr &
Y W F &R F, sirwey AT IgH
7 ox wrfews waEara A fowr 9 sk
IET SR AT AgEl & g ® 3v
foar a1, 9 399 ¥ g WL GO W)
9% T AT AFA E

“l could not believe that cul-
tured and ntelligent swamus
would not be ready to purge
Rishukesh and many other “holy”
places of the sume character, 1f
they sat together and thought the
matter over, and at the time of
the last Bara Kumbha 1 had pro-
longed talk< with quite a number
of them It seemed as if they
were already feeling the serious-
ness of the situation, and werg
planning various schemes hke
registration of honest sadhus and
ehmination of the disreputable
ones”

T |19 T IE T8 HY FHRT AT ¢

“There was glso a talk of dis-
gorging the huge piles of wealth
hoarded m the various maths and
putting them to worthy use”
“No doubt the true sadhus could
play a great part 1n India’s
development, but they are very
few in number compared with the
hypocrites and scoundrels who
masguerade 1n the sacred bhagva
dress”.

(Registration) Bill ¢632

i afgs & o0 wifews | @@ arg
*7 egvz frar T ¢ feoE} W ¥
§RT O¥ F7 AR & o fF A &
AT ¥ sETIET Fd &, W R OWWW
FEEAWAEd FH 5 g 7 fn
s AR grfea) ¥ faode gwy §
o 7 fA a7 @19 qWIS AR Ay
AT 1 qEIH I § 9.7% 9§ @9
@ w7 A @ & fwmd F Frew
AIEHI S AT AT AT §F A9
FIAT " 39 g Frraren omasaw
g ST ¥ 1 TEAT F 4% WA T
argar g & st o ug fodaw W R
ama 3, g gam & fr e favaw &
FF FA ¥ Y AT FT TRTAF F
Ffra g ¥ a7 fazvaw wwar g AR
o g fazaw s wfus g mar
fF o AR T F TR B W TFR
F wasr A W Tefady & A ¥
I a1 At WL E 77 guaga
a1y Fwut F1 ¥ TTA @ AT IAR TIAQ
T @ AT gR 3 AT AW warfam
# for fr fergeama | w=t A9 AW
afqezt 2, A& 5 7 i i &
FOT FhaAr MTAAd A 79 far & AT
7H R wETw A A=y a4 | sy
FO AT aE AN 2 fE o owE &
faua® 1 T8 g2 & AWA AT WOAT
a1 F gfAar 7 W7 ww & few agA
qraEE oMY gH gAY FT A% &
S HHIT BN I HY & & fevane
WS F MY GrET @A TN ATIH]
w7 gearfadt F1 GF FEATLR A T FT
qF AT IAFT ATH AT &7 F 91U TF
PO F@ ¢ W7 A aXE F AT I
7T AR 9 §

TG 9 7 ¥ favgs ¥ qew §
T 917 wrafaar &Y & o fe @
fow aom e 1 gm v 4 fe
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Tz WORIL ¥ 0% wy fadet ww g
A aaw § A qr fFrw oswIe
fodt oy g & o v E
M T gEEY g A og fv gEw oY
wrew § 91 BITREN WrET g Af4-
R & "< o sfw w1 feg g §
qg wgr A I9F Pyl @Y A § A
ag f& W 99 & Kreq ar weA 949
SAER HOAT WY @ F QTR A
gusT grad) § 92 s 7 fow ardr £
a1 gz It § |

Fg stwaar 1 safa 71 5
ax & fr var favmy =t oA ¥ oA
qy WX AT AT FH T A A
S @@ F warfear F gunr Av
Ed qAAT WA T AT A,
T TEl T A FL U A AR
podT qowdr g My Weersa
FUF F AN X Fg AT fAT=FT
"M | F IAET 3@ amfa #1 qaiEg
A AT {5 ;T F ATAA sfroAT
#171 afew 771 wiega vg ¥ g fr
it wifegmAr oty qaET & 979 3"
AT FT WAYH FOT OHD HIE
I qA TAF0 FA4E IF T 78 AT
wrq & | § @z v Jven g froamw
AHA WITA AT GRSt 3H A |
AT FIRIT AT IGLE TG 0 ATRAXE |
WIXT G AWTT FF 419 F  Ffq
&7 g € 5 ;W 9T F Amgwt ot
grfaaY #1 ©F S9E uEhvg w9
AT T F F A ATTAT 977 H1T
A T T FAT ST AT
W AT ™ & ) g 0w
g A AN @I KA T G A&
T S D FAAN 7 @ W Gy
faeas & @ w4t gk o oI ¥w o
w1% fe fafowg gor a1 ) oot 9
¥ A& & 5w fadw 9T 5w W,
aga ¥ AT T¥ 4 9 fr o fadmw oY

(Registration) Bill 9634

X A ¥ 9 e agg § a1y
A W § Y g ane § R v
¥ 79 ¥ 7 aFE A8 afes IuR
®IIT R | FET W AT WEE Q0
§ & IAFT { AGY T T AT ATRAT
g\ = Am 1 ¥ o afwfy
T saET R afafs @ aed oF qgwe
¥ q UF FAT UF FG g0 FE &
fF zg w7 F Wezaw § w1 IRT-
fax aren & sremifeRy, gL fuw
g v wEewr fasr s oA
F5 AFA AT AHAT AW F A
# a9 Il | O8 35F g § fawAr
afmT € fret @ 7= qFET I AT
# waaT q gt 4 1w d5F W
A7 N &7 gr g affr & gAaT
fox 71 A7 AQY AwHAT FNE
q TR ATIF A T |

Ar & g oA F7A ARAT § %
oy 59 ey &7 {3 o 7 39 w1y
T IHE UTH U7 FERAFF § I 9T
Wi 9aq are @rfev gen froze
fqad & g1 weq HAWE § 1 0A Q@Y
w7 g Arga # fr fgeem 7 feRa
AT F TAET IE AW FHE( AR
g1 APy FAMF I3 ST AT WAl gATR
qIeT FTE ALF AL 7 ) FAY BN AF
AMEA § AgA A AL AL F A &
4T § AFT | WA 474 § W7 fada
qfaest W AW & gETE AT AR
s 90 | W1 89 ¢ AT 3AFT N
ot wET AR E W7 5 7 4 /1Y
S TR FY AT T T A FIE AV
o) T54 F ISTF FX A § A A
mmr%wmé,ﬁm
T AFAT FY T FY ATF | W IE ATEX
& f a1 5 T & WA A7 AT
aet gz faeit g% § ag 7 faely @ W2
aTa g A 75 A § Il W seferest
a7\
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[ 71, o]

At ar ar R § 12w md
& f& gnt 3 & uF aga g wav 7€
¢ % g amar foar wov 2w T@, TQ
AT a7 IR HE a9 ¥ g A
T AT 3X § 1 I 97 AT A A
&1 Q¥ ATEAT T A7 AT AATAT AT
FIIE | ¥ +fF gRTA FT 0
# gamar g fr g@ faguw & oF a=v
faaeY fr 13 ¢s AT Qo A A wWE
N A ool W Al gy § IR
Y QAT FAT F VFT AT AFAT § |
T @A § T GAT WT AT
fraa wrfgd a7 94y 39 favaw gt
fora @ § 917 998 9T T @ T
AT qHATE |

R g gw oM g famrd
&1 gre F fAeqerar g faare £ ar gw
7 AR 9T g9 & ag fagaw aer
& w%a g\ 3 fadaw T 9 AogAT 7,
A grfagy #, 97 7 fadt o afer
& A AYF AGT F ACT W7 qYE
IO FAT TAAT FEA § THHH 9§
FFATE | SART AT THY ATH LTI

T3 BT get agag iy § fF
A Afawe & Ay I g § srafe
vt 1 & wwaen § B 4 arafear g
faa 7Y & #fE 2w gz & 924 a0
sifeqaz F7AT 7ed § fona fw aras
F1 w1 aFAIE T G ML IFT 7o
T w1y |

¥ o w7y 1wl e
£ & g od 2w i € wwr e
& HIAT ATET § 1 A%T 97 AW A7
ey FAT gwar § WIT AT €Y g
wrefer 7Y §rfr | faaw ws a1 af=me g
T P ey 5TF N e
i § A7 g ST qar 9w T
fo gev & g@ ag ¥ foad sfaw §
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T EG Wy A {9 HAT AT
g g ox € fr gt el A
s 9T $g FEET A0 wHERE §O
fea & 1 & i war g fw foedt oft Q9
qoA § ey g7 oA wAeee W
qU FT T WIT FT TFT § WY
HIAT FH 7 0T Hr§ wrafer @ QAN
ifg 1 & o qae o e o
THEE ¥ ) agm A § I @A
we@ I § wifE s a9 FW
F Y fags &1 qa7 & @ g1 IR |

wfaz & gg gaifes amaar g
fegn o fams Sr@me ST AR ™
am F1 wyET % fr fgmeam & wR
ArgEt F1 A geATiRay F AT At
wfedY & =1 svAY &, Forr a7 i fgee-
AT FT G AT F 74 THTE, 4 T
F T F T g {5 AT HS A
T g § TAET wfemsT ag Wi o
o5 WY &, A I T g M A g g
FY AWM F7TE SF AT H2 AR
fraeft g€ & 7@ 7 far

stqT fF 4 WTT & %, I@ 9
{ AIIHY & AT FE AFHAA A, GIHFT
W 619 WA R/, T 19 F7 OFIR
=t g § A I a7 & §
faam & f Wawet a7 w78 smafe
agy gt aifgw | ag 2890 A € B
TR #T ATY ¥ I FTH &1 a7 AT
O Y =Ty & g g€ F faar
g | ag fawrefiw € | AR @
s & oI 7 §ET a0 @A € |
afz F1E TTg a1 FAUTHT HIX ALY
HHRET FAAT 413 & 47 Aqforede &
T BT W FT A T awar § | Ffe
W KT TqH W9 [T ewHeT
£ aY guw iy § fr. e forgem
oTiT AT §eqT Y SEwT g g agt
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aTx B LI FUT qT FH AT FY
w#mﬁi%_msatﬁreaﬁ
WF AR GHTT & 9 AT & J19 |

a q A g FF @ w@ Ay w1
T § @ 0 frdaw axw d AT
T A ¥ QAT AT T § 1 ¥ W
A AN F AT T H AEEHAT
& | 1 030 & a1q & g7 fadow A
ua¥F qma faarad 9o F@T g |

Mr Chairman: Motion moved*

“That the Bill to provide for
the Registration of Sadhus and
Sanyasis in India, be taken into
consideration ”

1 have received notices of several
amendments {o this mofion The first
1s 1n the name of Shri Shree Narayan
Das Is he moving it”

Shri Shree Narayan Das (Dar-
bhanga) Yes

Mr Chairman* I will take 1t as
moved In view of this amendment,
the next two amendments of Shri
D C€ Sharma and Shri Bibhut:
Bhushan Das Gupta, which are simi-
lar ones, are not allowed to be moved
Then there 1s amendment No 4 in the
neme of Shri Saigal Is he moving
it?

Sardar A S. Saigal: Yes, I have al-
ready submitted the names

Mr Chairman: I will take 1t as
moved The names are Shri Radha
Raman, Shr1 Radha Mohan, Shn
Vishambhar Dayal Tripathy, Shrimati
Anusuyabal Kale, Major Raja Bahadur
Birendrg Bahadur Singh, Shr1 Atal
Bihar1 Vajpayee, Shree Bibhuti Bhu-
shan Das Gupta, Shr1 Bhakt Darshan
Shr1 Balasaheb Patil, Shri B, 8.
Murthy, Shri M R Krishna, Shrimati
Manjula Devi, Shri Bibhuti Mishra,
Dr Ram Subhag Singh, Shri Birbal
Singh, Shri Shree Narayan Das,
Pandit Thakur Das Bhargava, Shri
Ant Singh Sarhadi, Shm Raghubar

(Registration) Bill 9638

Dayal Mishra, Shri C D Pande, Shri
B N Datar and Sardar Amar Singh
Saigal, the mover.

Shri Feroze Gandhi (Rai Bareli):
You read out the name of Shrimati

Manjula Devi  She is absent from the
House

Mr Chairman: The hon Member
might have taken her permission be-
fore she left

Shri Feroze Gandhi: That 1s what 1
am trying to find out

Mr. Chairman: If she were here
and objected, I could wunderstand
the objection  Otherwise, I shall pre-
sume that her consent has been taken.
The amendments and the original
motion are now before the House.

ol /o alo fg&t (W) : &
Ig 7T SlgA g 5 oW & wigww
F A AEITR EIW A %5 fagaw
garfe fsfr@ w a sy g

Mr Chairman: After the motion is
over, I will consider that question I
know the position Let not the hon.
Member worry about 1t If any prece-
dence 1s to be given, 1t shall be given.

Shri Shree Narayan Das: I beg to
move

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the first December,
1957

Sardar A S, Saigal: I beg to move:

“That the Bill be referred to a
Joint Committee consisting of 33
members, 22 from this House,
namely, Shr1 Radha Raman, Shr
Radha Mohan, Shri1 Vishambar
Dayal Tripathi, Shrimati Anu-
suyabar Kale, Major Raja Baha-
dur Birendra Bahadur Singh, Shri
Atal Bihar1 Vajpayee, Shr1 Bibhuti
Bhushan Das Gupta, Shri Bhakt
Darshan, Shr1 Balasaheb Patil,
Shr1 B S Murthy, Shri M. R.
Krishna, Shrimati Manjula Devi,
Shri Bibhuti Mishra, Dr. Ram
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Subhag Singh, Shri Birbal Singh,
Shri Shree Narayan Das, Pandit
Thakur Das Bhargava, Shn Ajit
Singh Sarhadi, Shr1 Raghubar
Dayal Mishra, Shri C, D. Pande,
Shr1 B N Datar and the mover,
and 11 members from Rajya
Sabha;

that 1n order to constitute a sit-
ting of the Joint Commuittee, the
quorum shall be one third of the
total number of members of the
Joint Commuttee,

that the Committee shall make
report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parhamentary Committees
will apply with such varations
and modifications as the Speaker
may make, and

that this House recommends to
Rajya Sabha that Rajya Sabha do
Join the said Joint Committee and
communicate to thiy House the
names of members to be appoint.
ed by Ra)ya Sabha to the Jomnt
Commuttee ”
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Shri B, 8. Murthy (Kakinada-Re-
served-Sch. Castes): On a point of
order. I would like to know whether
this Bill is not offending the funda-
mental nghts of citizens.

Mr. Chairman; Does the hon. Mem-
ber want to make a speech on the
consideration motion?

.

Shri B. S. Murthy: My poaint of
order is whether this Bill is not
offending the fundamental rights
guaranteed under the Constitution?

Pandit K C Sharma (Hapur):
Article 25.

Shri B. S. Murthy Because a sec-
tion of the people are following a
certain mode of life, they are asked
to register. Is it not a curtailment of
the fundamental rights guaranteed
under articles 19 and 25 of the Cons-
titution?

Mr. Chairman: So far as article 19
is concerned, this Bill does not say
that the profession of sadhus 1s for-
bidden for all times It only says
that certain persons have to register
themselves. So article 19 does not
come in the way. It is only stated
that all sadhus have to be registered.
The profession is not forbidden.
Taking an analogy, all medical men'
are ordered to get themselves regis-
tered Will that mean that the pro-
fession 1s not allowed to be practised.
Freedom of conscience 1s not sought to
be affected at all and article 25 1s not
offended 1n' any manner.

Pandit K. C. Sharma: ‘With your
permission, may I say....

Mr. Chairman: Not on this point. 1
have examined thig and there is no
point of order.

Pandit K. C Sharma: On a point. ...

23 AUGUST 19857

(Registration) Bill 9646

Mr. Chairman: If there is any new
point of order let him raise it. Buy
if he does not want to raise a point
of order, I cannot allow him to speak
now. Now Mr, Supakar. Before the
hon Member begins his speech may
I request hon. Members not to take
more than eight to ten minutes as I
have got chits from more than 20
hon. members. The discussion must
close at 4.55 pm.

Pandit K. C Sharma: I submit....

Mr. Chairman: I have already call-
ed another hon, Member to speak.
So if the hon. Member is so impatient,
let him raise a point of order and I
will allow him to do that. But when
there is no point of order, I fail to
see how I should allow him to speak.
Now Mr. Supakar,

Sardar A. S, Saigal: At least the
two Swamis should get time.

Shri Supakar (Sambalpur): I oppose
this Bill because it seeks to scrutinise
our social life to the extreme limit and
that is most undesirable. Having re-
gard to the past of our country, hav-
ing regard to the debts that India
owes jo our sadhus beginning from
the hoary old days down to the pre-
sent age, I do not think that this Bill
15 called for. I also do not think that
the insinuation that is sought to be
cast agamnst the sadhus in general in
the Statement of Objects and Reasons
is called for. 1 would submit that
the reason for which this Bill is sought
to be introduced 1n this House seeks
to cast a reflection on the order of
sadhus and sanyasts which 18 not
justified at all. It may be true that
in the profession of sadhus and
sanyasis there are undesirable ele-
ments, black gheeps, and their num-
ber also may Be large  Still, it does
not justify the slur, the insinuation
that 1s sought to be cast on the sadhus
as a whole. Even as it is, if this Bill
is passed today, will it serve its pur-
pose” Will 1t serve to check the vices,
begging and other anti-social activities
of these people who, posing them-
selves as sadhus simply by getting a
character certificate or by being en-
abled to get a character certificate
from a District Magistrate, indulge in
them? I submit that the logic that is



9647 Sadhus and Sanyasis 23 AUGUST 1957

{Shri Supakar]
applied in bringing this Bill before
the House can be applied for bring-
g another Bill for registration of
pick-pockets, for registration, of
thieves for registration of goonda
elements in the society.

Shri V. P. Nayar (Quilon): Do you
include sadhus in this category?

Shri Sapakar: With the same logic,
we may pass a Bill saying that no-
body can take the profession of
picking another man’s pocket without
first registering himself. 1 think the
reason advanced for bringing forward
this Bill before the House is that if a
man gets himself registered, he s
above all criticism  But 1s 3t correct?
Is 1t possible for a District Magistrate
or an officer to now who is a real
sadhu to whom a certificate of merit,
a certificate of good conduct 18 to be
given and who 15 the person to whom
1t should not be given?” We know
that 1t is very difficult for ordinary
men to realise the moral and spiritual
greatness of some of our sadhus We
know from our legendary history that

Jadabharata ( WINRA 3y, who did
not talk and mx with other people
in society, was forced and compelled
one day to carry the planquin of the
king Probably that was the only day
i his lhife when he deserved his
bread but 1s that the yardstick of
utility of man?

If we go by the reason that is put
forward today in this House mn saying
that 1n order to justify the existence
of a sadhu, he must do some physical
work, he must join the Sarkar: Sadhu
Samaj, he must do some social work,
the same, I would submit, 15 to take
a very narrow view of spiritualism
and to 1gnore the work that i1s done by
some of our sadhus who maintain our
culture, our heritage and our great-
ness for which India 1s proud and for
which India can hold its own; and the
debts that the country owes to some
of these great men throughout these
centuries. Can you imagine that 1if
Sankara wag living today, if Buddha
wag living today, if Upagupta, who
made Asoka into a great man and who
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brought him into the picture of
history was living today, if Arabindo
was living today, if Swami Viveka-
nand was living today, would they
have come to a court of law, to a
District Magistrate, and requested
him “Sir, my conduct is good; I want
a good conduct certificate from you
saying that I am worthy to be called
a sadhu or sanyas1”? They may
not be there, but I believe
that equally great people who are
worthy to be the successors of these
great men are still living in India
today. Shall we compel them to get
themselves registered on the penalty
of paying a fine?

Supposing they get themselves regis-
tered, what next? How are we going
to employ them and what are we going
to do with them” Does it mean that
by registration we can compel them to
do something or refrain from doing
something else? Can we compel them
to take to active social service simply
by means of registration or lead a
particular course of life which we or
the State may desire them to lead?
We cannot do so  So, simply to say
that all sadhus should get themselves
registered or run the risk of a penalty
does not, I submit, appeal to reason,
specially to the reason of a jurist or
anybody who has got anything to do
with the laws.

Mr. Chairman: Shr1 Datar

Sardar A. S. Saigal: The sadhus
should be given time to speak first.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Others can speak 1 shall point out
certain important considerations and
they will be useful to others.

oft /o Ao fF@N F 77 FA-
Az gaeat € v @ w1 7 S
ot oraT € &Y o7 AT E [ET T
F4T ST EA
Mr. Chalrman: He is only inter-

vening. The other Minister is there
to reply.
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Shri Datar: It ig possible to believe
that my hon. friend Shri Radba
Raman has been actuated by very
good considerations, but I might point
out to this hon. House that there
are certain difficulties in accepting
this Bill, not only because it is
impracticable in nature but also
because it casts a certaln responsibili-
ty which it may not be possible for
Government to fulfil.

The hon. Member desires that we
should have a registration of all
sadhus. So far as these expressions
sadhus and sanyasis are concerned, he
has not defined them at all. Neither
ig it possible to define them to cover
all the classes of sadhus, sanyasis and
swamis whose number, if I mistake
not, is more than 50 to 60 lakhs.

Shri V. P. Nayar: Where are the
figures from?

Shri Datar: So far as this class of
persons is concerned, they have a cer-
tain history of their own and before
we either go on to condemn or even
criticise this class of persons, I should
request this hon. House to note that
this sadhu class had and has done a
great deal for mankind.

I would in this connection point
out to my hon. friend that recently
there has been a very valuable publi-
cation issued by the professor and
head of the department of sociology
of the University of Bombay. It is
called Indian Sadhus. It gives con-
siderable information so far as the
sadhus of different classes and sects
are concerned, and it points out also
how on the whole the sadhus have
done a lot of good servicee 1 am
not speaking only of spiritual service,
but ordinary social service as well. I
shall read only the conclusion. He
is an author who has no special parti-
ality for sadhus at all, and is one
of the eminent writers so far socio-
logy is concerned. He has dealt
with the question &8 as objective and
appreciative a manner as possible.
Let us not go by any emotions, hy
the fact that here and there there are
likely to be certain black sheep,
because black sheep there will be in
everv class or cross-section of societv.
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After all, we have to see whether in
trying to remove certain defects we
are not causing harm or disservice to
a class of persons which has done
certain service so far as humanity is
concerned.

This is what he says.
Shri Warior (Trichur): What is

N

the name of the guthor? <

Shri Datar: The author is Ghurey
who is professor and head of the
department of sociology, University of
Bombay. He is not connected with
any rutt, any sadhu institution, but
a scholar and is dealing with socio-
logy. From a sociologist’s point of
view he has considered what services
have been rendered by the sadhus
and sanyasis as & class. ‘This is his
conclusion:

“Indian Sadhuism is thus seen
to be a process of long evolution.
It has shown great vitality and
readiness to adapt itself to chang-
ing circumstances without fore-
going its fundamental principles.
It has counted among its a fairly
large number of outstanding per-
sonalities. They have contribut-
ed very liberally to the spiritual,
intellectual and social uplift ofe
their lay brethren. When one
hears of or comes across aberrant
Sadhus of dubious character and
gets into the mood of passing an
adverse judgment on Sadhuism in
general, let him ponder over the
following observation of a pro-
found student of the history of
Christianity in Europe: ‘The root-
problem of monasticism is one

(RT)

which every ideal has to face’.

I am not going into the question of
history, but I must point out that
even now we have a large class of
sanyasts who are doing great not
merely religious but social work as
well. If the hon. Member’s Bill is
accepted, all the heads of mutts, be-
cause they are sanyasis, and all the
numerous sanyasis of the Rama-
krishna Mutt will have to go before
a district magistrate for getting
themselves registered. Is it proper to
affect the self-respect of these great
persons?
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The Ramakrishna Mission as you
are aware has &one great social ser-
vice and 15 one of the best institutions
working for the social uplift of the
people. They are all sanyasis. Is
it proper for us to expect that they
stand in a queue before a district
magistrate? And what are the quali-
fications of a district magistrate? To
know who are to be registered and
who are not to be registered. And my
hon. friend has given absolute powers
to a district magistrate to refuse an
application.  Ultimately in his zeal
for improving the sadhus he has gone
to the extent of making non-registra-
tion itself an offence. So far as
these sanyasis are concerned they are
not concerned with the world, though
there are here and there black sheep.

I understand he made a reference
to an article by Meera Ben. She has
condemned a certain class, so far as
sadhus in Rishikesh are concerned. I
would like to point out that there
might be some bad sadhus, but let
us not go by impetuosity, let us find
out whether this ancient institution is
bad or whether it is now possible to
put restrictions so far as the law or
the Government machinery is con-
cerned. In all such cases let us
understand that this proklem has to
be approached more ir less from a
non-official point of view.

In this connection may I point out
to the House that from 1950 onwards
this question has enguged the atten-
tion of the sadhus themselves as also
those who are mterested in this great
institution. They have held a number
of conferences They held a conference
at Rishikesh about a year and half
ago, and last year, they held a con-
ference at Nathdvar., They are
aware of the black-sheep amonst
them, and they are aware that there
are certain persons who are not work-
ing properly, and who are taking
advantage of a certain respect that is
given to them by the people. There-
fore, it was considered advisable by
those sadhus themselves to have a
registered body. Therefore, a body
known as the Bharat Sadhu Samaj
has been registared unWer the Indian
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Registration of Societies Act of 1860.
One of the objects of that Samaj is to
raise the moral standard of the com-
munity, to inspire people to develop
virtues by giving up vices and by
cultivating purity in action.

16 hrs.

This Sadhu Samaj has been carry-
ing on good work. The sadhus are
trying to have a complete register of
all sadhus—the very object that my
hon. friend has in view-—by not includ-
ing in them those who are not sadhus
but pseudo—sadhus. So, in the
different parts of India, there are
various associations, and all those per-
sons would be approached, and those
who are really sadhus would be
included in that register.

Now, the work of a sadhu is not to
be a sadhu himslef but to make others
sadhus in the literal sense of the term.
The other object that we have to take
into account is that in all such cases,
whenever there are cross-sections of
a society, and whenever there are
complaints, the better course would
be not necessarily to have recourse to
legislation, but as far as possible, to
allow voluntary associations to grow,
so that there will be internal purifica~
tion. This has already been taken in
hand, and they are carrying on their
work In a very satisfactory manner.

The object of this Bill, and of those
who 1interested mn sadhus is to make
them useful not only for their own
pursuits, whatever they may be,—
you may call it religious or other—
worldly or even unworldly, if you
like—but also for the nation. So far
as these sadhus as a class are con-
cerned, they are not governed by
worldly considerations. They come
out of what was formely known as
the yati class and not the grihastha
class. If we can avail ourselves and
if the nation can avail itself of the
services of such a large number of
persons, then, naturally, our national
development problems will be very
easily solved. And that is one of
the objects of those who are helping
this great institution.
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Therefore, when certain attempts
are being made, when organised
attempts are actuslly being carried
on by persons, on behalf of the Sadhu
Samaj, and when it is possible that
by voluntary work, by work from
within themselves, this institution of
sadhuism is likely to be improved not
only for the orthodox purposes but
for the purposes of developing the
country as a whole, I suggest in all
humility that so far as this question
is concerned, let us not rush te legis-
lation. After all, legislation has cer-
tain difficulties.

The question is whether the sadhus
or sanyasis as a class have been so0
demoralised and have been so deprav-
ed as to make it necessary for us to
have them registered. So, this is a
point that has to be taken into account.
As far as possible, when simultaneous-
ly certain work or certain activities are
being carried on to turn them into
good ways where they are not in good
ways, and to utilise their services for
the development of the nation, I feel
confident that we should not take any
steps of this nature, and we shoud not
rush to legislation.

I was very happy to find that my
hon. friend Shr1 Radha Raman has
spoken with so much of restramnt,
though he had certain difficulties, and
in the Statement of Objects and
Reasons, he had put things in a rather
wide way, by saying that most of them
indulge in vices 1 am afraid he has
done great injustice to the large class
of sadhus. The percentage may be
large, five per cent or ten per cent, or
whatever it may be, but is would be
entirely wrong, and it would be a
travesty of truth to say that most of
the sadhus—and most means a large
number. ...

Shri V. P. Nayar: Most of those in
the guise.

Shri Datar: ...... are indulging in
vices and other antl-social acts.

So far as this objection s concerned,
the last point I would like to urge is
that the arm of the law is long enough
to catch all such persons. We have
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got the Indian Penal Code and we
have also got the other penal laws.
This Bill purports also to be a penal
law, though the particular offence
has been brought down almost to one
of non-registration. I would point
out that wherever there are anti-
social  elements, and wherever
there are persons who are carrying on
illegal activities, then Government
have in their armoury sufficient powers
to punish all those anti-social ele-
ments. If in thus class, there are
such persons, then surely Government
can take action.

If, for example, you look into the
history of crime and of how many
cases there were against sadhus or
sanyasis, you will find that there may
be just a few cases here and there, but
after all, the number would be very
small. If a sadhu or a sanyasi car-
ries on work in an anti-social manner,
then the law can proceed against him,.
snd the law can punish him, and per.
haps the judges or the courts would
punish him more severely than the
ordinary people

Therefore, I would request my
friend that now that the purpose he
has in view, namely of riveting the
attention of the public on this parti-
cular aspect, has been more or less
fully served, he would help the cause
that he has in view, namely the
reform of the sadhu class, by with-
drawing the Bill, and by allowing
private non-official associations to
carry on the work that he has in
mind.

Shri C. R. Pattabhi Raman (Kum-
bakonam): A good bit of what I had
intended to say has been so ably put
by the Minister. So, I shall confine
myself to the broad objections that I
have to the passing of this measure.

This Bill secks to register sadhus
and sanyasis, and it does make it
very clear that it is not concerned
with Maulvis, Hakims, Buddhist
monks, Roman Catholic clergy. ....

Some Hon., Members: Not Hakims
but Fakirs and Bhikkus.

Shri C. R. Pattabi Raman: I any
sorry I used the wrong words.
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Shri B. 8. Murthy: Hakims are
doctors, I suppose. The hon. Mem-
ber meant Fakirs and not Hakimas.

Shri C. R. Pattabhi Raman: I find
from the Statement of Objects end
Reasons

“In the gwse of saintly order,
most of them indulge 1n vices
It will also save the saintly order
from nfamy and unnecessary
exploitation It will also help
Government in the detection of
many crimes 1 which so-called
sadhus and senyasis have a hand.”

1 am sure my hon friend Shri Radha
Raman did not ntend it, but the
effect of this Statement of Objects and
Reasons 1s real defamation of the
Hindu order of monks I am sure he
did not mean 1t But what 1s the
effect of 1t It only proclaims to
the world, and there are certamly
people in and outside India who will
use it, saying that the Hindu sedhus
©or sanyass are the people who ar¢
mostly black-sheep I am sure my
hon friend did not intend 1t He
assured me the other day that he did
not intend it But I feel bound
that this House must have the benefit
of what little I have studied of this
‘matter

Then, the Bill goes on to say that
since there are sadhu criminals, regis-
tration 1s a sine quo non Now, a
sadhu 1s a parivraajaka On the day
he takes that garb, he gives up his
parents and his children, 1f he has
any He gives up the woild He
1s dead to the world Shradha is
performed to hum by himself To
register him and to link him up with
‘the world would be a contradiction 1n
terms I think 1t 1s fundamentally
wrong

An Hon. Member: What
black sheep? <(Interruptions)

Shri C. R. Pattabhi Raman: There
are very many black sheep every-
where among doctors, lawyers etc The
disgrace to the clergyman’s cloth by
some priests 18 not new to India
There are very severe punishments

about
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for people disgracing the clergyman’s
cloth in Europe. But should we on
that account condemn the whole
class? I am sure they will never do
that outside India.

That condemnation I find {s the
whole aspect of thig Bill Are you
going to register Acharya Shri Vinoba
Bhave® He 1s a world famous sadhu

Shri Ferox Gandhi: Pandit Jawahar-
lal Nehru (Interruptions)

Shri C,R. Pattabhi Raman: I agree
that all of us are potential sadhus.
After all, there 1s no caste amongst
Sadhus and Sanyasis Valmiki was
a hunter Most of the rishis who
built up our culture did not belong to
any caste They were akarims 1
sincerely hope a day will come when
most of us will give up this life, I
do not want to end my life all the
tume earning my salary as a Member
of Parhament or practising my pro-
fession This apphes to all of us
Kalidasa has said in Raghuvamsa that
the moment white hair appears on the
temple, 1t 1s time for you to go to the
forest and do something for the here-
after and give up ordinary life

Shr1 V. P. Nayar.
not to go to the forest?

Why does he

Shn C.R. Pattabhi Raman: That 1s
Hindu hfe By this Bill are we not
striking at the root of Hindu concep-
tions?

After all who 1s a sadhu® A sadhu
1s a man who has renounced this
world He need not be a Hindu
After all, the truest people of every
religion have been i India The
truest Christians, the truest Mushms—
take 1t from me— are only m India
It 1s 1n the Soill—“punya bhoom1”. I
am sure my hon friend does not
intend that all these people must line
up before a Collector Collectors
are very amiable and qualified per-
sons But what do they know about
sadhus? What 1s the yardstick? How
are they going to register them and
how are you gomng to strike them oft
the register?
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1 am aware of the article written
by one of the grest leaders who was
in Gandhiji's Ashram—Mira Behn. But
when she says something about sadhus
*%n Rishikesh, you forget that there are
other Sadhus and very great Sanya-
sis, there itself. There is a very
great Sanyasi who i3 a headmaster in
Madras, who does not draw any
salary. There is another great
sanyast who has gone often to Man-
asarover and Kailas, who 18 1n Vizag
and Waltair doing a lot of good work.
The great Swami Sivananda is a
doctor, They do not cease to func-
tion. Some of them are Karma
Yogis. 1 make bold to say that in
our part of the world—in the south—
there are such sadhus doing splendid
work after giving up everything.
Finally we have our Holy Shankara-
charyas also in the south beyond all
reproach.

The Bill 1s all-embracing It does
not make any exception 1 was try-
ing to understand and put some sense
mto 1t and sce whether 1t tried to
brng certain classes of pcople with-
m 1ts scope. But 1t is all-embracing
Any man who 1s a Sadhu will come
under 1t Therctore, I suggest that
this Bill should be withdrawn

A TwAe g (N Tars) A
ST A HTIH IT FIA A G AT |

16 14 hrs.

[{Surt C R PATTABHI RAMAN in the
Chair ]

Some Hon. Members: In Enghsh.

Swami Ramananda Tirtha: 1 have
no quarrel with the Mover of this
Bil]l, and I do not doubt his good
intentions also But the way in
which he wants to improve this class
of people in society is something
which 1s ununderstandable I think it
defeats the object which he has in
view.

I do not want to enter into the
detalls of the various clauses of this
Bill T want to put before this hon
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House a fundamenta] approach. Who
18 a sadhu? He has no caste. He
has no religion. As such, he does
not belong to a Hindu religion. I do
not belong to the Hindu religion. 1
am, & sanyasi. All my caste and reli-
gfon has evaported Civilly, we are
dead.

Shri Khushwaqt Rai (Khen): How
is he a voter?

Swami Ramananda Tirtha: As a
citizen of the Republic of India.

Pandit K. C. Sharma: ‘Citizen’
means cwvil life.

Swaml Ramananda Tirtha: You can-
not file a swt against a sadhu in a
cvil court for damages and all that
because he possesses nothing. He
performs his own Shradha and then
takes up the sanyast’'s robes.

There may be black sheep Punisn
them by all means But are all the
sadhus black sheep’ Let us remem-
ber one thing You will not find a
single human bewmng who is perfect 1
remember the words of that great
monk Ramakrishna Paramahamsa He
said that a sadhu could be a true
sadhu only after he had left his
body Till then he 1s imperfect. He
cannot claim to be a perfect sadhu.

Therefore, 1t 1s a  spiritual oraer
and not a rehgious order Religion
15 something and spirituality 1s an-
other, though they are not contradic-
tory But then when one takes to a
spiritual path, is he going to care for
your registration, certification, licence
and cancellation of licence and all
these things? (An Hon Member:
No) Why should he? Where 1s the
necessity for him to do so? He does
not care for your legislation He wall
go away

I remember the words of Swami
Ramtirth, to whose order I have the
great privilege to belong. I am a
disciple of the disciple of Swami
Ramtirth. He had said:

“Throw away all the sadhus
into the Pacific Ocean. Let them
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be drowned and let us see how
the world functions”

Do not mumnimise thewr role. Do
not offer insults to them. If there is
any force that has held the world
together, that has cemented all the
frictions, that has brought together
love, amuty and sympathy and bro-
therhood, a great credit or share
should be given to the class of sadhus
That cannot be demed

Any way, my hon friend, m his
own ripe wisdom, has considered it
fit to bring forward this legislation
If the House wants to pass 1it, it can
because, after all, 1t i1s a soveregn
body But you will not be domg
justice to those who are really spin-
tually-minded

Without any hesitancy on my part,
I would like to mention a few per-
sonal matters Age-lhmut is being
talked of The principle 1s.

2Tg@ (AT TR WAAT

* The moment he feels that he should
renounce the world, he renounces the
world It does not mean leaving the
world. We live in the world, but not
of it That is renunciation We do
not belong to the world, though we
are ;n the world The moment this
feeling comes, the man renounces
After all, this (referring to the
sadhu’s robe) 1s nothing This 1s only
an eight-anna piece But there s
some fundamental principle mvolved
in 1t

I had a talk with Mahatma Gandh
I want to say this for the information
of the House I had something to do
with Gandhipip in  the Hyderabad
struggle He was my sole gwde

He asked me “Swamij, why do
you feel the necessity of this dress’”
I said “Mahatmajl, you are great,
I am small This dress always cau-
tions one not to do anything which
goes against the fundamental princi-
ples of Sadhudom because there may
be possibilities, there may be occa-
sions When I may have to be pulled
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up But this reminds me that my
role is something different.” You may
ask me, why I am a Member of
Parliament. I am here by accident
I can tell you with all the humility
at my command that I do not hold
anything All the money that I draw
is sent away and my expenses what-
ever they are are met But, anyway,
that 1s a personal matter

This 1s all a spiritual affair ane
you want to penalise spintuality I
have no quarrel with the intentions of
the Bill Penalise the criminal The
intentions of Shn Radha Raman are
very good What about Shr1 Shan-
karacharya if he were here today?
The only relief that Shri Radha
Raman has given to such categories
of people 1s this

“The provisions of this Act
shall not apply to any such order
of sadhus or sanyasis which may
be exempted on satisfactory
grounds by a notification issued
mn the official Gazette by the Cen-
tral Government from time
to time”

Is 1t the issue of a licence or a
permut? Is 1t any trade, commerce or
business” If any people are carrying
on busmness in the name of sadhus
punish them Non of us would hold
any brief for them By all means
punish them, 1f they are carrying on
anti-social activities curb them.
Nobody would stand in the way of
such measures But, what 1s this pre-
posterous clause?

“The authority shall maintain
a register 1n the prescribed from
setting forth the following parti-
culars concerning the sadhu or
sanyasy

(a) his name
mnitiation ”

before and after

His name 13 gone He won’t care
to register that It 18 fundamentally
aganst sadhudom or sanysse If you
ask me my name, I say, No Call me
by whatever name you like You
put in the register whatever name
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you hike I have no name The name
that my guru has given me i3 Rama-~
nanda Tirth That is there But, if
you want my name m the previous
ashram or my father’s name and all
that paraphernalia, there i1s nothing
I do not know how this Bill 1s gomng
to be implemented

One humble appeal This has taken
note of all the malpractices

Mr. Chaiman Order, order There
are a number of Members who want
to speak I will request the hon
Member to conclude soon I will give
two or three names in advance who
will be called after Swamin finishes
so that they may be ready

Swami Ramananda Tirtha So, they
are taking measures to purnify the
class of sadhus, whatever they do or
they do not do If everyone else, 1f
th« who'e world goes bad 1s 1t that
the man who 1s pure is defamed on
account of that badness in the whole
body’ If there are some sadhus who
are bad how 1s that good sadhus are
being defamed” I do not understand
I, Vinobajyy or Swami Sivananda or
Swami Ramdas of Anandashrama
being defamed because of the bad
practices of a large number of sadhus
as my hon friend has sawd® My
fricnd Shri1 Radha Raman need not
be anxious to save their reputation
or good name The world does not
doubt or suspect their bona fides or
punty This Bill cannot hold water
and 1t 1s something which goes against
the grain of our spiritual heritage

Mr. Chairman. The speakers next
are Shrn V P Nayar, Shrt Dwived:
and Shrimat1 Uma Nehru

The Minister of Law (Shri A, K,
8en): It 1s my duty to intervene at
this stage Sir I want to Intervene
to point out certain constitution vices
which this Bill suffers from. I do not
want to dwell on the ments of Bill
on which more than one hon Member
has addressed you There certain
vices which 1n my opinion cannot be
cured at all from which the Bill
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sutfers Take clause 4

“(1) An apphcation for regis-
tration as a sadhu or sanyas: for
obtaining a certificate under sec-
tion 3 shall be made in writing
to the authority 1in such from
and containing such particulars as
may be pre cribed

(2) On receipt of an application
made under sub-section (1), the
authority may, after making
such 1nquiry as may be consider-
ed necessary, grant a certificate
in the prescribed form, subject to
such terms and conditions as 1t
may think fit to impose d

Sir 1t 18 open to the authority to
prescribe  a  condition that every
morning a sadku must come at six
oclock to this office and remain there
for an hour and then go and then
come back agamm 1 have not the
least doubt that this clause will be
declared ultra vires the moment 1t 1s
challcnged m a couit of law

Secondly, there 1s a scrious doubt
as to the competence of this House
to entertain this Bill at all  If at all,
you want to legislate to 1egulate the
carrying on a vocation—call it voca-
tion or call it occupation, 1t 1s cer-
tain vocation of some saort—it can
only be

Shri  Naushir Bharucha (East
Khandesh) On a point of order, Sir
That point has been rawsed and a
ruling has been given You cannot
op¢n 1t now

Mr Chairman The Law Minster
took my permission to point out cer-
tain legal disabihties in the Bill and
1 gave him permission He has, real-
ly speaking pomting out from the
Government side, the legal disabili-
ties or the lacunae in the Bill

Shri A. K. Sen: It is only under
item 1 of Last I1 that any legislation
can be undertaken in public order
It appears that the framers of the
BiR thought it necessary to have some
sort of registration necessary to cone-
trol sadhudom  Public order 15 a
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State subject and I do not know how
Parliament may legislate on this sub-
ject.

After making this submission 1
leave it to the House but it will be the
duty of the Government to oppose
this BilL

Shri V. P. Nayar: Why did you not
come before?

Shri A. K. Sen: It can be taken at
any time.

Mr. Chairman: Now, Shn V. P.
Nayar and Shr: Dwivedi and Shn-
mati Uma Nehru will speak. The
debate may go till five minutes to
five. 1 would request Shr1 Nayar to
finish his speech as early as possible
It you agree, I may give 6 to 7
minutes to each Member

Shri V. P, Nayar: Mr Chairman,
after my hon friend the Swamin
has spoken I do not want to go into
the menits of the Bill and whether it
is the spiritual aspect that has to be
considered or the rehgious aspect
that has to be considered But, 1 can-
not dismiss the Bill as a completely
useless Bill because there are some
provisions for example, the registra-
tion of sedhus. 1 do not mean to
have any allegation or aspersion
against the order. If they are regis-
tered, we will at least know the
quantum of 1dle matter over the
country Not all sadhus are like that,
but, certainly, some are Lke that I
will only take the commonsense
view, the practical view of how this
Bill can be worked out.

You yourself when you were speak-
ing from there said about definition.
Usually, in the definition, wec define
all we want; and, if that definition is
not complete, we say that it includes
this also Who 1s a sadhu? 1 was
looking mnto the Hindi dictionary, w
find out whether 1t 1s Hindi word

8hri A. K. Sen: It is a Bengali word.
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Shri V. P. Nayar: It is not in the
Hindi dictionary. 1 was looking at
our ancient text whether there could
be any definition of sadhu or sanyasi.
It seems that some are under the
impression that this Bill 1s intended to
preserve the culture of Hinduism. In
that case, we have necessarily to refer
to the ancient texts. There, I could
not find the definition It may pro-
bably be due to my inabihity. But
there 1s not any.

1 find that only two categories have
been prescribed by the hon. Member.
1 find that the order or the class 1s
not confined only to sadhus or sanya-
sis There are many parivrajakas or
tapasyas and all these are considered
to be of the same holy order. Is 1t
the intention that all these should not
be covered?

There 1s another difficulty There 1s
not only the practical difficulty It
militates against our scriptural texts.
1 am not a student of those. Swamij
1s there frowning at me. I find that for
the particular class or order, certain
prescriptions have been made. A man
1s said to be a sanyas:, as he rightly
pointed out, when he renounces the
world. If I become a sanyost and 1
renounce the world; all that the world
contains 1s nothing but materialistic
stupidity. Then I go to the forest. A
man goes to the Himalayas. Is he to
be brought back, according to the hon.
Mover, so that he may obtain a certi-
ficate from the District Magistrate? If
that 1s so, 1t is a practical difficulty.
My information goes to show that
there are many real sanyasis who had
renounced the world completely.
Nothing in this world has any attrac-
tion for them

There 1s another practical difficuity
which I want the hon. Members to
visualise Most of the hon Members
have heard about the Naga sanyasis..

Mr. Chairman: Nanga sanyasis.
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Shri V. P. Nayar: I did not want to
use the word which was corrupted
In our parlance, 1t 13 known as Naga
sanyans It does not reflect the Naga
community; it is diferent We know
that they display their anatomy When
there ‘13 a procession, what does
happen There is a stampede At
Kumbh Mela we heard reports of
death on account of this Supposing
you visualise a situation hke this You
pass this Bill Tomorrow, these Naga
sanyasts, ten 1n number march through
the streets of Delh: 1n Connaught
Place to take their certificates—Ilet us
suppose We will be in a completely
ridiculous position

1 do not for a moment belittle the
hon Member’s pioneering cffort to
bring n legislation in Parhiament But,
what 1s the position? There 1s another
difficulty There are three or four
hon Members 1n this House who are
either sadhus or sanyasis Swami
Ramananda Tirtha 1s a sanyaes: 1 find
Swam: Ramananda Shastr: who 1s also
probably a sanyast Behind him I
usced to find Shr1 Akbar Chavda who
1s a sadhu If this Bill comes 1nto
operation, they cannot function as
Members of Parhiament wunless the
Government come< and says Where-
as Government 1s satisfied that Swamz
Ramananda Tirtha, who s a sanyast
and also a Member of Parliament, need
not take registration ” Unless such
a notitication 1s 1scued, despite the
fact that he has been returned to this
House by a majonty, my friend will
find himself 1n a mortified position of
gomng to the District Magistrate and
saymg ‘Sir I am a Member of Par-
liament Government will accept my
being lett out”, etc Otherwise, he
he wiil have to pay a fine and he has
nothmg in this world He cannot
attend the House because, as he right-
ly said, he has renounced the world
If he does not take permussion, what
18 the posit on? The police will have
to arrest hun He may have to pay
a fine of Rs 500 He may have no
money and then he will have to spend
two years in jail That means the
House wiil be denied of the wisdom
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of the Swamiji in such matters as-
this

There 1s another matter which I
want to draw the attention of the hon.
Minister I am sorry ! have no time
As I said, 1t militates against the text.
I have no tume to go into the details
I find certain passages For instance,
In the institution of Gautama and
Apesthamba certain things have been
laild down-certain obligations to be
observed They should have nothing
at all in this world But, what is it
that we find

I find in the Sadhu Samaj of which
my hon friend Nanda)i seems to be
the orginator, friend, philosopher and
guide, Swamjis sitting at a type-
writer Here 1s the photograph
Accord ng to my understanding, it
militates against what 1s ordamed
My hon frend, Shr1 Radha Raman's
Bill would go a step furthcr and not
merely not allow them to do it but
they are also made to take a regis~
tration certificate Whether they
renounce the world or not, 1t 1s no
matter they will come under the long
aim of law as pointed out by Shni
Datar It will take them away from
the seclusion which they wanted and
bring them back to this mundane
stupidity

Then there is a matter which is
technically defective and I am going
to wind up with 1t because you seem
to be anxious to give others an oppor-
tunity and I am also anxious to hear
others Shri Radha Raman has not
apphed his entire mind to this propo-
sition That 1s seen from a simple and
ordinary mistake Clause 3 (2) (b)
reads

his age sex and religion”

These should be recorded according
tp that clause in the application If
it 1s ‘his’ age, then 1s the word ‘sex’
necessary? It 1s so simple

With this last point I shall sit down

Shri Radha Raman: In legal parl-
ance, ‘he’ includes ‘she’
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Shri V. P. Nayar: That 1s under the
General Clauses Act #hd we are not
talking about it here On this subject,
I think there are two factions among
the sadhus and sanyasis One says
that the registration 1s necessary while
another says that 1t 1s unnecessary My
feeling 18 thus Suppose I get up and
take part m this debate Who knows
that 1n one of the factions there is not
a modern Dhurvasa to whose wrath
I may be subjected”

I do not want to say anything except
to request my hon friend to consider
more about this I give him all credit
for being the proneer in bringing for-
ward this Bill But, he may kindly
withdraw this Bill and bring a com-
prehensive Bill after taking into con-
sideration all  these  suggestions

ot ft wgve A (are—foe —

gigfas snfaar) ewwfe w8y,
ww ft w § fog a9 frre = g
feam g

Mr. Chairman. I shall call the hon
Member afterwards Shrimati Uma
Nehru

sy 3w pw (drarge) Tt
wERy, g o faduw angsy A
Ffea & e & geaey § gure
wTE =t 9T W 9 &, ® § @Ey
¥ MT § 977 AR WA & g § Twey
g A faw & @ ] g @ gaa
wei ¢ ofew ww fasr ) S &
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M fa¥ W 934 & Ag g7y 9gA
o A gurt aHA ot f Ag A @
f& amy femet =y 8, ang & wd v
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fo g & i w7 &, aw a% o frer
%1 far arar S o At ar ) ged A
A T { o g g qw X wga
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We have but faith we cannot know,
For knowledge 15 of things we see
And yet we trust i1t comes from thee
A beam 1in darkness let 1t grow

Shri D C Sharma (Gurdaspur) Mr
Chairman, Sir, it 1s not possible to get
angry with Shr1 Radha Raman for
having brought this Bill forward To
me the case of Shr1 Radha Raman 1s
a case deserving more of compassion
than of anger It 1s because, he 1s one
of those persons, like many of us, who
believe that all the 1lis of this world
could be cured through legislation
This 1s a fallacy which democracy has
taught us, and this fallacy we always
hug to our bosom
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It all the social vices of this world
could be put an end to by legislative
measures, I think this world would
have become a heaven long long ago
There 1s the Central Parliament There
are 14 State legislatures We are
trying with each other in passing mea-
sures We have passed so many mea-
sures and by this time the face of
India should have changed But 1t
has not changed

So 1 would say, if there are any
cvils among the order of sadhus and
sanyasis 1t 1s, I think, very very opti~
mistic to think that they could be
cured by means of legislation But,
are there any evils” All my Lfe I
have been on very intimate terms
with Hindu sadhus, Muslim fakirs,
Christian priests and 8o on I have
met at least a hundred sadhus in my
hfe on very intimate terms, all kinds
of sadhus I tell you, Sir, that I know
only of one sadhu who was gulty of
an offence which could be thought to
be anti-social otherwise all of them
have been persons of blameless cha-
racter persons who would have been
objects of admiration and emulation
for anybody Therefore, for one
biack-sheep, 1if there 1s any, out of a
hundred you penalise the whole class
I think this 1s travesty of justice

Whatever you may say about sadhus
and sanyasis you cannot deny that
even now they show a higher stand-
ard of conduct than an average per-
son does Therefore, we should not
touch them, we should leave them
alone, we should leave them in peace

An American wrote a book, How to
win friends and mnfluence people My
friend Shr1 Radha Raman wants to
lose friends and annoy people That
1s the purpose of this Bill Here 1s
our friend the hon Minister, Shn
Nanda, who wants to win over sadhus
to the Bharat Sevak Sama) and try
to make them do certain good things
He 1s trying to make them in some
wav constructive citizens of India
Whether constructive or non-construc-
tive, he 1s trying to rope them in But
our frnend Shr1 Radha Raman is try-
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ing to frighten them away by means
of this Bill. I believe this is not the
right approach.

One point more and I finish, One
may travel from one end of India to
the other end. We all talk of emo-
tional integration of India, and we all
talk about moral integration of India.
1 tell you, if there are any persons in
this India, excepting perhaps the
Members of the Central Legislature,
who are responsible for unifying India,
it is the sadhus who are bringing
about the emotional and, I should say,
intellectual integration of India. They
are doing it much more than anybody
else. 1 see that sadhus from South
India give discourses on the Bhagwat
Gita in some of the villages of north.
I have seen the same thing in my con-
stituency in the north.

It there is one order which needs
to be protected in free India, which
needs to be given all possible help in
free India, it is the order of sadhus
and sanyasis, because I know that
there is only one thing which can
bind us together and that is the bond
of mysticism, and these persons are
responsible for keeping the flame of
mysticism alive. Mysticism stands
above caste, creed and everything. If
some of them do not behave well. 1
think we can forgive them, we need
not take any notice of them; because
some of the great sadhus are there
and they redeem this order of sadhus
and sanyasis.

I believe, Sir, this Bill, well inten-
tioned as it may be, and as my sister
Shrimati Uma Nehru has said, is a
Bill which is not going to do good to
anybody, either to us or to the sadhus
and, therefore, I do not support it.

sftwrdt egvea @if : waafa ey,
>R A a e o A e
®Y ote firerz W wher frar & o
sk off 1T o A ag faw T @y
# gra oy w3 ¥ wrdA vt § e
g g & &
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The Deputy Minister of Home
Affairs (Shrimati Alva): The Govern-
ment's point of view has already been
placed before this House and 1t was
interesting to hear speaker after
speaker coming to the same conclu-
sion that the hon mover should be
urged to withdraw the Bill I shall
not take much time of the House and
shall come to the various points

If we begin with the Statement of
Objects and Reasons, he has said, and
with very good intentions, that he
wants society to be clear of crime and
anti-social activities The hon mover
feels that society 1s 1n danger because
of sadhus and therefore he wants to
register them, as we register motor
drivers I do not think in a country
like India, there 1s such danger, and
if the® 1s such danger from the
pseudo-sadhus, from the hypocrites,
the anti-social element that we find
i the Sadhu Samaj, we have other
laws to deal with them, for, all those
who flaunt the saffron robes are
neither saints nor criminals and even
those who do not flaunt the saffron
robes arc also sadhus I almost feel
that the hon mover himself 1s a sadhu
very often

Mr Deputy-Speaker But he would
not submit himself to be registered

Shrimati Alva This question 1
raised again and again Who 1s a
sadhu” In every country, there are
men and women who renounce the
world for one reason or other, who are
completely detached, who give up
everything they have, and heie thc
hon mover wants to drag them all
before the registrar to register them
to pay the licence fee You shake up
the very foundation of the system
that has prevailed from ancient times,
the very foundation by which the men
or women can renounce at any stage
I am here referring to the country
called Burma, our neighbour, where
every man becomes a sadhu at some-
time of his life, a punj: Everyone has
a chance of becoming a sadhu, you go
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to the pagods and you live there for
a few days Then you come home
They may or may not be registered,
but everyone has a chance We in
our country do not want to bring ir
this ndicule for the sadhus

The second point urged was, the
Bill, in the first instance, will help to
have the exact number by maintaining
an all-India register Shrimatt Uma
Nehru has given a answer to that
Heie we are going to unregister the
criminal tribes and here we are try-
ing to 1mpose another register for
sadhus and sanyasis 1 do not thunk
we can subscribe to the view of the
hon mover on these grounds

Shr1 V P Nayar has pointed out
that every sadhu shall have to give
age sex and religion I am not read-
ing out the word ‘his’, because 1t is
sald that his’ includes ‘her’, but it
brings us to the question of women
also, who renounce the world How
are you going to enumerate them
Are you going to drag down all the
nuns—Buddhists Jains Christians and
others?

An Hon Member Hindus also

Shrimati Alva Yes, Hindus also
Are you gomng to line them up along
with the sadhus? I do not think this
is feasible nor practicable nor 1s 1t
advisable On these grounds, I think
the hon mover should reconsider his
B1ll at present

Then, there are other sadhus in this
very House, who have thought differ-
ently from this very well-intentioned
mover of the Bill, who have given
arguments which I have not quite
followed, but who have convinced the
House that such a registration is not
at all necessary, in a country like ours,
especially when there 1s already &
Sadhu Sama) which 1s registered,
when already they are formulating
their own methods, they own ways
and means by which to serve men of
all faith Why not leave this to them?
If you want to enumerate them, we
have the other method also, which
will not be very suitable—d mean the
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census, But then ‘sadhw’ is a change-
able term. I may be a sadhu today,
but I may want to cease to be a sadhu
tomorrow. Will you again line them
up for unregistratfon? I think it is a
difficult task.

Then, they have held a conference at
Nathdwara in Rajasthan and again in
Ujjain and formulated their own
methods as to how to get them toge-
ther. They are holding one more ses-
sion at Ahmedabad. Why not watch
and see what they do? They are
doing exactly what we would like to
do and in their efforts, they are doing
it with our knowledge, with our con-
sent and sometimes even with our
assistance. If that be so, if we are
able to integrate them into the other
forces, the national forces that exist
in the country, to fulfil our plans, let
them go ahead and come closer to us.

Here is a book by Dr. G. S. Ghurye,
which my colleague has read out. I
will read out a few lines from page
51, as to what is the meaning of a
sadhu:

“There are some, deeply versed
in antiquity, who devote them-
selves to elegant studies, and live
apart from the world, and retain
the simplicity of their character.
These rise above mundane present,
and are insensible to renown as
to the contempt of the world.”

This 1s proof positive that a sadhu
cannot be defined and for the 89 that
shall go wrong, we shall not punish
even the one innocent one. We shall
have other methods and we have
many measures on our statute-book to
punish these 88, which the hon. mover
today thinks ‘of.

The other thing he has in mind is
beggary. I do admit that the sadhus
and sanyasis have fallen on evil days
and there are many interlopers in
their midst who call themselves by
these names, but are not so. That is
why this trouble arises and the hon.
mover has to spend time in thinking,
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planning, drafting and presenting this
Bill to the House. It looks to me that,
all his life, he has come across the
bad elements amongst sadhus and
sanyasis.

Even as far as opinion goes in the
country, the opinion is that such a
measure is not welcome. It, indeed,
is not welcomed. I do not wish to
take more ¢f the time of this House.
But, I certainly wish to urge upon the
hon. Member to withdraw his Bill.

Mr. Deputy-Speaker: These appeals
have had any effect on the Mover?

Shri Radha Raman: Let me have
my say. You will please give me five
minutes.

Shri M. L. Dwivedi: Time is up.

Mr. Weputy-Speaker: He will have
five minutes.
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Mr. Deputy-Speaker: There are
amendments I should presume that
those hon Members also withdraw
their amendments

Hon Members: Yes

Mr. Deputy-Speaker: First, a deci-
sion has to be taken so far as these
amendments are concerned Is it the
pleasure of the House that the amend-
ments be allowed to be withdrawn®

Hon Members. Yes

The amendments were, by leave,
withdrawn

Mr. Deputy-Speaker Now, s it the
pleasure of the House that the hon
Member be allowed to withdraw hus
Bill?

Hon. Members Yes
The B:ll was, by leave, withdrawn,

Mr. Deputy-Speaker: Shr: Raghu-
nath Singh

Shri M. L. Dwivedi. I want to sub-
mit

Mr. Deputy-Speaker. Shri Raghu-
nath Singh has prionty




9685 23 AUGUST 1857 Constitution (Amend-

CONSTITUTION (AMENDMENT)
BILL

Shri Raghanath Singh (Varanasi)
I beg to move

Shri T. B. Vittal Rao (Khammam)
I want to know how that Bill can get
priority when 1t has been classified
afterwards only The first item 1n the
Order of Business should come first
According to that, if one was classi-
fied 1n the previous day, 1t should take
priority

Mr Deputy-Speaker: The prnionty
has to be considered among Bills of
one class The priority that we had
fixed previously was among B cate-
gory Bills Now there 1s a Bill before
us which 1s 1n A category That must
have prionty over B category Bills

Shri T. B. Vittal Rao: We must
follow the Order Paper

Mr. Deputy-Speaker: Now that the
House has adopted the motion, we
have to give effect to it immediately
and not after some time The other
Bill has been classified into B But
this has been classified into A cate-
gory So this Bill has to get priority

Shri Raghunath Singh: I beg to
move

“That the Bill further to amend
the Constitution of India be taken
into consideration ”
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“A person who holds or who has
held office as President shall be
ehgible for re-election to that
office once, but only once”
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wHOFT w1 gfawe & 9w §F opER
TE F T ¥AA N o ¥ fag
aeufs @ wwAT ¢ | WU I
T T ¥ ORI AR W T ¥
fgd fafeor & avg ®9 {ovy &
o T IFA T WO wEIEE §
ag wures &< fagr f v o7 @ s
w & #¢ Tgefy A B gwar
¥ qg F771 Iaw fF ag A9 I
qfea & § | ¥ W9 F qe gdf gy
¥ ITEI |7 9IgaT g 0 ofyar &
qiffem &1 St FEESqEE § W
ny A9 & gu% wifers 33 Fa@RA
(¥) # e faar gor &

No person shall hold office as
President for more than two
terms ”

gfee 7 87 (8KE X W ¥ gy
g% W FEArgET e fear g,
e ff A W ST € @
& samer 18 ard w afew ) fean
&1 ufear ¥ g w amt w7 o Ierw
gt aT & o wwl A +f g s
Fgrirfiwr @ g

Shri R. Ramanathan Chettiar (Pudu
Kottai) He refers to the Pakistan
Constitution But under the Pakistan
Constitution nobody other than ons
belonging to the Islamic faith cem
become President
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ment) Bill

Mr. Deputy-Speaker: We are discus-

sing the term of the President,

ot g foy : axflor wifceggem 4,
w fF o tavs & q@ g 3, wifewer
¥c, gy g () & &

“No person shall serve as Presi-
dent for more than two terms”.

% 7o wifeezgea &1 7 g A0
R g ) fm Hwrr e &} xw
fadaw ot @ qwT & Iufeaa feard o
¥ wifezqua <7 &1 & ) @ &
ufews 3¢ § 8 :

“The term of office of the Chair-
man of the People’s Republic of
China is four years.”

qg wifers fogmm: W@ Star
¢ arcfm dfaam & sifesw wo
W oW &

“A person who holds or who has
held office as President shall, sub-
ject to the other provisions of

this Constitution, be eligible for
re-election to that office”

et fergert o1 ag e s
& wifeew & aw@ae 3 1| o= wwr
et § aafa & gwg o wafy a4y
ey & ) S weR @ frem
# W wgefe & wuw # O gafy
g oy 1k 1 e s e #
w W wafy ff fr 2fadz N fod
qF el D =y
ST AgE W IO A & 6 Ay
we W IFAT | W 9reAr § fewee
fag a8 €y 1 wAnEr & of foariey
o 1 wifs txefr w1 ofewdw
ot AR @ v my ) o ag af
g gt

ment) Bill

o 7 &Y wirdz ww ¥ wo@
R & fw g 12
Yy

“No person shall be elected to
the office of President more than
twice consecutively except in the
duration of any war.”

w dnrea & wrdwr 3 wfesw R
¥ T wod agt AN S e, @
o & A mfeww § dfwd & o
FaAR A, Wy QAT AT 1 A=}
ag ¥ fs sl & wifews & @@
ik weré for o, qw i Sfede
&1 QW A ) § g § 5 o
w2 foy o & a9y I A
g afgd | gara Ak wf o=
T ST 2 Wit W AT W
wrafoiz s 1 T@fed g & Y
wEeqr & s § g8 s R
trafs gz f feafa @ 2w 7 ok
T FT IERA 0T 9™, Ot & =
oW ag @ET & gHAT & 1 AW
I ao R | W
gfee & 9a T & 1wl Ay
*T TR IR § 1 BN ORI §
fr 9% aga weey whr & st
T 39 % 3y el & fod aww e
afas § 1 fa W g 38w
DF T ITRN AT FCR ) wWRANY
I F 4% 6 F@ W) T oA 7%
o% AaT ¥ g9 § QA W@ 9w O 98
gfgT FqE M AT EFAT S
i 4 & xr B & sfwmfey od
& @z TF =X & {2 FX a7 wEdr
fre oET § wwAT ¢ | ¥W wHEHE
# vy @ fe o wifezaew aiw
%7 &, a1 Y 9w %1 3, g7 arfRen
w Y ATAN ®T Y, ST GY AT WHAT
@ # wr oAt &
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ment) Bill

w a9 5§ fe afaeer firg-
T & W O ST ¥ W arng-
wIEw gk ? Wi & A wrgr e #
o agt & wifeegee § ag wded
Iafeqy w7

I FHAT . GF WAAE FEET
TR TH ST ARET T R

ment) Bill

BUSINESS ADVISORY COMMITTEEK
SeveNTH REPORT

Pandit Thakur Das Bhargava (His-
sar): 1 beg to present the Seventh
Report of the Business Advisory Com-
mittee.
5-30 hra,

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
24th August, 1957,
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DAILY DIGEST
[Priday, 23rd Augist, 1957}

CoLUmNS
ORAL ANSWERS TO QUES-
TIONS 9477—9512
S. Q. No. Subject
1085 Jwalamukhi O1l 947779
1087 Multipurpose Courses 947981
1088 British Officers in Army 948183
1089 Landour Cantonment 9483~85
1091 Defence Production 948587
1092 ‘“‘After care” Programmes 9487-—89
1093 Tulsi Ghat, Varanass 9489~91
1094 National Defence Academy
Examination Centres 9491—92
1095 Rupee Travellers’ Cheques 9492—9s
1096 Iron and Manganese Ore
m Bombay 949597
1097 Gold 1n Keonjhargarh
Distnict 9497—98
1099 Micu . © + 9498—9sco
1101 Salem Iron Ore . 9500~—02
1102 Storage of Grans 9502—03
1103 Complaints 9503—05§
1104 Scheduled Tribes 9506~—07
1105 Modernsation of Ordn-
ance Factories 950708
1108 States Rcorgamsauon
Commussion 950910
1109 Reports of the Commxs-
sioner for Scheduled Castes
and Scheduled Tribes  9s10—1,
WRITTEN ANSWERS TO
QUESTIONS 951234
1086 Co-ordination of Welfare
Services . 9512
1090 Currency Notes 9512
1098 Information Centres at
Universities 9513
1100 Fallow Land 1n the
Panagar Base Area 9513 —14
1106 Ternitorial  Council 9514
1107 Scheduled Castes . 9514—15
1110 Central Social Welfare
Grants to lnsmunons 1n
U.P. 951§
1111 Small Suvmgs Scheme 951416
1112 Regional Commmees n
Punjab . . 951¢
1113 Amcndmcnt of Arms
Act 9516
1114 Hindi Exnmmauon Com-
mittee. 9516—17
1115 German_ Saentfic Rc-
search Expedition 9517
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S.Q.No. S 'byect CorLummes
1116 Himachal Pradesh Ad-

mimstration . 9517—18
1117 Central Emergency Re-

hef Traimng Institute,

Nagpur. 9518—19
1118 Asian Development

Fund . . 9519

1119 Export of Iron Scrap 9519—20
1120 Traung in Ship-buiiding 9520

U.S.Q. No.

827 Protected Monuments 1n
pur 9530

828 Removal of Memonal 9520—21
829 Second General Elections 9521
830 Mineral Survey in Rajas-

than 9521—22
831 Charging of Fees in Ad-

ance in Delhi Colleges 9522

832 Import of Mining Implements

for Neiwvelh Project 9522—23
833 Survev of Krishna Dis-

trict . . 9523
834 Soaal Wclfarc Insti-

tutionis 1n  Assam . 9523 —24
835 Re-finance Corporation 9524

836 Indian Air Force Trainees 9524
837 Sanchi 952425
838 Undertnal prisoners 1n

Manmpur  Jail 9525
840 Agricultural Loans 9525
841 Dead Rent 9526
842 Staff Cars . . 9526 —27
843 Government Employees 9527
844 Foreign Firms 9527 ~ 28
845 Grants to Universities 9528
846 Government Employees 9528
847 Re-employment of Govern-

ment servants 9528 —29
848 A.S.C. Employees 9529
849 Chartered Planc for the

Finance Munister 9529 —30

850 Nepalis as Backward
Class 9530

851 Central Scholarships 9531
852 Houses for  Scheduled

Castes and Scheduled

Tribes 1n Kerala « 953133
853 M.B.B. College, Agar-

tala 9532

854 Principils 11 Dells
Schools

9532 —34
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No.

855 Purchase of Ghee

856 State Bank of Inda

858 Corruption  Cases

859 Mampur  Government
Employees

860 Foreign Scholarshups to
Indians

861 Moedical Examinations for
Military Service

862 Recognised Unions

863 Youth Camps in Tin-
nevelly Dustrict

PAPERS LAID ON THE
TABLE

Subjeer

The following papers were
lasd on the Table

(1) A copy of each of ths
following  Notifications,
under Section 10 of the
Mines and Minerals (Re-
gulation and Development)
Act  1948—

(#) SRO 2436, dated the
27th  July, 1957,
making certain further
amendments to the
Mineral  Concession
Rules, 1949

(1) SR O 2507, dated the
3rd  August, 1957,
making certain amend-
ments to the Mining
Leases (Modification
of Terms) Rules, 1956

(2) A copy of each of the
following  Notifications,
under Sub-section (2) of
Section 3 of the Al
India Services Act, 19§51—-

() SRO 2476, dated the
3rd  August, 1957,
making certain amend-
ments to the All India
Services (Conduct)
Rules, 1954.

(15) SR O 2543, dated the
1oth  August, 1957,
making certain amend-
ments to the All India
Services (Provident
Fund) Rules, 1955

MESSAGE FROM RAJYA
SARHA

Secretary reported a message
from Rajya Sabha that Rajya

DAILY DIGEST

CoLUumNs

9534
9533—34
9534—36

9536—37
9537

9537—38
9538

9538—39

9539—40

9540
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CoLUMNS
Sabha had no re-
commendations to make
to Lok'h Sabha 1n regard
to the ropnatwn
(Railw ys) gf
Bill, 1957 passed by Lok
Sabha on the 9th
August, 1957
PETITION REPORTED 954142
Secretary reported  the re-
caipt of two petitions
each s:gned by a petioner
in_ respect of Finance
(No 2) Bill, 1957
BILL INTRODUCED 9541 —42

Indian Tanfl (Amendment)
Bill, 1957

DEMANDS FOR GRANTS 9542—9626

Further discussion on De-
mands for Grants in respect
of the Ministry of Labour
and Employment con-
cluded The Demands
were voted 1n full

Discusston on Demands for
Grants 1n respect of the
Minstry of Finance com-
menced The discussion
was not concluded

PRIVATE MEMBER’S BILL

WITHDRAWN 9626 —84
Further  discussion on the
motion to consider the
Sadhus and Sanyasis (Re-
1stration) Bill by Shni
dha Raman was con-

cluded The Bill was
withdrawn by leave of
Lok Sabha

AGENDA FOR SATURDAY,
24TH AUGUST, 1957

Further  discussion on the
Demands for Grants 1n
respect of the Ministry of
Finance and discussion
on the outstanding De-
mands for Grants 1n respect
of Department of Par-
hiamentary Affairs, Lok
Sabha, Rajya Sabha and
the Secretanat of the Vice-
President and also consi-
deration and passing of the
the Appropriation (No
Bill, 1957





